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[ LOK SABHA
Wednesday, 25th August, 1954

"The Lok Sabha met at a Quarter
Past Eight of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
EsTATE Dury AcT

*85. Shry 0. C. Sharma: Will the
Minister or Finance be pleased to
refer to the reply given to starred
question No. 601 on the 2nd March,
1954 and state the latest position in
respect of che following:

(a) the amount that has been
collected so i1ar under the Estate Duty
Act, 1953;

(b) the administrative arrange-
ments that have been made in con-
nection with the enforcement of the
Act;

(c) the number of cases that have
80 far been registered for assessment
under the Act; and

(d) how many have been disposed
of?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) An amount
of Rs. 1,22,334/11/- has been collect-
ed upto the end nf June, 1954 towards
Payment of estate duty.

(b) The Estate Duty Act is being
administered through the officers of
the Income-tax Department. Every
Commissioner of Income-tax, -every
- Inspecting Assistant Commissioner of
Income-tax and every Income-tax
Officer for the time being officiatirg
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as such has been respectively appoint-
ed as Controller, Deputy Controller
and Assistant Controller of Estate
Duty and given jurisdiction to assess
estates falling within their monetary
limits. Other administrative arrange-
ments for the collection .of informa-
tion and enforcement of the pro-
visions of the Act have been made.

(¢) and (d). The total number of
cases registered upto the end of June,
1954 of estates likely to be liable to
estate duty is 1,359. Out of these,
130 have been disposed of.

Shri D. C. Sharma: May I know
whether some officers of this Depart-
ment, which ‘s administering the
Estate Duty Act, have been sent ab-
road for training, and if so, whether
they have come back?

Shri M. C. Shah: Six officers were
sent abroad to the United Kingdom
for training, and they are due by the
end of this month.

Shri D. C. Sharma: May I know how
long on the average it takes for the
Ministry to dispose of a case, and
whether the disposal of cases can be
expedited?

Shri M. C. Shah: Under the Act,
six months are given for the flling of
returns by the accountable persons.
After that, inquiries are made, and
from April 1954, we have taken up
the matter. So, it is not possible to
say the average time taken in these
cases.

Shri Bansal: May I know the
amount of collections in respect of
these 130 cases that have been dispos-
ed of?

Shri M C. Shah: Six cases have
been registered as liable to duty, out
of these 130 cases
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Shri Raghuramaiah: May 1 know
whether it is proposed to send an-
other batch of officers for training in
the United Kingdom, and if so, how
many, and when it is proposed to send
them?

Shri M. C. Shah: It is not yet
finally decided.

Mr, Sneaker: Next question.

Shri D. C. Sharma: May I know
whether for the administration of the
Estate Duty Act....

Mr. Speaker: Order. order. Next

question.

UNEMPLOYMENT

*86. Shri Gadilingana Gowd: Will the
Minister of Education be pleased to lay
a statement on the Table of the House
giving the following details (State-
wise) with regard to the implementa-
tion of the scheme formulated by the
Centre for combating unemployment
among the educated:

(i) the number of schools that
are to be started every year
under the scheme;

(ii) the number of schools that
have alreadys been started
under the scheme;

(iii) the sums spent on these
schools by the Centre;

(iv) the number of single-teacher
and local-board schools
among them; and

(v) the number of teachers that
have already been appointed?

. The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(i) The scheme envisages the re-
cruitment of 80,000 teachers in 2 years,
beginning from 1953-54. These
teachers may either be employed in
new schools, in rural areas or in
existing schools where additional
teachers are necessary,
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(ii) to (v). Necessary information
as to the year 1953-54 is being collect-
ed from the State Governments and
will be supplied later. Under (iii)
Central Government’s actual share
can be calculated for the two years
on thé receipt of the information as
to the actual amount spent by each
State. .

Shri Gadilingana Gowd: y I
know whether the Central vern-
ment have power to compel the State
Government  to implement such
schemes, if any State fails to do so?

Dr. M. M. Das: As such, we have
no controlling authority over the
States. But the States are expected
to do their duty, when they have
participated in these schemes.

Sardar A. S. Saigal: May I know
whether all the States have taken ad-
vantage of this scheme to solve the
problem of unemployment among the
educated. and if not, the names of
the States that have not taken ad-
vantage of it?

Dr. M. M. Das: About 20 States
participated in this scheme of the
Central Government last year. The
hon. Member may kindly note that
the scheme was launched on 2nd
October 1953, and practically, the
work began from the beginning of
this year. Within the last few months,
it was not possible. for all the States
to participate in this scheme. About
20 or 22 States have participated.

Shri Velayudhan: Are Govern-
ment aware that single-teacher
schools are not needed in advanced
States like Travancore-Cochin, where
there are more schools with more
teachers?

Dr. M. M. Das: So far as I know,
Travancore-Cochin did not participate
in this scheme during the last financial
year.

Shri Gadilingana Gowd: May I
know whether the Andhra Govern-
ment have submitted their report. and
i¢ so, how many schools they have
opened?
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Dr. M. M. Das: We have not yet re-
ceived any report from the Andhra

Government. .

SANGEET NATAK- AKADAMI

+g7. Dr. Ram Subhag Singh: Will
the Minister of Education be pleased
to state: .

(a) whether it is a fact that at the
last meeting of its General Council,
the Sangeet Natak Akadami decided
to hold a seminar on Indian film in-
dustry; and

(b) if so, when that seminar will
be held and what will be its dura-
tion?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) The seminar is proposed to be
held in February, 1955, for a week.

Dr. Ram Subhag Singh: May I know
the number of persons who are going
to be invited for this seminar, and
what sorts of persons are going lo be
invited? :

Dr. M. M. Das: The details of the
seminar are being worked out now.
For the information of the hon. Mem-
ber, I may, however, say that the
seminar wili be held under the
chairmanship of Mr. B. N. Sarkar of
Calcutta, in New Delhi. The joint
directors of the seminar are Mr.
Prithvi Raj Kapoor, and Mrs. Devika
Rani Roerich. Shri N. Kanungo, M.P,,
is the chairman of the steering com-
mittee.

Dr. Ram Subhag Singh: What are
the subjects which are going to be
discussed in that seminar?

Dr. M. M. Das; It has been decided
that papers will be read on various
aspects of the film industry, to be fol-
lowed by discussions on these sub-
jects. It will serve a useful purpose
in bringing groups of industry to-
gether to discuss their views, their
problems, their ideas, the future of
the industry, and also the aesthetic.
artistic and cultural aspects of films.
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Shrimati Tarkeshwari Sinha: May
I know whether any foreign coun-
tries have been invited to take part
in this seminar?

Dr. M. M. Das: This particular
seminar is being organised by the
Sangeet Natak Akadami, which is an
autonomous body. But so far as our
knowledge goes, probably no foreign
film companies or producers are being
invited.
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The Deputy Minister of Defence
(Sardar Majithia): (a) There are 56
Centres under the Ministry of Labour
for imparting Vocational/Technical
training to ex-servicemen as well as
Civilians. The annual expenditure
incurred on the Centres is approxi-
mately Rs. '57,88,212/-.

(b) Out of 241 ex-servicemen who
received training during the yeers from
1950 to 1953 in the DGRE and State
institutions, 172 have found employ-
ment in Government/Private Service.

(¢) This information is not readily
available.
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Sardar Majithia: Not at present
but the scheme is under the consi-
deration of the Government.

st owo owo Toudt : P
Praat o a8 =i g ¢
P P ot & w@ @iw onf
s T g ¥ 2

Sardar Majithia: As I said, there are
56 centres run by the Ministry of
Labour and in addition to that, there
are 78 other training centres run by
the various States. So far as my
knowledge goes, practically every
State is running such centres.

159

Pandit Munishwar Datt Upadhyay: Is
it a fact that all these centres are not
proving attractive to the ex-servicemen?

Sardar Majithia: I should not say so,
because between 1945 and 1950, 22,030
ex-sorvicemen were trained in this. It
is only now, between 1950 and 1953,
tha! the number has gone down and
that too, naturally beczuse the released
personnel are getting old and they do
not come under the category of those
people who will get benefit out of this
scheme.

Shri V. P. Nayar: May I know whe-
ther the scheme referred to by the hon.
Minister is only for training of people
who belonged to the Indian Army or
whether such facilities are also extend-
ed to people who were disbanded atter
taking over by the Indian Army, 1
mean people who belonged to the State
Armies?

Sardar Majithia: As I have already
said. civilians also are getting training
und~r this _scheme. If they do not
come under one category, they naturally
ocome under the other.

Shri V. P. Nayar: He has n<t under-
stood the question...

Mr. Speaker: Next question.
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LITERATURE FOR NEO-LITERATES

*89. Shri S. N. Das: Will the Minis-
ter of Education e pleased to state:

(a) whether Government maintain
any tontact with those writers who
are ‘given training in short practical
course in producing materials for
neo-literates in Literary Workshops
organised by them irf co-operation
with the Ford Foundation;

(b) whether those trained so far
have been able to produce any such
literature; and

{¢) if so, whether that has been
found suitable?

The Parliamentary Secretary to the
Minister of Education (Dr. . M. Das»:
(a) No.

(b) Yes.

(c) Some literature produced by one
of the Workshops has already been
published. Literature produced by
other three Workshops will be scruu-

- nised in due course tn find vut whether

there is any material whose publica-
tion may be considered.

Shri S. N. Das: May I know whether
there is any scheme, or-it is proposed
to have a scheme, of giving awards and
prizes and other means of encourage-
ment to these writers?

Dr. M. M. Das: At present there 13 nu
such scheme which I know.

Shri 8. N. Das: May 1 know whether
the Governments of the variovs States
from where these trainees came, are
taking steps in this direction”

Dr. M. M. Das: That question may
be put to the Stdte Governments; we
have no information.

Dr. Ram Subhag Singh: In reply to
part (a), the aPrliamentary Secretary
said ‘no’. May I know the purpose for
which the workshopns were opened anda
why no contact is maintained by the
Government with them?

'Dr. M. M. Das: The purpose of these
workshops was to give training in the
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art of simple writing for nec-literates.
It was not considered necessary to
follow these trainees who received
training there in their after-work.

M: Speaker: Question No 90—Mr.
Am ad Ali.

shri Amjad. Ali: May [ suggest that
along with Question No. 90 Question
No. 127 of Sardar Hukum Singh may
also be put’

Mr. Speaker: Is the Minisier agree-
ablc”

Shr: M. C. Shah: 1 will reply to both
togeiher. .

Mr. Speaker: Yes. .

REHABILITATION MINISTBRS ° CONFERENCE
AND AGRICULTURE MINISTERS’ CON-
FERENCE

*90. Shri Amjad Ali: Will the Mini-
ster of Finance be pleased to state:

(a) the additional expenditure in-
curred in holding the Rehabilita-

tion Ministers’ Conference and the-

Agriculture Ministers’ Conference at
Srinagar in June, 1954 instead of in
Delhi; and

(b) the main tasks before the con-
ferences?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) The additional
expenditure on holding the Rehabili-
tation Ministers’ Conference in Srinagar
in June, 1954 instead of in Delhi ag-

gregates to Rs. 18,786/- and that on”

the Agriculture Ministers’ Conference
comes to Rs. 20,000/~ (approximately)

(b) The main tasks before¢ the Re-
habilitation .Ministers’ Conference
were'—

To take stock of the present position
with regard to all matters affecting
the displaced persons from West Pakis-
tan, viz,, relief and rehabilitation, pay-
ment of compensatinn  and evacuee
Property and to discus; the wvarious
aspects of rehabilitation and its poli-
cles.

The main tasks of the Agriculture
Ministers’ Conference were to review
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the progress made since the last con-
ference in °‘respect of land reform
policies, co-operation, the working of
the Community Projects and the Na-
tional Extension Service vis-a-vis the
Agricultural Department ard to con-
sider other matters regarding the fer-
tilizers, Central Farms Plant Protec-
tion and Soil Conservation, ctc.

CONFERENCES AND MEETINGS HELD AT
SRINAGAR

*127. Sardar Hukam Singh: Wili the
Minister of Finance be pleased to
state:

(a) the number of Conferences or
meetings of officials held in Srinagar
during June and July, 1954, whose ex-
penses had to be borne by the Central
Government:

(b) the duration for which each con-
ference or meeting was held in
Srinagar; and

(c) the travelling allowance and
other expenses borne by Government?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) Seven.

(b) 1. Meetint of Rehabilitation
Secretarics and Custodians

of Evacuee Property. 2 days
2. Conference of Rchabilitation
Ministers, 2 days
3. Conference for drawing up a
programme for the assess-
ment and development of
mineral resources of the
country. 2 Jdays.
4. Special mzeting of the
All India Handicrafts
Board and Marketing 1 day.
Clinic. § days,
5. Meeting of the Committee set
up by the Production and
Distribution Committee of
the Cabinet to advisc on the
establishment of Synthetic
Oil Plant in India. 2 days.

6. Conference of State Minis-
ters of Agriculture Co-opera-
tion, Aninil Husbandry cte. 4 days,

Conference of some s elected

7
farmers.

2 days,
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(c) So far as the Central Govern-
ment is concerned—

Expenditure Other expenditure Total
on Travel-

ling Allow-
ance
Rs. Rs. Rs.
46300/~ 10700/~ 57000/-
(approximate- (approximate- (approximate-
ly) ly) ly)
The State Governments usually
bear the expeanditure on travelling

allowances of their officials.

Shri Amjad Ali: As we understand,
there were seven conferences of Minis-
terss. May I know the particular
end in view of holding these con-
ferences away from Delhi and at Sri-
nagar? The particulars may be re-
ferred to.

The Minister of Rehabilitation (Shri
A. P. Jain): May I aaswer this ques-
tion? 1 think it is a good policy that
the conferences should be held all
over India in rotation. In particu-
lar, in the case of Kashmir, we felt
that rehabilitation there on account
of political changes had not taken
the footing that it should have. The
holding of the Rehabilitation Minis-
ters’ Conference in Kashmir gave
confidence to refugees and also en-
abled the State Government to round
up many of their policies. Apart
from that. incidentally. the exchequer
—my friend, Mr. Deshmukh—has also
benefited. For instance, I may have
cost Government Rs. 200 on account
of fare etc.. but I took three mem-
bers of my family with me for
whom I paid Rs. 600, as railway fare,
etc. Besid.s, we must have spent
quite a lot in buying from the Kash-
mir Emporium.

Shri Amjad Al: May I ask how
all these seven Ministers’ conferences
synchronised at the same time, in the
month of June, in the cool heights of
Srinagar?

Shri A. P. Jain: The salubrious
climate and the vossibility of doing
more work.
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Shri K. K. Basu: To help proper
thinking!

Sardar Hukam Singh: _Are there
any other places in the various States
in (India where such ministerial con-
ferences have been held at other
occasions.

Shri A. P. Jain: Yes, in Calcutta;
and we propose to have another in
Darjeeling.

Sardar Hukam Singh: Is there any-
thing in common to all these meetings
of Ministers and other officials which
prompted these Ministries to tuke up
that venue?

Shri A. P, Jain: One obviously is
that Parliament was in session be-
fore, and after the session was over,
a large number of conferences had
naturally to synchronise. Moreover
the considerations which I mentioned
were the common considerations.

Sardar Hukam Singh: May I know
whether any officials over-stayed the
time of the committees and were al-
lowed leave along with the time of
those committees?

_Shri A, P. Jain: Some may have.

Shri V. P. Nayar: I want to know
whether it is the policy of the Gov-
ernment that in fixing venues for
official conferences the expenditure
on account of such conferences should
be kept to the irreducible minimum
extent possible or whether conferen-
ces can be flxed in order to give
the participents an opportunity for
sight-seeing and going about?

Shri A. P. Jain: No. the object is
to keep the expenditure to the minif-
mum.

HINDUSTAN AIRCRAFT LIMITED

*91. Shri H. N. Mukerjee: Will the
Minister of Defence be pleased
to state whether it is a fact
that the Chief Production Engineer of
the Hindustan Aircraft Limited has
disallowed the further development
of a piston for the Aero Engine
designed and developed in the
Hindustan  Aircraft Limited and
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certified as fit for use by the Tata
Institute of Science and if so for what
reasons?

The Deputy Minister of Defence
(Sardar Majithia): No, Sir, Hindustan
Aircraft Limited have not so far de-
signed an Aero-engine. The question
of disallowance of the development
of a piston, for such an engine, by the
Chief Production Engineer of the Com-
pany, does not therefore. arise.

Shri V. P. Nayar: I heard the hon.
Minister saying that the Hindustan
Aircraft Limited had not developed
any aero-engine. The question re-
tates to the piston of an aero-engine.

Sardar Majithia: Naturally if the
engine has not been designed. the
-question of the piston which is to
go into that engine does not arise.

Shri V. P. Nayar: That is not the
point. ] want to know
is a fact that some technicians in the
Hindustan Aircraft Limited develop-
ed a piston assembled with the con-
necting rods with gadgets, pins -and
rings.

Sardar Majithia: It is an autono-
mous body; they might have done it.
But as I said, the question does not
arise, for the simple reason that the
aero-engine was not designed. There-
fore, it does not follow how any
parts which have to go in that parti-
cular engine which has not been de-
signed even should also come in.

Shri V. P. Nayar: Am I to under-
stand from the hon. Minister that any
work in the development of a new
part of an aero-engine can be done
only after the development of a new
aero-engine and parts could be fitted
into that?

Mr. Speaker: I think he is gomg too
much into details.

ARTIFICIAL RAIN

*92. Shri Raghavaiah: WNill the
Minister of Natural Resources and
Scientific Research be pleased to
vefer to the reply given to starred
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question No. 557 asked on ~the 2nd
March, 1954 and state:

(a) whether the Indian Scientists
referred to therein have since been
sent to Australia for training in the
technique of Artificial Stimulation of
rain; and

(b) if so, the names of the Scien-
tists who have been selected for this
purpose?

The Deputy Minister of Natural
Resources and Scientific Research
(Shri K. D. Malaviya): (a) and (b).

The two scientists to be sent for
training in the Laboratory of the
Commonwealth Scientific and Indus-
trial Research Organisation, Austra-
lia have not yet been selected.

Shri Raghavaiah: May I know wHe-
ther any experiments have been
made in cloud-setting and artificial
rain in any centre in India and, if
so, what are tHe centres and who are
the scientists working there and with
what results?

Shri K. D. Malaviya: Some experi-
ments have been made in the country
in Calcutta and in the South. The
results, according to those who
carried out those experiments; are
quite attractive and interesting but
we are not yet able to assess the re-
sults of those experiments.

Shri Raghavaiah: May I know the
names of the scientists?

Mr. Spedker: I think the hon. Mem-
ber will find them in the publications
of the Government of India which
they periodically publish. He may
refer to them.

BURMESE TRADE UNION DELEGATION

*93. Shri Punnoose: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that visas
were refused to the Burmese Trade
Union Delegation to attend the 24th
Session of the All-India Trade Union
Congress held in Calcutta on the 27th
May, 1954; and

(b) if so, the reasons therefor?
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The Deputy Minister of Home Afl-
airs (Shri Datar): (a) Yes.

(b) It was decided that no visas
should be issued to any foreigners to
attend the conference. This rule was
app.ied to all foreigners who applied
for such visas.

Shri Punnoose: What was wrong in
foreign delegations attending and
taking part in the Conference?

The Minister of Home Affairs and
States (Dr. Katju): It is a matter of
policy which does not require much
discussion. It is not desirable that
when such domestic matters are
being discussed by political parties in
their meetings 1uicigners should he
invited to coatribute to the dis-
cussions.

Shri Punnoose:: May I know whe-
ther it was a Conference of the All-
India Trade Union Congress and not
of a opolitical party? I think the
Home Minister has misunderstood the
whole point. '

Dr. Katju: My experience is that
such gatherings and conferences ge-
nerally tend to become political con-
ferenges.

Shri H. N. Mukerjee: In view of
the fact that people of different poli-
tical complexions come to th's coun-
try from foreign countries. do we
understand that it is the Govern-
ment’s policy 1o discriminate against
only particular kind of politica’
people who might come or might not
come from foreign countries?

Dr. Katju: No discrimination of
any kind is intended at all.

INCOME-TAX INVFSTIGATICN COMMisSION

*95. Shrimati Tarkeshwari Sinha:
Will the Minister of Finance be pleas-
ed to state whether Government have
taken any cdecision about the future
of the Income-Tax Investigation Com-
mission?

The Deputy Minister of Finance
(Shri M. C. Shah): The preseat term of
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the Commission is upto 31st Decem-.
ber, 1955. It is engaged in dealing
with the cases referred to it under
section 5(1) of the Act.
1

Shrimati Tarkeshwari Sinha: May I
know if it is a fact that the Supreme
Court has declared section 5(4) of
the Income-tax Investigation Act as
ultra vires?

Shri M. C. Shah: Yes, it is a fact.

Shr..nat: Tarkeshwarli Sinha: May K
know how many cases had already
been investigated before the Supreme
Court’s declaration and how do they
stand now? '

Shri M. C. Shah: There were 369
cases referred to under section 5(4)
out of which 224 were disposed of.
and 145 remained. They will not be
disposed of now by the Investigation
Commission under. section 5(4). As
hon. Members are already aware, the
decided to
amend section 34 of the Indian In-
come-tax Act and an Ordinance was
passed. So, these cases will be taken
up under that Ordinance under sec-
tion 34(1) (a) of the Income-tax
Act.

Shrimati Tarkeshwari Sinha: Do
we understand that this decision of
the Supreme Court had no retrospec-
tive efTect?

Shri M. C. Shah: No; they decided
that since the Constitution came into
existence the Act was ultra vires so
that all those cases which were dis-
posed of by the Commission after the
Constitution came into force, that is,.
the 26th January, 1950, will be takemwr
up by the Income-tax Department
under section 34(1) (a) of the Act.

Mr, Speaker: It is a question of the
interpretation of the judgment and
hon. Members will have opvoortuni-
ties to discuss it when the Bill somes
before the House:
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DEMOCRATISATION OF ADMINISTRATION IN
CANTONMENTS

*96. Shri Gidwani: Will the Minis-
ter of Defence be pleased to state:

(a) whether any steps have been
taken by Government to democratise
the administration of civil areas .in
the Cantonments; and

(b) if so, what they are?

The Deput& Minister of Defence
(Sardar Mafjithia): (a) Yes.

(b) It has been decided to delega'fe
to Civil Area Committees certain
powers, hitherto enjoyed by Canton-
ment Boards, with a view to demo-
cratising the administration of civil
. areas in Cantonments. These powers
relate to the—

(i) sanctioning of building plans
in civil areas;

(ii) imposition of punishment for
breach of Building Byelaws;

(iii) sanctioning of trade licences:
and

(iv) imposition of punishment for
breach of any of the provi-
sions regarding the grant of
trade licences.

It has also been decided that—

(i) funds collected from civil
areas should as far as pos-
sible be spent for the benefit
of the residents of those
areas.

(ii) Cantonment Boards should
be advised that the majority
of the members of Assess-
ment Committees should be
non-officials; and

(iii) during the temporary absen-
ce (not exceeding 30 days)
of the Officer Commanding
the Station. who is the Pre-
sident of the Board, the Vice-
President should preside at
the meetings of the Canton-
ment Board.
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The actual implementation of these:
-decisions is in progress.

Shri Gidwani: Will the Govern-
ment hold the election so that all the
members may be elected?

Sardar Majithia: The elections are-
being held and all cantonments will
complete the elections by the end of
this year. But, as I said before, it is-
not possible to have the whole Board
elected at the moment but we are
considering that question. We have
already supplemented “some of the
powers given to them and. as I have
already stated in this House, the
others will be implemented later in
the light of the experience.
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Sardar Majithia; "We have al-

- ready implemented certain measures:

which have resulted in more powers:
being given to these elected bodies.
Apart from this, the whole question
is under consideration and, at the
moment, | cannot go any further than
that. But, I stick to the assurance
that I gave on the floor of the House
that in the light of the experience-
gained after these further powers
have been delegated, I will certainly
come forward with the Bjll.

Shri Gadgil: A few months back
the Government gave an assurance:
that it would bring in a comprehen-
sive measure to democratize the con-
stitution of the Cantonment Boards.

When is that assurance going to be
implemented?

-Sardar Majithia: Sir I have already
answered that question and I do not
mind repeating it again. We have
given certain more powers to these
Committees and I would like to see
how this works and, in the light of
the experience gained, I will bring
forward a comprehensive Bill.
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Basic EDUCATION

«97, Shri Jhulan Sinha: Will  the
Minister of Education be pleased to

.state:

(a) whether it is a fact that the
scheme of Basic Education in India
has been considerably handicapped
for want of adequate arrangements
for co-ordination and integration of
post-Basic Education with Higher
Secondary and University Education;
and

(b) it so. the arrangements pro-
posed for remedying this?

The Parliamentary Secretary to the
‘Minister of Education (Dr. M. M.
Das): (a) Yes, it is one of the handi-
«caps.

(b) The matter concerns the State
Governments which  have been ad-
wvised to take necessary steps for the
purpose.

Shri Jhulan Sinha: May I know if
the Government is alive to the ur-
gency involved in the handicap due to
the lack of co-ordination and integra-
tion of post-basic education with higher
secondary and university education?

Mr. Speaker: He wants to know
-whether Government is alive to the
urgency of the question.

Dr. M. M. Das: Government is fully
«conscious of the hardships of the stu-
dents.

Shri S. N. Das: May I know
whether any of the State Governments
‘have taken any steps with regard to
4the directives or advice given by the
Central Government?

Dr. M. M. Das: This question has
‘become very prominent with the Bihar
Government because the basic educa-
tion has reached a somewhat advanced
.gtage in that State. The Bihar Gov-
ernment has recently started a college
at Turki to enable post-basic students
to0 continue their further studies.

Shrimati Jayashri: May I know what
arrangements have been made to train
teachers for the Basic Education
Scheme?
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Dr. M. M. Das: That is a different
question, but arrangements have been
made for training teachers for the
Basic Eduation Scheme.

Shri T. S. A. Chettiar: May I know
how ‘'many universities have gone over
to this post-basic education?

Dr. M. M. Das: So far as my infor-
mation goes, a request was to be made
to the universities to remove the dis-
abilities of students who have passed
from the post-basic schools. So far
as the particular question is concern-
ed, I have got no information at
present.

Shri T. K. Chaudhuri: May 1 know
if the Central Government Education
Department have formulated any
plans with regard to the co-ordination
and integration of post-basic educa-
tion with higher secondary education?

Dr. M. M. Das: This question came
before the Rural Education Committee
of the Central Advisory Board of Edu-
cation met at Delhi in April 1953. The

"Committee sought to solve the problem

in two ways: (a) negotiations should
be conducted with the universities to
explore the possibilities of removing
the disabilities of students who pars
from post-Basic Schools and (b) it
cndorsed the recommendation of the
Planning Commission for the establish-
ment of a Central Rural University.

STATES REORGANISATION COMMISSION

*98. Shri  Krishnacharya
(a) Will the Minister of Home
Affairs be pleased to state whether
the States Reorganisation .Commission
have submitted any interim report
to Government; and

Joshi:

(b) if so, whether a copy of it will
be laid on the Table of the House?

The Deputy Minister of Home Affairs
(Shri Datar): (a) No, Sir.

(b) Does not arise.

Shri Krishnacharya Joshi: May I
know whether Government are expect-
ing an interim report in the near
future?
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Shri Datar: It is not for Government
to expect, but it is entirely for the
States Reorganisation Commission to
submit an interim report if they so
choose to do.

Shri Krishnacharya Joshi: May I
know whether Government propose to
ask the Commission to submit an in-
terim report so as to know the pro-
gress of their work.

Shri Datar: . No, Sir.

STRIKE IN NavaL DOCKYARD

*“99. Sardar A. S. Saigal: Will the
Minister of Defence be pleased to
state:

(a) whether civilian employees of

the Indian Naval Dockyard, Bombay

. went on strike on the 6th June,
1954;

(b) whether the strike is continu-
ing; and

(c) if so, what are the points of
dispute and the steps taken by Go-
vernment to settle the matter?

The Deputy Minister of Defence (Shri
Satish Chandra): (a) The .hon. Mem-
ber is presumably referring to the
strike by the Yard Craft personnel of
Naval Dockyard, Bombay in the month
of June. The Yard Craft service is
only a small part of the Dockyard.

(b) The strike  was called off un-
conditionally on 11th June 1954.

(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 28] -
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Mr. Speaker: Order. order.

25 AUGUST 1954

Oral Answers 134

Shri Joachim Alva:; Are Government
aware that right from the start of the
last war till today there have been a
series of strikes in the Naval Dock-

‘'yard, and have Government got any

effective proposals to bring a lasting
settlement amongst the workers there?

Shri Satish Chandra: It has always
been the desire of the Government to
bring about a settlement and I think
many of the points under dispute have
been settled by now. There was =2
threat of a strike only a month back,
but it did not materialise because the
correct position was explained to
the workers.

Shri Joachim Alva: During all the
excellent arrangements made by the
Minister for Defence Organisation for
the ‘naval cruise of the M.Ps. last
October, the only place where the
M.Ps. felt embarrassed was the Naval
Dockyard where they were watched
whilst talking to workers.

Mr. Speaker: Order, order. Next
question.

ROYALTY TO MYSORE GOVERNMENT

*100. Th. Lakshman Singh Charak:
Will the Minister of Natural Re-
sources and Scientific Research be
pleased to refer to the reply given to
starred question No. 2374 asked on the
11th May, 1954 and state whether Go-
vernment have taken any decision to
increase the Royalty paid to the

'Mysore Government by the Gold

Mining comcerns in Mysore and if

so, what is it?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): No. Sir.

Th. Lakshman Singh Charak: May 1
know the reason for the delay in this
decision?

Shri K. D. Malaviya: The matter is
being considered. Certain informa-
tion is being sought for from the
Mysore Government and also from the
Gold Mines concerned. Our Cost
Accounts Officer has also been sent to
check the accounts. As soon as all
the papers have been received by us,:
Government will take a decision.
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Th. Lakshman Singh Charak: How
long will it take for the Government
to come to a decision in the matter?

Shri K. D. Maliviya: As soon as
possible.

INCOME-TAX INVESTIGATION COMMISSION

*101. Pandit Munishwar Datt{ Upa-
dhyay: Will the Minister of Finance
be pleased to state:

(a) the total number of tax evasion
cases so far taken cognizance of by
the Income-tax Investigation Com-
mission;

(b) how many of them have been
dispossd of, the amounts involved
and also the number of cases pending
at present; and

(c) whether the amounts of
posed of cases have been realised?

dis-

The Deputy Minister of Finance (Shri
M. C. Shah): (a) 1681, under both sec-

tions 5(1) and 5(4).
(b) (i) 1052 up to end of June 1954.

. (il) Tax involved is about Rs. 27
Crores. .

(iii) 484 cases under section 5(1),
the Commission being no longer
competent to deal with section
5(4) cases.

(c¢) Rs. 1056 Crores realised up to‘

end of May 1954.

Pandit Munishwar Datt Upadhyay:
May I know the amount involved in the
cases affected by the Supreme Court
decision and what was the amount
realised out of that amount?

Shri M. C. Shah: T have not got the
exact figures with me; but the amount
involved is about Rs. 6 crores. out of
which Rs. 3 crores approximately is
the amount realised. The figures are
given from memory and subject to
correction.

Pandit Munishwar Datt Upadhyay:
Was there any refund of the amount
paid?

25 AUGUST 1954

Oral Answers 136

Shri M. C. Shah: There is no question
o' refund of that amount. As I have
stated already, we
an ordinance and we have issued no-
tices wnder the amended section 34
(1)(a) in 219 cases out of 369, and we
will be issuing notices in the remaining
cases also. I may inform the House
that already many people have come
forward again for settlement. About
31 persons have already come forward
to settle their cases on this basis.

Pandit Munishwar ~Datt Upadhyay:
May I know the amounts involved in
the cases that are still pending before
the Commission?

Shri M. C. Shah: I cannot say that.

JPandit Munishwar Datt Upadhyay:
rose—

Mr. Speaker: I am calling the next
question. :

H
CENTRAL SociAL WELFARE BOARD

*102. Shri V. M'ssir: Will the
‘Minister of Education be pleased to
state:

(a) the number of women’s cen-
tres directly financed by the Central
Social Welfare Board; and

(b) the total amount allotted for
this purpose?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) The Central Social Welfare Boar?
has so far given grants to 284 volun-
tary organisations catering to the wel-
fare of women in India.

(b) Rs. 9,09,400/-.

Shri 8. C. Samanta: May 1 know
whether Government have any record
of the women's institutions in India
and whether Government have an-
proached them to do social welfara
work?

Dr. M. M. Das: The Welfare Board
has approached them in a general
sense, but I do not know exactly how
many organisations for the welfare of
women there are in India and whe-
ther any census has been taken in the
matter.

have promulgated

\
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Shrimati Sushama Sen: On what
basis are these grants made? Are they
made on the basis of the recommenda-
tions of the State Governments?

Dr. M. M. Das: The Board has got
its inspectors. These inspectors visit
the organisations and collect informa-
tion. One of the conditions to be ful-
filled to qualify for the grant is that
an amount equal to what is to be
given by the Board has to be collected
by the institutions from other sources.
These are the conditions upon which
these grants are determined.

Shrimati Maydeo: May I know
which of the States has received the
largest amount of funds?

Dr. M. M. Das: 1 have got a detail-
ed statement showing the amount
‘given to each State.

Shri U. M. Trivedi: What have the
tours carried on by the officials cost
the Government?

Dr. M. M. Das: The total amount
that has been paid up-to-date is
Rs. 26,85,800. )

Some hon. Members: He wants to
know the travelling allowance expen-
ses.

Mr. Speaker: Order, order
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Dag): (a) and (b). It is expected that
the decision will be taken very short-
ly, perhaps during the currency of the
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Session, when the information will be
supplied to the Parliament.

Shri Thimmaiah: Are there any
States in the country which are not
giving free university education to
Harijan students?

Dr. M. M. Das: With the exception
of Assam, West Bengal, Madhya Pra-
desh and Delhi all otheg States of the
Indian Union have given exemption
of tuition fees to Harijan students in
all stages of education, including uni-
versity education.

Several Hon. Members rose—

Mr. Speaker: He says information
is being collected: let it be collected.

NATIONAL CENTRAL LIBRARY, DELHI

*105. Shri 8. C. Samanta: Will the
Minister of Education be pleased to
refer to the reply to starred question
No. 1914 asked on the 7th May, 1953
and state:

(a) whether the site for the Na-
tional Central Library in Delhi has
since been finally selected;

(b) if so, w:hete;

(c) the estimated cost of construc-
tion of its building; and

(d) whether it is a fact that the
Bibliography Section of the National
Library at Calcutta would be trans-
ferred to this Library when the cons-
truction of the building is completed?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) The site has been selected
provisionally.

(b) At the site now occupied by the
King Edward Road Mess near the
crossing of Kingsway and Queensway,
New Delhi.

(c) Rs. 31 lakhs.

(d) There is no Bibliography Sec-
tion in the National Library Calcutta;
the proposal of its transfer, therefore,
does not arise
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Shri S. C. Samanta: May I know
whether bibliographical work on Indo-
logy and Anthropology is being con-
ducted in Calcutta in individual sec-
tions?

Dr. M. M. Das: The National Lib-
rary in Calcutta was asked to pre-
pare bibliography upon those subjects.
They have cogmpleted the work of com-
piling bibliography so far as Anthropo-
logy is converned and they are at pre-t
sent compiling bibliography for Indo-
logy.

Shri §. C. Samanta: May I know
whether these individual bibliography
sections are to be transferred to the
newly constructed library here?

Dr. M. M. Das: They cannot proper-
ly be called sections. But so far as
the existing work is concerned, there
is no proposal to shift the existing
bibliographical work from the Na-
tional Library to the Library in Delhi.
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Dr. M. M. Das: Plans are at present
being prepared by the architects.
When they are finalised, the work will
be taken up.

NAavAL EXERCISES

~ *106. Shri Bhagwat Jha Azad: Will
the Minister of Defence be pleased to
state:

(a) whether the ships of the Indian
Navy have left for any summer exer-
cises this year;

(b) if so, how many ships are tak-
ing part and where; and

(c) what would be the duration of
such exercises?

The Deputy Minister of Defence
(Sardar Mafjithia): (a) Yes.

(b) Eight ships have gone to the
Malayan and Far Eastern Waters.

(c) Eight Weeks.

Shri Bhagwat Jha Azad: May I
know the strength of the officers
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have been benefited by these naval

exercises?

Sardar Majithia: I am afraid it will
not be in the public interest to dis-
clos:e the strength of these ships.

Shri Bhagwat Jha Azad: What was
the approximate expenditure that was
incurred on such exercises?

Sardar Majithia: N¢ extra expendi-
ture was incurred. on tnese exercises,
because the ships normally would have
consumed fuel even if they had been
in our own waters. The only extra
expenditure that we can -count is
about Rs. 9,000 which was sanctioned
for entertainment by these ships when
they go out into foreign ports.

Shri Sadhan Gupta: May I know,
Sir, whether these exercises are pure-
ly national exercises or whether they
are held in conjunction with ships of
foreign navies, and if so, what is the
reason? ’

Sardar Majithia: The exercises, to
begin with, are our own exercises. La-
ter on they get more and more compli-
cated and foreign navies do take part in
them. The only reason for that is that
we get more experience by having
these exercises in conjuction with
foreign navies.

SCHEDULED CASTES GRANT

*107. Shri Thimmaiah: Will the Minis-
ter of Home Affairs be pleased ‘o
state:

(a) the amount actually spent so
far for the uplift of Scheduled Castes
in the Mysore State out of the amount
allotted by the Government of India
for this purpose; and

(b) whether any report regarding
the work done has been received by
Government?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House in due
course.

I may add for the information of the
hon. Member that in the year 1953-
54 grants amounting to Rs. 1,62,500
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were given to the Government of
Mysore. Information is being called
in this respect.

Shri Thimmaiah: May I know the
amount sanctioned for the year
1954-55?

Shri Datar: Rs. 2,55,000. Their
schemes have been received and they
are under examination.

Shri Thimmaiah: May I know whe-
ther the amount remaining unspent
out of this year’s sanction would lapse,
or could be spent subseguently?

Shri Datar: If the amounts lapse,
naturally they have to submit fresh
schemes.

Shri Dagar: The amounts sanctioned
have generally to be spent in the
course of the same year. If, for ex-
ample, there are schemes extending
over two years, then what is given to
thém for that year has to be spent
before the year is out.

FOREIGNERS IN JAMMU AND KASHMIR

*108. Shri Buchhikotaiah: Will the
Minister of Defence be pleased to
state:

(a) the numbey of foreigners who
entered Jammu and Kashmir till the
31st July, 1954:

(b) how it compares with the num-
:)er in the corresponding period of
953;

(c) the'number of Americans out of
the total number of persons who
went there till the 31st Jqu, 1954; and

(d) the purposes of their visit?

The Minister of Defence Organisa-
tion (Shri Tyagl): (a) 1710.
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(b) The number for the corres-
ponding period of 1953 was 1721

(c) 633.

(d) Tourism, holiday trip and sight
seeing.

Shri Buchhikotaiah: May 1 know
whether any Americans, suspected as
spies. were sent back from Kashmir?

Shri Tyagi: I have no information
.about it—of any American being
sent back.

Shri Sadhan Gupta: How many
Americans entered Kashmir during
the carresponding period of 19537

Shri Tyagi: About Americans sepa-
rately? I have no information in de-
tail about the nationalities of forei-
gners who entered Kashmir in 1953.

BAHADURGARH -AIR-FIELD

*109. Shri Bansal: Will the Minister
of Defence be pleased to state:

(a) whether it is a fact that large
fertile areas of land have been taken
over by Government for constructing
the Bahadurgarh Air-fleld without
giving proper compensation to the
owners thereof; and

(b) if so, what action Government
propose to take to redress the griev-
ances of the land-owners?

The Deputy Minister of Defence
(Sardar Mafjithia): (a) An area of
11367 acres of land was requisitioned
for Bahadurgarh air-field in 1942 and
annual recurring compensation at
Rs. 11,480/3/6 was paid upto 1940
when an area of 889:90 acres was re-
leased to the owners. For the rest of
the land, annual recurring compen-
sation at Rs. 1,001/11/6 was paid
upto 1951. The Deputy Commissioner
concerned is taking action to arrange
payment for the period thereafter.

(b) Does not arise in view of (a).

Shri Bansal: What wuse is being
made of the area which is still under
Government? . '
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Sardar Majithia: We have got run-
ways on that and no crops can be
grown on it. )

Shri Bansal: Is any use going to
be made of this area; if not what s
the objection in handing over this
to the owners?

Sardar Majithia: That landing ground
has to be maintained because it is
one of the satelites of Palam and it
is in the interest of efficient service
to maintain them. ’

GRANTS TO SPORTS ORGANISATIONS

*“110. Shri K. K. Basu: Will the
Minister of Education be pleased to
state:

(a) whether Government have any
say in the working of the sports or-
£anisations to whom grants are made
by Government:

(b) it so, in what way; and

(¢) whether Government's permis-

© sion is sought before a sports team.

is sent out to foreign
any organisation?

countries by

The Parliamentary Secretary to the
‘Minister of Education (Dr. M. M.
Das): (a) Not as far as the working
of the organisations is concerned.
‘But. Government ensures the correct
-expenditure of the grant which is
given by it.

(b) Does not arise.
(c) Yes.

Shri K. K. Basu: May I know, when
any contribution is made to a parti-
.cular organisation either to send out
-a team or running a scheme. whether
‘Government receive the report and
the accounts in order to check them
up?

Dr. M. M. Das: As I have said, the
-accounts are asked for from the or-
ganisation to which the grant is given
and it iIs carefully examined whether
that amount has been spent for the
- particular purpose for which it was
given. .
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Shri K. K. Basu: In respect 2f or-
ganisations for which a grant is given
by the Government, is the Govern-
ment's check up restricted only to
the amount of grant or does it cover
the entire money that they spend in
running the organisation?

Dr. M. M. Das: Before a specific re-
quest for a grant is considered, the
organisation is required to submit
firstly audited statements of account
and details of income and expendi-
ture for the three previous years.
Secondly, a report of the activities for
the three previous years is also cal-
led for. Thirdly, there are also utili-
sation certificates certifying that the
amounts sanctioned have been utilis-
ed for the purpose for which they
were earmarked.

Shri K. K. Basu: Have the Gov-
ernment received any complaint re-
garding the composition of the per-
sonnel of our team poing to Manila
for which Government has contributed
quite a lot?

Dr. M. M. Das: Government has no
administrative control over all these
organisations which send Indian teams
to foreign countries.

May I

Shri Bhagwat Jha Arad:
know if the Government are aware
of the resentment in the different

sports federations like National Rifle
Association of India etc., that the
Indian Olympic Association is arbi-
trarily misusing the money in send-
ing teams outside the country?

Dr. M. M. Das: Government is not
aware whether the Indian "Olympic
Association is misusing the money
or not. But Government is fully con-
scious that there i resentment in
some quarters about their activities.
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Yes, Sir.

(b) Government have advised the
Universities to accept the invitation.

(c) 26. The delegation from each
invited University will consist of a
professor and students drawn from
post-graduate classes. The delegation
is selected by each University con-
cerned.

(d) Rs. 10,620/- approximately by
Government of India. °

Shri Punnoose: Is the invitation
sent by Moscow University to the va-
rious universities or to the Ministry
of Education and then the Ministry
of Education circulated it to the uni-
versities?

Dr. M. M. Das: Some time in May
1954, Russian Embassy extended to
the Universities of Lucknow, Dekhi,
Madras and Calcutta and the Meerut
College an invitation on behalf of the
Moscow University to send a party
of students and teachers to the Soviet
Union in June. As it was not possi-
ble to send any team at that time
because the colleges and universities
were closed, the Russian Embassy
wrote directly to the Universities and
the Meerut college extending a simi-
lar invitation for visiting the Soviet
Union in September, 1954.

Shri G. P, Sinha: May I know whe-
'ther the Government is contemplat-
Ing to send a similar invitation to
the Russiapn Universities?

818 LSD.
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Dr. M. M. Das: So far as the Gov-
ernment js concerned, I am not yet
aware of any such scheme but I do
not know what the scheme of the
universities is.

ROYALTY OF MINES

*112, 8hri K, Subrahmanyam: Will
the Minister of Natural Besources and
Scientific Researeh be pleased to state
whether it is a fact that a committee
has been appointed to decide about
the royalty of' mines? '

The Deputy Minister of Natural
Resources and Scientific, Research
(Shri K. D. Malaviya): Yes. SIr.

Shri K. Subrahmanyam: May 1
know when the Committee was ap-
pointed, what is its personnel and
whether the Committee has submit-
ted any report?

Shri K. D. Malaviya: The Advisory
Board appointed an Expert Commit-
tee some time in August, 1953. This
Committee consisted of Shri K. M.
Kaul, Shri B. R. Khedkar, Shri B.
Sivaraman., Shri Nageswara Prasad.
Shri S. K. Barooah, Dr. Pichamuthu,
Shri B. Sen and Shri E. R. Dempster.
This Expert Committee broke itself into
three committees further according to
the groups of minerals on which they
were asked to report. Two of them
have submitted their report and they
have been considered by the Board
gnd the third has yet to submit its
report. In the meantime, I might in-
form the House that this question has
also been included in the terms of re-
ference of . the Taxation Enquiry
Committee. Although we are not
bound, it is at this time thought ad-
visable to await the report of the
Taxation Enquiry Committee.

Shri K. Bubrahmanyam: What are
the two Committees and the subjects
which have submitted their reports?

Shri K. D. Malaviya: Committee A
which has. submitted its report was
required to report on coal, iron ore,
limestone, graphite; Committee B was
required to report on manganese ore,
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mica and china clay and this Com-
mittee has not yet submitted its re-
port. Committee C, which has sub-
mitted its report is concerned with
copper, gold, zinc and kyanite.

Shri U. M, Trivedi: May I know if
the word ‘royalty’ is included in tax
and whether there is any law under
which this tax is levied?

Shri K. D. Malaviya: I am not
sure if royalty is in the nature of a
tax but the question of revision of
the rates of royalties which are to
be imposed by the State Govern-
ments is ¥nder the administration of

the Ministry of Natural Resources
and Scientific Research.
Shri Amjad Ali: If it is possible

for the Minister, I would suggest that
Question No. 124 may be taken up
along with this.

Shri K, D. Malaviya: I have no ob-
jection.

DEBVELOPMENT OF MINERAL RESOURCES

*124. Shri Amjad Ali: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) the names of States which were
invited to attend and to send in their
proposals for the development of
mineral resources to the two-day con-
ference of the Central and State Gov-
ernments . representatives held at
Srinagar in June, 1954;

(b) the States which attended or
which sent their proposals to the con-
ference regarding exploitation and
detailed prospecting of mineral re-
sources of the country: and

(c) the names of the States which
were favourable for detailed prospect-
ing of (i) Gold (i) Tin (iii) Sillima-
nite (iv) Lead (v) Zinc and (vi) Silver?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) %o (¢). A state-
ment giving the information is laid on

&
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the Table of the House. [See AAppen-
dix I, annexure No. 29.]

Shri Amjad Ali: From the statement
given in Part (a), I find that Assam
was no‘t invited. As a matter of fact
Vindhya Pradesh and Assam were
suitable for detailed prospecting in
Sillimanite. May I know why Assam
was not invited?

Shri K. D. Malaviya: The hon. Mem-
ber is not correctly informed. The
States that were invited to Kashmir
were those that existed within the
northern part of the country. The
whole conference was broken into two
parts and the southern States were
invited to Bangalore. That was held
after a week or so after the Srinagar
Conference. Assam was invited to the
Bangalore Conference.

Excise Dury ON Bidis (TOBACCO)

*113. Shri Balwant Sinha Mehta:
Will the Minister of Finance be
pleased to state how much revenue
is expected to be realised in the cur-
rent year from the excise duty im-
posed on machine-made bidis (tobac-
co)?

The Deputy Minister of Finance
(Shri A. C. Guha): The revenue
expected to be realised from the excise
duty on machine-made biris is negli-
gible.

Shri Balwant Sinha Mehta: In view
of the acute problem of unemployment
in the country, may I know the pur-
pose behind, in the granting of such
licences to make biris by machines?

Shri A. C. Guha: Government are
taking action to stop the introduc-
tion of this machine in this industry
and I do not think that there is any
machine working now.

Shri Balwant Sinha Mehta: May I
kno% the number of machines working
now? )

Shri A. C. Guha: 1 have already
stated that I do not think that there
is any machine working. Only one
machine produced about 2,70,000 biris
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and it has stopped working even be-
fore the promulgation of the ordi-
nance. There is no other machine that
was producing biris; in all two or
three machines were on demonstration.

" LAF. DAKOTA CRASH

*114. Shri M. L. Agrawal: Will the

Minister of Defence be pleased to
state :
(a) whether the I.AF. authorities

have completed the enquiry into the
causes of the air crash of the Delhi
bound Dakota of the Carrier Service
of the Indian Air Force two miles
from Chakeri aerodrome on the night
of the 3rd June, 1954; and

~ (b) if so, what were the losses sus-
tained as a result of the air crash?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). The
Court, of Inquiry proceedings have not
yet been finalised and hence it is not
possible to furnish the information

asked for by the hon. Member. De-’

tails of the losses sustained as a :e-
sult of the air crash will however be
placed on the Table of the House as
early as possible after receipt of the
finalised proceedings.

Shri M. L. Agrawal: When is the
enquiry expected to be finalised?

Sardar Majithia: Very shortly.

. Short Notice Question and Answer

AWARDS ISSUED ON INDEPENDENCE DAy

S.N.Q4. Dr. Lanka Sundaram: Will
the Prime Minister be pleased to state:

(a) what is the significance of the
awards issued on the Independence
Day recently and whether they have
any relation to titles:

(b) whether the attention of Gov-
ernment has been drawn to the news
item of P.T.I. equating these Awards
with the old order of titles; and

(@) if so, - whether
parison is correct?

such g  coms
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The Prime Minister and Minister of
External Affairs and Defence (Shri
Jawaharlal Nehru): (a) The institu-
tion of the Order of the ‘Bharat Ratna’
and the ‘Padma Vibhushan' Order was
announced on behalf of the President
early this year. Some awards of
‘Padma Vibhushan' were given by the
President some months ago. On In-
dependence Day further awards were
announced, both for the Order of
‘Bharat Ratna’ and ‘Padma Vibhushan'
Order, They have no relation to titles
and are merely honours conferred
for distinguished service of a high
order.

(b) and (c). Yes. Any comparison
of these with old orders and titles is
not correct.

Dr. Lanka .Sundaram: Is the Prime
Minister aware of newspaper reports
which stated that certain recipients
have declined to receive these honours:
and can he indicate to the House the
total number of such persons who
have declined to accept them?

Shri Jawaharlal Nehru: So far as I
know, one lady.

Dr. Lanka Sundaram: Will the
Prime Minister consider the desir-
ability of adopting a suitable pro-
cedure whereby the risk of intended
recipients declining to accept them
and thus causing embarrassment to
the President who confers them, is
avoided?

Shri Jawaharial Nehru: This matter
can certainly be considered. The only
procedure appatrently is to approach
them previously and flnd out. That
also does not appear to be very desir-
able in the sense that a great deal of
publicity naturally will be given in
this way. Anyhow the matter will he
considered. .

Dr. Lanka Sundaram: Is it a fact
that at a recent function where the
Prime Minister was present, the
award ‘Bharat Ratna’ was prefixed to
the name of a distinguished personage
mentioned in a formal address, and
will Le take steps to advise the
country that these honours should
neither be prefixed nor added to the
names of the rvecipients in official
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documents, formal addresses, news-
papeg reports, ete.?
Shri Jawaharlal Nehru: The bon.

fember must know that there is hard-
v a country in the world which loves
ion-official  titles so much as this
country. There are all kinds of
popular titles given to people.

Shri M. S. Gurupadaswamy: May 1
draw the attention of the Prime
Minister to an article in the Harijan
this week, and may I ask him whe-
ther these awards will foster the
spirit of casteism in Indian society
which the Prime Minister is very
anxious to put down?

Mr. Speaker: Order, order.

Shri Jawaharlal Nehru:, It has ab-
solutely nothing to do with it. The
writer has mistaken the problem com-
pletely.

Shri Punnoose: Has it come to the
notice of the Prime Minister that the
arrangement of this ‘Padma Vibhushan’
into first class, second class and third
class looks rather unimpressive?

Mr, Speaker: I think I will go to
the next item of business.

WRITTEN ANSWERS TO QUESTIONS

GRANT TO NON-GOVERNMENT $CHOOLS
OF TRIPURA

*104. Shri Biren Dutt: Will the

Minister of Education be pleased to
state:

(a) whether any capital grant has
been made for the non-Government
schools of Tripura; and

(b) if so, what is the

principle
followed in this respect?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) No, Sir.

(b) Does not arise. I may however
mention that the principles adopted ih
West Bengal are followed in Tripura.
A copy of instructions issued in thig
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respect by the Director of Public Ins-
truction, West Bengal, is laid on the
Table of the House. [See Appendix T,
annexure No. 30].

SCHOLARSHIPS FOR RESEARCH STUDIES

*115. Shri Veeraswamy: Will the
Minister of Education be pleased to
state:

(a) the subjects for which Research
Scholarships in Humanities were
given in 1953-54; and

(b) the number of Scheduled Caste
students who were awarded such
scholarships during this period?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) A statement is laid on the
Table of the House. [See Appendix I,
annexure No. 31].

(b) Information is being collected.
REPATRIATION OF CAPITAL

*116. Shri Jethalal Joshi:
Minister of Finance be
state:

Will the
pleased to

(a) whether Government propose
to give facilities to the Indian ma-
tionals in Ceylon for repatriation of
their capital to India: and

(b) if so, to what extent?

The Deputy Minister of Finance
(Shri M. C. Shab): (a) There are no
restrictions on  the repatriation of
capital to India belonging to Indiahs
residing abroad.

(b) The question does not arise.

OUTBREAK OF FIRE IN ENGINEERS
SUB-PARK

*117, Shri Ram Dass: Will the Min~
ister of Defemce be pleased to state:

(a) the cause of the huge fire that
broke out on the 27th May, 1854 in
the Engineers’ sub-Park in Jullundur
Cantonment;

(b) the number of Military fire
fighting engines in thet Cantonment:
and
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(c) the loss suffered by the Military
Stores Department as a result of this
fire?

The Deputy Minister of Defence
(Sardar Majithia): (a) ‘“‘Spoutaneous
combustion” of coir matting.

(b) Six.

(c) The report of the Court of In-
quiry is not yet with the Ministry and
therefore the exact amount of loss
cannot be given, at the moment.

MANUFACTURE OF TANKS

118 Shri Sadhan Gupta:
"\ Shri G. P. Sinha:

Will the Minister of Defence .be

pleased to state:

(a) whether any joint venture is
contemplated with the German firm of
Daimler-Benz for the manufacture of
tanks;

(b) if so, what will be the nature
of participation of the German firm in
the venture; and

(c) the proportion of
will be invested by it?

The Minister of Defence Organisa-
tion (Shri Tyagi): (a) to (c). The aim
uof the Government of India is to be
self-sufficient in the matter of essential
military stores. With this in view,
there is a constant examination of the
requirements of the Defence Services
to see how far essential eguipment
could be manufactured in India. As a
part of this examination, Government
of India have been considering the
manufacture of armoured fighting
vehicles. Offers from certain firms
have been received and these are being

capital that

considered. It will not be in the public -

interest to disclose the names of the
firms, the details of the proposal or the
progress that the examination of the
project has made.

GRANTS-IN-AID TO SCHOOLS IN MANIPUR

*119. Shri Rishang Keishing: Will
the Minister of Education be pleased
to refer to unstarred question No.
604 answered on the 16th September,
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1953 and state the number of schools
and teachers to be affected by the
enforcement of the rule that Head-
masters and permanent teachers in
Manipur should not become involved
in party policies, failing which grants-
in-aid to the concerned schools would
be withdrawn?

The Parliamentary Secretary to the
Minister of Education (Drr M. M.
Das): This will depend upon the
number of institutions whose teachers
may take part in politics. The circular
referred to does not affect teachers.

AID TO SoCIAL WELFARE ORGANISATIONS

*120. Shri D. C, Sharma: Will the
Minister of Education be pleased to
state:

(a) the total amount of aid given so
far on behalf of the Central Social
Welfare Board to different organisa-
tions in the Punjab State;

(b) the number of such nrganisations;
and

(c) whether there were any such
organisations whose applications were
rejected?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Rs. 51,000/-

(b) 21.

(c) Yes, the number of such appli-
cations is 12.

CusToMs AND EXCISE REVENUE

*121. Dr. Ram Subhag Singh: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the gross
total of the Union Customs and Excise
revenue realized during the year 1952-
54 has declined as compared to that of
the precedlng year;

(b) if so, by what amount; and

(c) what are the reasons therefor?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) There was a
decline in the Customs Revenues hut
not under Excise,
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(b) The net decrease was by Rs. 56
crores.

(c) This was largely due to the
abolition of the export duty on medium
cloth and the reduction of the export
duty on other varieties of cotton cloth
and also due to the reduction or
abolition of the export duty on jute
manufactures.
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The Deputy Minister of Defence
(Sardar Majithia): (a) Rs. 1,64,250/-.
The amount was spent by the U.P.

Government for the development of
the Liand Colonies.

(b) 4462. They have been resettled
as under:—
(i) Settlement on land;
(ii) Employment in Govt./ Private
Service.
(iii) Vocational and
Training.

(c) About 4600. They will be re-
settled in Govt./ Private Service,
Land Colonies and Vocational and
Technical Trades. -

Technical

FOREIGN MISSIONARIES

*123. Shri S. N. Das: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether Government have re-
cently issued a directive to the various

-

25 AUGUST 1954

Written Answers 156
State Governments regarding recheck-
ing of figures about influx of foreign
missionaries in India during the recent

years; and
€

(b) if so, whether any reports in this
regard have. been received?

The Minister of Home Affairs and
States (Dr. Katju): (a) No directive
as such has been issued. The State
Governments have, however, been re-
quested to furnish nominal rolls of
foreign missionaries resident in India
on the 31st March 1954, which will
also make it possible to check the

‘figures already available with Gov-

ernment.

(b) Replies from some State Gov-
ernments have been received.

ASSOCIATION OF PRINCIPALS OF TECHNICAL
INSTITUTIONS

25 J Shri A. K. Gopaaa;
" Shri Punnoose:

Will the Minister of Education be
pleased to state:

*1

(a) whether Government have re-
ceived the recommendations of the 13th
Annual Conference of the Asscciation
of Principals of Technical Institutions;

(b) if so, what are the main recom-
mendations;

(c) whether Government have ac-
cepted the recommendations; and

(d) if so, what steps are being taken
to implement them?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) Yes.

(b) The only recommendation with
which Government is concerned is
that the Technical Institutions may
be exempted from the application of
provisions of the Factory Act and the
Payment of Wages Act.

(c) and (d). The matter {s under
consideration,
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LEGISLATION FOR RE-ORGANISING
UNIVERSITIES

( Shri H. N. Mukerjee:
| Shri Radha Raman:
' Shri Dabhi:
Shri Krishnacharya Joshi:

Will the Minister of Education be
pleased to state:

126

(a) whether Government have con-
sidered the report of the University
Survey Committee; ‘

(b) what steps are being taken to
implement its recommendations: and

(c) when Government propose t{o
bring a comprehensive legislation for
reorganising universities?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M.
Das): (a) and (b). The matter is
under consideration.

(c) As far as Central Universitics
are concerned re-organisation on the
lines suggested by the Universitv
Education Commission. Report has
already taken place. Other Universi-
lies are the concern of the State Gov-
ernments.

NATIONAL PLAN LoaN

*128. Shri Jhulan Sinha: Will the
Minister of Finance be pleased to state:

(a) whether it is a fact that the
National Plan Loan is intended for im-
plementation of the First Five Year
Plan throughout the country and that
the States are not to float loans for
their own developmental expenditure:
and

(b) if so, on what basis the proceeds
of the loan will be allocated by the
Centre to the various States?

The Deputy Minister of Finance
(Shri M. C. Shah): (a) The National
Plan Loan is intended to meet the
development requirements both of the
Central and of the State Governments.
State. Governments, which  would
otherwise have gone to the market
this year for their own loans, have
therefore refrained from doing so.
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(b) The State Governments have
been promised an allocation out of the
National Plan Loan equal to the
amount which they would have other-
wise been able to raise in the open
market thi&year.

KHowr HiGH ScHooL

*129. Shri Biren Dutt: Will the
Minister of Education be pleased to
state:

(a) whether the girls section of the
Khowi High School has been closed
by the order of the Chief of Tripura;

(b) whether it is a fact that the
girls’ middle school has not been rais-
ed to the High School standard;

(c) whether a great number of girl
students have been thrown out of the
school by this action; and

(d) if so, what step Government
propose to take so as to enable the
gir] students of Khowi to wrosecute
their studies?

The Parliamentary Secretary to the
Minister of Education (Drr M. M.
Das): (a) No. Sir.

(b) Yes, Sir.
[ ]
(c) No, Sir.

(d) Does not arise.

NORTH EAST FRONTIER AGENCY SERVICE

*130. Th. Lakshman Singh Charak:
Will the Minister of Defence be pleas-
ed to state:

(a) the number of officers from
various wings of the Defence Forces
who have recently applied for appoint-
ment in the North East Frontier
Agency Service and the number select-
ed for appointment;

(b) whether it is a fact that amongst
the applicants from the Armed Forces,
majority was that of the regular
officers; and

(c) the reasons why such a large
number of officers from the services
want a change in employment?
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The Deputy Minister of Defence
(Sardar Majithia): (a) 1295. (15 were
selected).

(b) The number of Regular and
Non-Regular Officers was approxi-
mately equal, (viz., 697 ‘d 598).

(¢) The main reasons, which appear
to have impelled Regular Officers,
were the blocks in promotion oc-
casioned by large-scale recruitment of
officers of similar ages during the war,
the possiblity of a longer tenure of
service in the civil, preference for a
settled life and, above all, the lure of
a different and interesting type of
work in unfrequented regions. Non-
Regular Officers were attracted by the
prospects of a permanent career.
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The Deputy Minister of Defence
(Sardar Majithia): The Scheme is still
under consideration; and its special
features will be laid on theeTable of
the House, when finalised.

GRANTS TO WEBST BENGAL

*132. Shri K. K, Basu: Will the
Minister of Finance be pleased to
state:

(a) the total amount of money given
to West Bengal either as loan or as

-grant in the years 1950 to 1954 for &ll _

items on which Central assistance is
given;

(b) whether the West Bengal Gov-
ernment have asked for more morey
for rehabilitation of displaced persons
and also for the local development pro-
jects during this period; and

(¢) it so, whether such sums have
been granted?

The Deputy Minister of Finance
(Shri M. C. Shalt): (a) A statement
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giving the necessary information is
laid on the Table. [See Appendix I,
annexure No. 32]

(b) and (c). The State Government
did,not ask for any additional assis-
tance ‘from the Centre for rehabili-
[tation of displaced persons during
1950 to 1954. In respect of Local De-
velopment Works, however, they asked-
for additional funds on two occasions.
In view of the fact that the amounts al-
ready sanctioned by the Centre had
not been fully, utilised, they were in-
formed that requests for enhance-
ment would be considered if the expen-
diture on local development works sanc-
tioned in the State exceeds the amount
allotted to the .State in the current
year.

JANTAR MANTAR OBSBRVATORY

*133. Shri Balwant Sinha Mebta:
Will the Minister of Education be
pleased to state whether it is a fact
that the Jantar Mantar Observatory in
New Delhi is being taken over by the.
Archaeological Department of India?

The Parliamentary Secretary to the

" Minister of Education (Dr. M. M. Das):

Yes.
NEw SERVICE CADRES

*134. Shri M. L. Agrawal: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the schemes of tihe
‘Statistical and Economi¢ Advisory
Service’ and the ‘Industrial Manage-
ment Service’ have been finalised;
and

(b) if so, what are their detalls?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b). No
final decision has yet been taken about
the constitution of the two services
referred to. The matters are still un-
der consideration.

INCOME-TAX EVASION

*135. Shrl D. C. Sharma: Wil the
Minister of Finance be pleased to
state:

(a) whether it is a fact that some
cases of Income Tax evasion, involv-
ing substantial amounts, have recently
been detected in the Punjab State; and
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(b) if so, what is the amount in-
volved in those cases?

The Deputy Minister of Fiwcn
(Shri M. C. Shah): (a) Yes Sir.

(b) Rs.- 40 lakhs approximately.

HoARDED WEALTH

*¥136. Shri 8. N. Das: Will the Minis-
ter of Finance be pleased to state:

(a) whether any steps have been
taken by Government to assess the
hoarded wealth in the country in the
form of gold and jcwellery; and

(b) if not, whether Government con-
template taking steps in the direction
of mobilising such wealth for the pur-
pose of utilising the idle money for
implementation of the Plan?

The Deputy Minister .of Finance
(Shri M. C. Shah): (a) No, Sir.

(h) No, Sir, as no practicable method
is available for such a mobilization.
Government have provided facilities
for the conversion of gold and jewel-
lery into cash for investment in the
Nat cnal Plan l.oan, the proceeds of
which will be utilised for the imple-
nientation of the Plan. But this is an
individual convenience.

GEO-PHYSICAL SURVEY OF ANDHRA

*137. Dr. Ram Subhag Singh: Wil
the Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that the
Andhra Governrthent have requested
the Government of India for a praper
geo-physical survey of that State; and

(b) if so, what actions have been
tsken by Government in that regard?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). Nc specific request for
Beophysical survey has been. received
from the Andhra Government. A
statement is laig on the Table of the
House showing the geophysical surveys
carried out during 1949-50 to 1953-54

318 LSD.
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and the work proposed to be under
taken in Andhra during 1954-55 field
season commencing 1st  November
1954. [See Appendix I, annexure No.
33]
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The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) to (c). A statement giving the in-
formation - required is laid on the
Table of the House. [See Appendix I,
annexure No. 34)

(d) No special condition; have been
attached.

IMPORT DUTY ON ROUGH PrecIoug
STONES

*139. Shri Balwant Sinha Mehta:
Will the Minister of Finance be pleased
to refer to the reply to a supplementary
question raised on starred question
No. 2387 asked on the 11th May, 1651
and state what gre the recomrx;enda-
tions made by the officer who wag
deputed to Jalpur to make -enquiries
?n the spot about the implications o;.'
import duty on rough orecious stones?
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The Deputy Minister of Finance
(Shri A. C. Guha): The official team
which visited Jaipur recommended a
reduction of the import duly on rubies,
emeralds and sapphires unset and im-
ported uncut from 20 per cent. to 5
per cent. ad .valorem. Government
have accepted the recommendation
and a notification to this effect under
section 23 cf the Sea  Customs  Act
has been issued on the 23rd August
1954.

WIND-POWER SUB-COMMITTEE

*140. Shri M. L. Agrawal: - Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether any experimeats have
been conducted by the ‘wind-power
sub-committee of the Council of
Scientific and Industrial Research;

(b) if so, the scope and purpose of
such experiments; and

(c) the purpose for which the wind-
power can be harnessed?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) To evolve an efficient wind-mil!

unit made from indigenous materials

suitable for Indian conditions.

(c) To lift water for irrigation and
domiestic purposes and to  generate
electricity in area where wind velo-
cities are favourable

HINDUSTAN AIRCRAFT LIMITED'

44. Shri V. P. Nayar: Will the Min-
ister of Defence be pleased to state:

(a) whether it is a fact that tbe
Test beds used in the Hindustan Air-
craft Limited are not in conformity
with the standards prescribed by the
manufacturers in the “Technical
Orders”; and

(b) what, if any, is the number of
accidents in' these Test beds from
1st January, 1950 to 1st July, 1954?

The Deputy Minister of Defence
(Sardar Majithia): (a) No.

(b) No accident involving injury tu
persons or damage to property has
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occurred in Hal’s Engine Test House
during this period.

-
« HINDUSTAN AIRCRAFT LIMITED

45. Shri V. P. Nayar: Will the Min-
ister of Defence be vleased to state:

(a) the actual total cost of a Rall-
way coach—407 made at Hindustan
Aircraft Ltd.;

(b) the amount paid for the under-
frames received by Hindustan Air-
craft Ltd.;

(c) whether the Hindustan Aircraft
Lid. is making battery units for the
coaches made there; and

(d) if mot, the amount per oach
spent in purchasing battery from pri-
vate agencies?

The Deputy Minister of Defence
(Sardar Majithia): (a) Rs. 92,885
per coach (excluding under frames).

(b) The underframes sare supplied
to Hindustan Aircraft Ltd.,, by the
Ministry of Railways (Railway Board)
free of cost.

(c) the battery cells are not made
by Hindustan Aircraft Ltd.

(d) The total number of battery
cells used in a coach is 24 and their
cost is Rs. 6,758.

HINDUSTAN AIRCRAFT LIMITED

46. Shri V. P. Nayar: Will the Min
ister of Defence be pleased to state:

(a) the total value of buildings
constructed in the Hindustan Aircraft
Ltd.,, from March 1950 to the 1st
July, 1954; and

(b) whethrer Government propose to
lay on the Table of the House a state-
ment giving the following details of
building contracts given by the Hindu-
stan Aircraft Ltd. each worth over
Rs. 650,000 during the ahove period:

(i) description of the work;
(il) names of the contractors;
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(iii) duration of work specified
under the contract;
of cost of

(iv) original estimate
building under contract:

(v) the total payment made;

(vi) if the amount of (v) was
more than the original
amount filxed under the con-
tract, what were the reasons
for enhancement?

The Deputy Minister of Defence
(Sardar Majithia): (a) The total value
‘of buildings constructed in Hindustan
Aircraft Ltd.,, during the period
March, 1950 t{o 1st July 1954 is Rs.
58,00,000 approximately.

(b) As HAL is a private limited
company, Government do not keep in-
formation relating to the day to day
administration of the concern.

HINDUSTAN AIRCRAFT LIMITED

) 47. Shri V. P. Nayar: Will the Min-
ister of Defence be pleased to state:

(a) whether it 18 a fact that ther-
are cracks in the roofs and walls of
the buildings housing the Tool Room,
Radio Department and Engineering
Section of the Hindustan Aircraft
Limited; and

(b) when these buildings were com-
pleted and eccupied?

The Deputy Minister of Defence
(Sardar Mafithla): (a) and (b). As
HAL is a private limited company, Gov-
ernment do not keep detailed: infor-
mation relating to the day to day ai-
Ministration of the concern.
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The Parliamenfary Secretary to the
Minister of Edncation (Dr, M. M. Das):

The matter concerns the Government
of Madhya Pradesh
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EDUCATIONAL EXPANSION SCHEME

50. Shri Anirudha Sinha: Will the
Minister of Education be pleased to
state the number of socjal education
workers employed by the State Gov-
ernments upto the 31st July, 1954
under the educational expansion
scheme for relieving educated unem-
plovment?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
The information has been called for
upto 31st March 1954 from the States
concerned and will be supplied later.

SURVEY OF INDIA DEPARTMENT

51. Shri Ram Dass: Will the Min-
ister of Natural Resources and Scien-
tific Research be pleased to state:

(a) whether it is a fact that the
Department of Survey of India has
been recently expandeq to implement
the Five Year Plan; and

(b) if so, in what manner the ex-_
pansion has taken place?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). A statement giving the
informatign required is laid on the
Table of the House. [See Appendix I,
annexure No. 3]

ENTERTAINMENT TAX

52 { Shri A. K. Gopalan:
‘Y Shri V. P. Nayar:

Will the Minister of ‘Finance be
pleased to state the rate of Enter-
tainment Tax on Circus Shows in
centrally .administered areas?

The Deputy Mindster of Finance
(Shri M. C. Shah): The rates of enter-
tainment tax on circus shows in Part

C States and Part D territory are
shown in the attached statement. [See

Appendix I, anriexure No. 38.]
SECONDARY EDUCATION COMMISSION

53 S Shri 8. N. Das:
‘' Shri Krishnacharya Joshi:
Will the Minister of Education be
pleased to state:
(a) the steps, if any, taken by the
.Central Government to give effect to
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the recommendations of the
Secondary Education Commission;

(b) whether it is a fact that the
Planning Commission have approved
of a new scheme of educational de-
velopment involving an expenditure
of Rs. 5 crores in the remaining two
years of the First Five Year Plan;
and

(c) if so, what are the important
features of this scheme? :

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) The recommendations made by
the Secondary Education CommIssion
for the reconstruction of Secondary
Education in the country were consi-
dered by a Committee of the Central
Advisory Board of Education whose
report was plac2d before the Beard at
their 21st meeting held in Fechruary,
1954. The report which was adopted
“by the Board was accepted by the
Government of India who have since
formulated a detailed scheme for giv-
ing effect to the various recommenda-
tions made in the Commission’s Re-
port.

(b) Yes. but the actual amount has
not been specified as it would depend
on the response of the States.

(¢) The main features of this scheme
are:—» ’

(1) Establishment of multi-pur-
pose schools.

(2) Improvement of teaching in
existing schools.

(3) Improvement of school

libraries.

(4) Introduction of craft in
middle schools.

(5) Training of teachers.
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Fhe, Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
The information is being collected

from the State Governments and will
be placed on the Table of the House

LAF. Dakota CrasH
Shri S. N. Das:
f Sardar Hukam S:ngh:
55. { Sardar A. §. Saigal:
| Pandit Lunishwar Datt
Upadhyay:
[ Shri G. P. Sinha:

will the Minister of Defence be
pleased to state:

(a) the circumstances in which an
LLAJF. Dakota crashed near Barrack-
pore (Calcutta) in the early hours

of 23rd June, 1954:

(b) whether any inquiry was held
into the accident; and

(c) if so, what are its findings?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c). The
aircraft crashed at:7-5 A.M. on 23rd
June, 1954 when it was on a training
cross-country flight. A Court of In-
quiry . was ordered on the same date
to investigate into and report on the
cause of the accident and to assess
the cost of damage to Service and
Civilian property, if any. The pro-
ceedings of the Court of Inquiry have-
not ‘yet been finalised.

ArTIFICIAL L1MB CENTRE, POONA

56. Shri Jethalal Joshl: Will the
Minister of Defence be pleased to
state:

(a) the number of Indian soldiers:
who lost their limbs in the last World
War; and

(b) the number of persons among
them who have been treated in ~ the
Artificial Limb Centre at Foona?

The Deputy Minister of Defence
(Sardar Majithia): (a) 859 (includes
three persons each Trom the Navy
and the Air Force).

(b) 843.
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INDIAN STUDENTS SENT ABROAD

57. Shri Ajit Singh: Will ‘the Minis-
ter of' Education be pleased” to state:"

(a) the number of students who
have been sent out for studies abroad
under scholarships awarded by vari-
vus countries during 1953-54;

(b) the number of students from
foreign countries who are studying
in India under the Scholarships
Scheme of the Government of India;
and

(c) the countries to which tlieiu
belong?

The Parliamentary Secretary to
the Minister of Education (Dr. M. M.
Das): (a) 51 persons under schemes
open to students among others. This
.excludes persons sent abroad under
Technial Aid and other awards
meant for cmployed persons alone.

(b) 270 persons (including 107

. awarded scholarships in 1953-54) in

schemes open to students among others

and excluding persons studying

under Technical Aid~ Programmes
meant for employed persons alone.

(c) Aden, Afghanistan, - British
East Africa, British West Indies,
Burma, Ceylon, China, Egypt, Ethio-
pia, Fiji, Gold Coast, Indo-China, In-
donesia, Iran, Iraq, Israel, Japan,
Malaya, Mauritius, Madagascar,
Nepal, Nigeria, N. Rhodesia, Nyasa-
land, Philippines, Sikkim, South Af-
rica, S. Rhodesia, Syria, Surinam,
Sudan, Tibet, Thailand; Turkey, Ger-
many, France, Italy. .

PROSCRIBED BOOKS

58. Shri Buchbikotaiah: Will the
Minister of Home Affairs be pleased
to state: .

(a) whether any books or leaflets
pave been proscribed by Government
In 1954; and

(b) if so, what is their number?

The Minister of Home Affairs and
States (Dr. Katju): (a) and (b).
Three books have been proscribed by
the Central Government.

318 LsSD.
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The Deputy Minister of Defence
(Sardar Majithia): (a)
Punjab ... Rs. 134,05,290-14-1!
PEPSU Rs. 1.73,967-10-1
Himachal Rs. 35.019-12-0
Pradesh.

(b) The money has been spent on
stipends  for Vocational/ Technical
training; scholarships for Education:
establishment of Fauji Sarais, Libra-
ries; Medical Aid to persons suffer-
ing from T.B. and other wasteful
diseases; provision of scwing machines
to disabled ex-servicemen and widows,
settlement in Land Colonies: Trans-
port Cooperative Societies and es-
tablishment charges for the adminis-
tration of the Fund.

LANDING GROUNDS IN BIHAR

61. Dr. Ram Subhag Singh: Will
the Minister of Defence be pleased
to state:

(a) the number of landing grournds
in Bihar for which land was acquired
from the public during World War I1I;

(b) the number of landing grounds
that have been abandoned now; and

(¢) whether the lands referred to
in part (b) above have been returned
to their owners?

The Deputy Minister of
(Sardar Majithia): (a) Ten.

Defence
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(b) Six.

(c) Acquired lands having become
Goverament’s property, it is not in-
cumbent on Government to release
these lands to their original owners.
However, wherever possible, surplus
acquired lands are being reconveyed
to the original ‘owners, if they are
willing to accept their reconveyance.

RIFLE I'RAINING TO Ci1vILIANS

62. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the progress that has been
made so far with regard to the plan to
impart rifle training to civilians in
the police lines?
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The Minister of Honte Affairs and
States (Dr. Katju): The State Gov-
ernments were informed of the details og
the scheme of imparting rifle train-
ing to civilians in the rifle ranges
attached to police thanas, on pay-
ment of a small annual fece of"™s. 3
for joining the training classes and
one anna for each round of amuni-
tion used by them; a sufficient num-
ber of -22 rifles and ammunition
would be supplied to such Police
Stations by the Ministry of Defence.
The State Governments were re-
quested to consider and to give eflect
to the scheme and also to let the
Ministry of Defence know the numi-
ber of rifles required for the {rain-
ing. The replies of most of the State:
are, however, still awaited.
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LOK SABHA
Wednesday, 25th August, 1954

The Lok Sabha met at a Quarter Past
Eight of the Clock

[MR. SprakEr in the Chair]
QUESTIONS AND ANSWERS
(See part I)

9-16 AM,
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER SALARIES AND AL-
LOWANCES OF OFFICERS OF PARLIA-
MENT AcT, 1953.

The Minister of Finance (Shri C. D.
Deshmukh): I beg to lay on the Table
a copy of the Ministry of Finance
Notification No. 59(1)-EV/53, dated
the 17th April, 1954, under sub-section
(2) of section 11 of the Salaries and
Allowances of Officers of Parliament
Act, 1953. [Placed in Library. See
No. S-243/54.]

OFFICERS OF PARLIAMENT (ADVANCES
FOR MOTOR-CARS) RULES, 1953,

Shri C. D. Deshmukh: I beg to lay
on the Table, under sub-section (2) of
section 11 of the Salaries and Allow-
ances of Officers of Parliament Act,
1953, a copy of the Officers of Parlia-
ment  (Advances for Motor-cars)
Rules, 1953, published in the Ministry
of Finance Notification No. F.35(9)-
E.V./54, dateq the 22nd May, 1954.
[Placed in Library. See No. S-244/54.]

AMENDMENT IN UNION PuBLIC SERVICE

CoMmission (CoNsuLTATION) REGU-
LATIONS
The Deputy Minister of Home

Affairs (Shri Datar): I beg to lay on
the Table a copy of Notification No.
320 LSD

218

18/10/54-Ests.(B), dated the 1st July,
1954 making certain further amend-

‘ment in the Union Public Service

Commission (Consultation) Regula-
tions, in accordance with clause (8) of
Article 320 of the Constitution. [Plac-
ed in Library. See No. 8-234/34.]

DELIMITATION COMMISSION FINAL
ORDERS

The Minister of Law and Minority
Affairs (Shri Biswas): I beg to lay
on the Table a copy of each of the fol-
lowing Order under sub-section ' (2)
of section (9) of the Delimitation
Commission Act, 1952:—

(i) Delimitation Commission, India,
Final Order No. 11, dated the 16th
June, 1954 [Placed in Library. See
No. 8-23478.7;

(il) Delimitation Commission, India,
Final Order No. 12, dated the 16th
June, 1854 [Placed in Library. See
No. S-255/54.]; and

(iii)  Delimitation Commission,
India, Final Order No. 13, dated the
2nd August, 1954 [Placed in Library.
See No. S-256/34.].

(i) ORDER RE: MODIFICATION OF DEcI-
SION OF LABOUR APPELLATE TRI-
BUNAL ON APPEALS AGAINST AWARD
OF ALL-INDIA INDUSTRIAL TRIBUNAL
(BANK  D1spuTES) (SASTRY TRI-
BUNAL);

(ii) STATEMENT OF REASONS FOR
MODIFYING THE DECISION OF La-
BOUR APPELLATE TRIBUNAL ON Ap-
PEALS AGAINST AWARD OF ALL-
INDIA INDUSTRIAL TRIBUNAL (BANK
D1spUTES).

The Minister of Labour (Shri V. V.
Giri);: 1 beg to lay on the Table a
copy of each of the following papers:—

(1) Order No. LR.100(126) dated
the 24th August, 1854 regarding
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[Shri V. V. Giri]

the modification of the decision of
the Labour Appellate Tribunal on
the appeals against the award of
the All-India Industrial Tribunal
(Bank Disputes) (Sastry Tribu-
nal) [Placed in Library. See No.
S-252/54.1; and

(ii) Statement of reasons for
modifying the decision of the
Labour Appellate Tribunal on the
appeals against the Award of the
All-India Industrial Tribunal
(Bank Disputes), dated the 28th
April, 1954 [Placed in Library. See
No. S-253/854.].

FURTHER NOTES EXCHANGED BETWEEN
GOVERNMENT OF INDIA AND PORTU-
GUESE GOVERNMENT

The Deputy Minister of Extiernal
Affairs (Shri Anil K, Chanda): I beg
to lay onthe Table acopy each of cer-
tain further notes exchanged between
the Government of India and the Por-
tuguese Government regarding Portu-
guese Possessions in India. [Placed in
Library. See No. S-251/54.]

NOTIFICATIONS MAKING AMENDMENTS TO
EsTATE DuTY RULES

The Deputy Minister of Finance
(Shri M. C. Shah): I beg to lay on
the Table, under sub-section (3) of
section 85 of the Estate Duty Act,
1953, a copy of the Notifications No.
S.R.O. 1706, dated the 22nd May, 1954,
and No. 13 dated the 6th July, 1954
making certain amendments to the
Estate Duty Rules, 1958. [Placed in
Library. See No. S-257/54.]

PETITIONS RECEIVED

Secretary: Sir, I have to report
that four petitions have been received
on the following subjects:

(1) Duplicate allotment of residen-
tial accommodation to displaced per-
sons; .
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(2) Restrictions with regard to
crossword puzzle schemes;

(3) Merger of Seraikella-Khars-
wan Wwith Orissa and suppression of
movements against their integration
with Bihar: and
(4) Floating of ‘Tax Evaders Loan’
to unearth the hidden money of tax
evaders,

Statement re: Petitions

Number of District or State Number of

Signatories Town petitions
1 Delhi Delhi 30
1 Coimbatore Madras 31
District
2701 Seraikella Bihar 32

1 Dethi Delhi 33

PRIME MINISTER'S STATEMENT
ON INTERNATIONAL AFFAIRS

The Prime Minister and Minister of
External Affairs and Defence (Shri
Jawaharlal Nehru): The House is
aware that since it took into consider-
ation the international situation and
the policy of the Government of India
in relation thereto on the 15th May
last, events and developments of much
significance have occurred. All these
are, in a general way, of concern and
interest to us. Some of these events
and developments are of more proxi-
mate concern to us. In some of them
again, our sentiments and our historic
circumstances are engaged; in others
we are either involved or are concern-
ed to avoid involvement; and in some
we have accepted, as part of our in-
ternational obligations and concern
for peace. heavy burdens and onerous
responsibilities.

It is not my intention to refer to
all these matters or to deal with any
of them at great length but to make a
comparatively brief statement, setting
out the Government’s appreciation of
and position in respect of some of
these problems and developments,



221 Prime Minister’s

, The situation in respect of the Por-
tfuguese settlements in India, which
has aroused much attention and con-
cern both in the House and the coun-
try, is one which has continually en-
gaged the study and active considera-
tion of Government. Internally in
the Portuguese settlements, the oppo-
sition and resistance to foreign and
colonijal rule has gathered momentum.
This is an entirely Goan movement,
popular and indigenous. It has been
countered by the authorities by the
time-honoured but discredited methods
of colonial assertion, repression and
authoritarian violence coupled with
the denial of inherent rights of the
people to their freedom and self-deter-
mination,

The position of the Government of
India and indeed of the people of this
country, is well-known and hardly
needs restatement. Goa and the Union
of India form one country. As a re-
sult of foreign conquest, various parts
of India came under colonial domina-
tion. Historical developments brought
almost the entire country under Bri-
tish rule. But some small pockets of
territory remained under the colonial
rule of other foreign powers, chiefly
because they were tolerated as such
by the then British power, The move-
ment for freedom in India was not
confined to any part of the country,
its objective was the freedom of the
entire country from every kind of
foreign domination. Inevitably the
movement took shape in what was
called British India and, ultimately,
resulted in the withdrawal of the colo-
nial power and the establishment of
the Republic of India. That process
of liberation cannot be completed till
the remaining small pockets of foreign
territory are also not freed from colo-
nial control. The Government and the
people of this country, therefore, ful-
ly sympathise with the aspirations «f
the Goan people to free themselves
from alien rule and to be reunited
with the motherland.

The policy that we have pursued
has been, even as in India under
British rule, one of non-violence tnd
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we have fashioned our approach and
conduct accordingly. This adherence
to non-violence means

(i) that we may not abandon or
permit any derogatjon of our identi-
fication with the cause of our compa-

,triots under Portuguese rule; and

(ii) equally we may not adopt, ad-
vocate or deliberately bring about
situations of violence.

We regard and base our position on
the fact that the lberation move-

"ment is Goan and spontaneous, and

that its real strength lies in this fact.

The Government of India, and I 2m
confident the great majority of out
people, have no intention of adopting
any policy or methods which depart
from these principles, which are the
foundations on which our very nation:
hood rests and which are the historic
and unique legacy of Gandhiji and
the pioneers of our freedom.

Further, we may never forget that,
in our approach and endeavours for
our own freedom we were enjoined
to eliminate fear, I want to say in all
sincerity that the Government do not
and will not function in this matter
on a foundation of apprehensiveness
and fear of probable consequences, of
threats, from whatever quarter they
may come, or condone, much less ap-
prove or support, methods of conduct
based on fear. Such methods are op-
posed to our policy and deny the basic
ideas of non-violence.

The Portuguese Government have
indulged in reckless allegations and
unrestrained abuse of us. Moved by
the fear characteristic of those whose
strength is based on force, they have
sought to amass their military strength
on their possessions in India to ter-
rorise the people. They are well
aware that they constitute no terror
for us.

It 1s not, however, the intention of
the Government of India to be pro-
voked into thinking and acting in
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military terms. The Portuguese con-
centrations and ship movements may
well be a violation of our national and
international rights. We shall examine
and consider these and take such legi-
timate measures as may be necessary.
But we have no intention of following
the Portuguese Government’s example
in this respect,

The Portuguese Government have,
in their representations to us and to
other countries, as well as in their
crude propaganda, indulged in totally
untrue and reckless allegations. The
purpose of all this is to arouse opi-
nion against us by painting us as ag-
gressive militarists, anti-Christian,
particularly anti-Catholic, and hypo-
critical expansionists. They want
others to believe that we want to
make Goa an Indian colony.

These allegations are repudiated by
the Goan people in the Portuguese
possessions themselves, despite the
authoritatian regime there and the re-
pression, the censorship and State-con-
trolled propaganda. The Goan libera-
tions movement, however, continues
to grow and may well be measured by
the increase in violence and reckless-
ness of Portuguese allegations and
propaganda. Goans, outside Goa. main-
ly in India and East Africa, have ex-
pressed themselves in favour of this
movement. They demand the end of
alien rule and the reunion of Goa with
the motherland.

The Portuguese allegations about
Indian hostility to Roman. Catholics
and the danger to Catholics if Goa
joined the Indian Union have been re-
pudiated most emphatically by the
Roman Catholics of India and, more
particularly, by their eminent leaders.
The Catholics in India regard these
Portuguese allegations not only as false
but asa slur onthemselves and their
country. They point to the five billion

Catholics in Indla, whohave absolute.

religious freedom and enjoy the consi-
deration and respect of the rest of their
compatriots. They know that the
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guarantees of our Constitution are a
reality. Recently, at a widely attend-
ed meeting of Goans in Bombay, com-
posed of people of all shades of obi-
nion, mostly non-sectarian and non-
party, this feeling found emphatic ex-
pression and the falsity of Portuguese
allegations was exposed.

I deeply regret that the Portuguese
Government should have decided to
arouse religious passions to serve their
colonial ends. They have failed in
this endeavour.

I would like to take this opportu-
nity of stating once again some as-
pects of our basic approach in respect
of Goa, when it becomes a part of the
Indian Union:—

(a) The freedom and rights guaran-
teed by the Constitution of India and
which specifically refer to freedom of
conscience, worship and practice of
religion, will exten@ in full measure
and in all their implications to these
areas.

(b) The special circumstances of
cultural, social and lingual relations
and the sense of a territorial group
which history has created will be res-

pected.

(¢) Laws and customs which are
part of the social pattern of these
areas and which are consistent with
fundamental human rights and free-
doms, will be respected and modifica-
tions will be sought only by negotia-
tion and consent.

(d) As we have done in the rest of
India, full use will be made of the ad-
ministrative, judicial and other ser-
vices, confident that the return of
freedom to and the unity of these
areas with the motherland will enable
adjustments to be made in harmony
with progress and with the desires of
the people.
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The House knows that recently some
Notes have been exchanged between
the Portuguese Government and the
Government of India. They have been
placed on the table of the House. It
will be evident from these Notes that
the Government of India have stated
their position with flrmness, clarity
and restraint and unprovoked by ei-
ther the language or the content of
the Portuguese Notes. The Govern-
ment believe and are confident that
the House will agree that this is and
should be the way of behaviour of
Governments. I shall refrain from de-
tailed comments on the Notes ex-
changed except to say that, consistent
with their policy of settling differences
and resolving problems by conciliation
and negotiation, the Government of
India promptly accepted the very first
offer of the Portuguese Government
to cooperate with them on the issue
of impartial observation. The Govern-
ment of India have no objection to this
and they have nothing to conceal.
They have proposed that representa-
tives of the two Governments should
meet together at once and implement
the principle on which they have
agreed. The last Note of the Portu-
guese Government appears to raise
some further doubts and difficulties,
but the Government of India have in-
timated their firm desire to pursue
conciliation and negotiation and urged
the Portuguese Government to enable
the conference to begin,

I would like to say on behalf of our
country and Government that we have
no animosity towards Portugal or her
people, We believe the freedom of
the Goans, now subject to Portugal,
would be a gain for Portugal as well.
We will continue to pursue, with pa-
tience and firmness, the path of conci-
liation and negotiation. Equally, we
must declare that we would be false
to our history and betray the cause
of freedom itself if we did not state,
without reserve, that our country and
Government firmly and fully believe
in the right of our compatriots in Goa
to free themselves from alien rule and
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to be reunited with the rest of the
motherland. This will serve the cause
of friendship and understanding, even
as freedom to India has led to friend-
ly relations between the United King-
dom and India. We would therefore
invite the Portuguese Government to
cooperate in the peaceful consumma-
tion of these endeavours.

The position in respect of the French
settlements happily affords at present
a different and more hopeful pic-
ture, I believe we may reasonably feel
that we are nearing the consummation
of our hopes of a peaceful and lasting
settlement, arrived at by conciliation
and consent, honourable and satisfac-
tory to all concerned. Exchanges of
views and ideas between ourselves
and the Government of France have
been in progress for some time and
they are being pursued with goodwill
on both sides, The Prime Minister of
France has demonstrated to the world
his patriotism and political boldness
as well as his desire for peaceful set-
tlements by negotiation. I have every
hope that we shall before long wit-
ness the solution of this problem in
the context of the full freedom of our
people and of firmer friendship bet-
ween India and France.

The present phase of this problem
is, as I have said, hopeful, but it has
not always been so. The exercise of
patience and our firm desire to reach
settlement by negotiation has justified
itself. The House will perhaps allow
me to say that this policy of actine
with patience and prudence, in accer:
dance with the principles we holn
does justice to ourselves and atso
yields results.

From these two issues, geographical-
ly and politically proximate to us, I
would now ask the House to turn to
others, in which we are no less con-
cerned and are perhaps more onerous-
ly involved and committed. I refer to
the two Conferences held in Geneva
in April to July of this year. Both-
these Conferences .were concerned
with the countries and peoples of Asia.
Yet the principal participants in the
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Conference, with the significant excep-
tion of Chifia, were non-Asian States.
This corresponds in some measure to
the reality of the modern world, a
reality that represents territorial, ra-
cial and political imbalance. It also
enables us to appreciate that we can-
not consider, much less resolve, the
important problems of the world today
by regarding them as Asian or Euto-
pean, Eastern or Western, problems
exclusively. Their solution, however,
requires the recognition of the place
of Asia in the modern world.

This was evident at Geneva in seve-
ral ways. Firstly, there was the pre-
sence of China at both the Confer-
ences, proclaiming by her presence
there not only the inevitability of the
recognition of facts, but of the pur-
posefulness of such recognition.

Secondly, there was the fact that at
the Conference on Indo-China, the de-
liberations of the South East Asia
Prime Ministers at Colombo had an
essential and inescapable role in the
Geneva deliberations, although none
of these countries participated, at
Geneva. The Colombo proposals on
indo-China were themselves, in large
part, based on similar proposals sub-
mitted to this House on an earlier oc-
caslon and which, with certain modi-
fieations in formulation, found favour
with my fellow Prime Ministers.

The Conference on Korea adjourned
inconclusively, but it should be noted
and affirmed that the Conference has
net broken up. The problem of Korea
has to be resolved in the interests of
Asian and world stability and peace.
It is not without significance that no
party at Geneva was willing or ready
to force the Conference to a catastro-
phic or even formal end. The great
majority of the States represented
wished and sought at least partial
solutions. The proposals made there
contain the elements of advance and a
concern to find a settlement. They
can be a kind of bridgehead f-om
which a hopeful landing to the shores
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of a Korean settlement may, and in-
deed, sheuld be planned or envisaged.
The Geneva Conference should not be
permitted to lapse. Endeavours to
make progress towards peace in Korea
should be continued.

At Geneva, the Indo-China Confer-
ence assumed the greater importance.
The historic role of this Conference
was that it was the alternative, or the
deterrent, to what threatened to lead
to World War 1II. This is the feature
of the Geneva Conference on Indo-
China that gives it a memorable place
in history.

The mediatory role of the two Pre-
sidents of the Conference, Mr. Eden
and M. Molotov, and the dominent de-
sire that pervaded Geneva despite all
conflicts and deadlocks, was that there
should be a settlement and the grim
alternative must be averted.

Apart from the two Conference Pre-
sidents, the Chinese Prime Minister,
whom we had the pleasure of welcom-
ing in this country, distinguished him-
self as a constructive statesman. He
also brought to the Conference the
first-hand sense of the reality of the
new Asia, His visit to India appears
to have assisted him to understand the
Asia outside of China and also to ap-
preciate the evolving South East Asia
pattern of collective peace.

Great as the role of others was, the
main task and therefore the determin-
ing role rested with the principal bel-
ligerents—France and the Democratic
Republic of Viet-Nam. Direct negotia-
tions between them first proposed in
this House and later affirmed at
Colombo, became an important feature
in regard to some aspects. To the
Prime Minister of France, M. Mendes-
France, and the representatives of the
Democratic Republic of Viet-Nam our
gratitude is due for the courage and
vision with which they tackled this
difficult problem. The three other Gov-
erhments in Indo-China, represented
at the Conference. namely, Cambodia,
Laos and Viet-Nam, all intimately in-
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volved in the horrors of war, also
made their contribution to the settle-
ment.  Indo-China has been a truly
negotiated settlement where not any
one of the belligerents but peace has
been the victor.

The Armistice settlement rests on
the agreement between the comba-
tants, represented by the two High
Commands, On them rests the respon-
sibility of maintaining it. But, from
the beginning of the Conference, the
role, functions, composition and the
procedure of the neutral or impartial
Supervisory Commigsjons bedevilled
the deliberations, and stood deadlock-
ed for a long time. The agreement
reached on the functions as now set
out and the composition of the Com-
missions with Canada, Poland and
India proved the turning point. To
India, a place on the Commissions was
proposed by every participant and on
every occasion. Finally, the Chairman-
.ship of India became one of the neces-
sities for a settlement.

India had not been a participant at
the Conference. She had not sought
a place on the Commissions. Indeed,
we did not even disclose whether we
would or would not accept responsibi-
lity. When this responsibility was
offered to us, we could not
refuse for our refusal would have
meant imperilling the whole agree-
ment, We have thus to shoulder this
heavy and onerous responsibility.

We have been fortunate in our col-
leagues and in our relations with the
parties in Indo-China. Hitherto all
decisions in the Commissions have
been unanimous. This itself repre-
sents goodwill and an earnest desire
to work as a team. On the lst August
I inaugurated a Conference of the
three Governments to establish the
Commissions on the date fixed by the
agreements. This Conference came to
unanimous decisions and sent out in
record time an advance party under
Sri S. Dutt, Commonwealth Secretary
of the Ministry of External Affairs.
Sri Dutt returned two days ago after
all the three Commissions had been
established., I feel sure that the House
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would wish to assure them of its good-
will and its earnest hope of their suc-
cess.

It is a notable feature of the Indo-
China settlement that it provides for
the establishment of the independence
of the three States—Viet-Nam, Laos
and Cambodia—-and seeks to safe-
guard their sovereignty on the pledges
of mutual respect of each other’s integ-
rity, freedom from interference in each
other’s internal affairs, and the under-
taking not to enter into military alli-
ances with other States. Thus, the
Indo-China States bid fair to find a
place in collective peace rather than
in war blocs.

To the people of Indo-China, irres-
pective of their former antagonisms to
one another and in all their grim tra-
vail, we send our sincere and warm
wishes and hopes for peace, unity and
prosperity. Asia has greater hopes of
peace and stability as a result of
the Indo-China settiement.

I have already mentioned the visit
of Mr. Chou-En-Lai to Delhi. The
welcome he received was spontaneous
and proclaimed the urges of our peo-
ple for understanding and peaceful
relations, It was also an expression of
a sense of Asianhood among our two
peoples. This visit has brought great-
er understanding of each country to
the other.

The joint communique issued by
Mr. Chou-En-Lai and myself, as Prime
Ministers of our respective countries,
has attracted world attention. The five
principles set out there flow from the
collective peace approach. Our near-
est neighbour Burma has also adhered
to these five principles and other coun-
tries in South East Asia favour them.
The understanding we have establish-
ed is not aimed against any country
or group of countries. We hope that
it contains the nucleus of the pattern
of collective peace, the only alterna-
tive to war-preparedness and the only
substantial approach to real security.

Early next month a meeting is going
to be held at Baguio in the Philippines
to consider proposals to form a South
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East Asia Collective Organisation, We
have expressed our inability to parti-
cipate in this meeting because it seems
to us that it is likely to reverse the
trend of conciliation released by the
Indo-China settlement. Collective se-
curity, according to our belief, can
only come by resolving world tensions
and developing a pattern of collective
peace. Anything that adds to those
tensions takes us away from peace. We
are aoprehensive, therefore, that the
proposed South East Asia Collective
Organisation will in the present do
more harm than any good that it may
hope to do in the future.

It is the view and the hope of the
Government of India that the present
lowering of world tensions, fol-
lowing the Indo-China settlement and
the expressed desire of nations for
peace, should be followed up and uti-
lised to further the means and pros-
pects of world peace and of resolving
present world tensions. The United
Nations  General Assembly, which
meets next month, has before it this
historic task. We trust that it will en-
deavour to resolve some of the stub-
born conflicts of our world by the col-
lective peace approach and not by re-
lying on false hopes of peace and se-
curity based on fear and war.

Mr. Speaker: The hon. Education
Minister.

Shri §. 8. More (Sholapur): May I
make one request, that this important
statement should be circulated to 'all
the Members?

Mr. Speaker: It would be circulat-
ed.

CORRECTION OF ANSWER TO SUP-
PLEMENTARY QUESTION ON STAR-
RED QUESTION No. 632.

The Parliamentary Secretary to the
Minister of Education (Dr, M. M. Das):
On behalf of the hon. Minister of Edu-
cation, I ‘'beg to make the following
statement.

On the 4th December 1933, in reply
to a supplementary question to star-

red question No. 632, enquiring whe-
ther Government would consider re-
moving the big disparity which was
alleged to exist in the pay scales sanc-
tioned for Manipurians and for non-
Manipurians employed as teachers in
Government High Schools in the State,
it was stated that that question was
also being considered. In this connec-
tion, I wish to correct a possible mis-
apprehension in the minds of Members
and to say that what the Deputy Mi-
nister intended to convey was that the
question would also be considered of
bringing the scales of pay of certain
posts in Government High Schools in
the Manipur State into line with those
for the corresponding categories of
posts in the neighbouring State of
Assam. There is no disparity in the
pay scales of Manipurians and non-
Manipurians in the State.

[PANDIT THAKUR Das BHARGAVA in the

Chair]
FOOD ADULTERATION BILL—
contd.
Clause 10.— (Powers of food inspec-
tors)—contd.

Mr. Chairman;: We proceed to the
next legislative business in the House.
Yesterday we finished Amendment No.
187. We proceed further.

Order, order, there is so much noise
in the House. Amendment No. 26.
List No. 2. Mr. S. V. Ramaswamy.

Shri S. V. Ramaswamy (Salem): Not
moving.

Mr. Chairman: Shri Gurupada-
swamy. Amendment No. 1, List No. 1.

The Minister of Health (Rajkumari
Amrit Kaur);: May I request that
there may be less noise in the House?
We cannot hear one word.

Mr. Chairman: May I request hon.
Members now not to speak with each
other and kindly resume the business
of the House, Yes, Mr. Gurupada-
swamy.
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Shri M. S. Gurupadaswamy (My-
sore): I beg to move:

In page 7, after line 37, insert—

“(6A) Where any action is tak-
en under sub-sections (1)(a), (2),
(4). (5) and (6), the Food Inspec-
tor shall take the signature of not
less than two witnessess.”

The purpose of my amendment is
very simple. I wish to fill a lacuna
which is faund in this measure. There
is no provision in this particular
clause No. 10........

Mr. Chairman: Louder please. The
hon. Member is not audible,

Shri M. S. Gurupadaswamy: Sir, I
was just saying that my amendment
is very simple. It is just to fill a
lacuna which has been found in clause
10, page 7. You notice here that there
is no provision made for the purpose
of having witnesses. Now, though
the amendment is very simple, its im-
portance is very great. We are aware
by experience. by observation, how
powers given to Food Inspectors and
other officers even under local Acts
have been abused and misused. This
has proved to be a great engine of
oppression in the long run. The Food
Inspector may approach any person
selling an article, any manufacturer or
any consignee and ask him for a sam-
ple or take delivery of the sample, but
while taking such samples of any arti-
cle from any person, he need not do it
before witnesses,

Mr. Chairman: May I just bring to
the notice of the hon. Member that we
passed yesterday amendment No. 137?
That is, in regard to these searches
elc., the provisions of the Criminal
Procedure Code will apply, and these
provisions, as the hon. Member is fully
aware, envisage that two persons will
be witnesses, an inventory will be pre-
paied and they will be asked to sign
ete,

Shri M. S, Gurupadaswamy: It is
only regarding search or inspection.

Mr. Chairman: Yes.

Shri M. 8. Gurupadaswamy: Provi-
sion is made only with regard to
search or inspection of places by an
officer. It does not cover other things.

Mr, Chairman: So far as the ques-
tion of taking samples for analysis
action is -concerned, that relates to
clause 11. In clause 10 which refers
to search etc., the provisions of the
Criminal Procedure Code have been
made applicable by the amendment
which we have already passed.

Shri M. S. Gurupadaswamy:; But
what about taking samples?

Mr. Chairman: That will come un-
der clause 11. Now we are in clause
10. o

Shri M. S, Gurupadaswamy: But
clause 10 also deals with samples.

Shri 8. S. More (Sholapur): Sub-
clause 1 of clause 10 refers to taking
samples, and only sub-clause 2 of that
clause refers to inspection for the pur-
pose of taking samples,

Mr. Chairman: The purpose of tak-
ing samples is quite different from the
procedure which should be adopted at
the time of taking samples for analysis.
To that, reference is made in clause
11, When we are at clause 11, this
amendment may be more relevant.

Shri S. V. Ramaswamy: May I sub-
mit that amendment No. 137 has al-
ready been accepted by the House?

Mr, Chairman: That is exactly what
1 am pointing out.

Rajkumari Amrit Kaur: Therefore,
there is no point in having this amend-
ment. I oppose it.

Mr. Chairman: The point made by
the hon. Member is that that amend-
ment relates to any action of seizure
ete. in consequence of a search warrant
fssued under the orders of a court.
But this one relates to the taking of
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samples, This js what we find in
sub-clause 1(a) of clause 10. There-
fore, it is not that this amendment is
not relevant, but I am only pointing
out to the hon. Member that this will
be more relevant under clause 11,
which deals with the procedure of
taking samples for analysis.

Shri M. S. Gurupadagwamy: 1 have
no objection if it is taken under clause
11. I have no objection at all to that.
1 do not know which place suits it
best, I am only concerned with this
provision being made in respect of the
taking of samples. Provision should
be made for witnesses, while samples
are taken, That is all the purpose of
my amendment.

Mr. Chairman: But the difficulty is
that the hon. Member's amendment
relates to sub-clauses 1(a), 2, 4, 5 and
6. Sub-clauses 8, 6, etc. deal with the
question of seizure of articles, searches
etc, This is an amendment which re-
lates to several sub-clauses. My objec-
tion relates only to sub-clause 1(a).
In regard to taking samples, this will
be more relevant under clause 11. In
regard to the other sub-clauses, the
amendment that we have already ac-
cepted is quite enough. In regard to
seizure etc. we have already adopted
amendment No. 137.

Shri M, S. Gurupadaswamy: May I
know what your suggestion is?

Mr, Chairman: I would suggest that
this amendment may be confined to
sub-clause 1(a) only, and may be
taken up under clause 11.

Shri M. S. Gurupadaswamy: I have
no objection.

Shri S. S. More: With due respect
to you, I want to submit that if you
look to the headings of the two claus-
es, you will find that clause 10 deals
with the powers of Food Inspectors,
while clause 11 deals with the proce-
dure to be followed by Food Inspec-
tors, The Maver of this amendment
is keen on restricting the powers of
the Inspectors. If you look into the
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government amendment, you will see
that it is very restricted in its scope,
and it reads:

“Provided further that the food
inspector shall, in exercising the
powers of entry upon...... "

This refers only to powers of entry,
and not to the powers of taking sam-
ples etc. Whether this amendment of
Shri M. S. Gurupadaswamy will im-
prove the matter or not is’ another
matter. But I am only confining my
remarks to the proper place where this
amendment may be conveniently shov-
ed in. If the hon. Member wants to
have some restrictions on the powers
of the food inspectors, then the proper
place will be clause 10. Of course, it
is a matter of opinion, on which we
might disagree,

Mr. Chairman: I am sorry that what
I wanted to convey has not been fully
appreciated. I quite see that this
amendment relates to several matters,
referred to in sub-clauses 1(a), 2, 4, 5
and 6. It is an omnibus amendment.
But at the same time, we have already
adopted an amendment which says......

Shri S. S. More: [ have seen that
amendment. It confines itself very
strictly to powers of entry and not to
other powers, such as powers of taking
samples etc., With your permission, I
would read amendment No. 137.

“Provided further that the food
inspector shall, in exercising the
powers of entry upon, and inspec-
tion of any place under this Sec-
tion,”

So, the amendment that has been ac-
cepted by the House, viz. amendment
No. 137 has relevance only to sub-
clause 2 of clause 10. My submission
is that the hon. Member Shri M. S.
Gurupadaswamy wants to restrict the
powers of the Food Inspector in a
more comprehengive manner than is
contemplated in amendment No. 137.

Mr. Chairman: What I was point-
ing out is not different from what the
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hon. Member has himself said. Clause
10 relates to powers of Food Inspec-
tors. Sub-clause 1(a) deals with the
power of taking samples, whereas sub-
clauses 2, 3 and the subsequent sub-
clauses deal with the question of entry,
inspection of the spot as well as sei-
zure of articles, Under sub-clause 2,
the Food Inspector may enter any
place, and under the subsequent sub-
clauses, he may go ahead with his
work. The subsequent provisions re-
late to asking people to be present
there, or not to be present there at
the time of breaking upon any recep-
tacle, door etc., and ultimately, when
he Roes there, he seizes certain arti-
cles, if they are in the possession of
some persons. So far as these other
actions are concerned, this entry is
only a condition precedent. Unless a
person enters, he cannot be expected
to take possession of certain articles
which are in the possession of parti-
cular persons. Therefore, amendment
No. 137 relates to circumstances in
which an entry has been made, and
seizure etc. take place.

10 a.m.

Shri S. S. More: Again, if you would
permit me, I should like to say that
a distributor or a trader might have
a stall which is ooen to the road, and
in that case, there will be no question
of entering into any premises. But
there might be certain godowns and
warehouses which are not open to the
road, and the inspector will have to
enter certain premises before he
reaches those godowns and ware-
houses. These are different localions
of the articles which aretobe taken
sample of. The government amendment
No. 137 restricts the powers of the ins-
pector, as far as his power under sub-
clause 2 are concerned. But as far
as the other sub-clauses are concerned,
it has no relevance at all, and no ap-
plication, Therefore, I feel, with all
my respect for you. that this amend-
ment will be more germane here, and
more appropriate here than at any
other place. Clause 11 refers to pro-
cedure, but here we are interested not

in devising a procedure, but in restrict-
ing the powers. That is the main in-
tention of my hon. friend Shri M. S.
Gurupadaswamy's amendment,

Mr. Chairman: My dijfficulty is this,
and I will just explain it to the House.
So far as such sub-clauses as do not
relate to the entry are concerned, it
is quite true that even in respect of
them, provision may be made so that
the signatures of two persons may be
taken. I do not object to that. But
we have already taken a decision in
regard to amendment No. 137 which
provides that the Food Inspector is
bound to follow the provisions laid
down in the Criminal Procedure Code.
So, so far as that matter is concerned,
this amendment will be nothing but
duplication. According to the Crimi-
nal Procedure Code also, two persons
of the locality must be present, they
must be asked to sign, and so on. If
this amendment also comes here, it
will mean that there will be two pro-
visions; firstly, the signatures must be
taken in the presence of these t(wo
witnesses, and secondly, the provisions
of the Criminal Procedure Code also
should be followed.

Therefore, I would rather like that
there may be some amendment which
would cover the case pointed out by
Shri S. S. More, i.e. when entry is con-
templated into a godown etc., that
also may be covered by some relevant
amendment.

Shri S, S. More: May I seek a cla-

rification from the hon, Minister in
charge of the Bill, as to whether she
is ready to make applicable the rele-
vant sections of the Criminal Proce-
dure Code. to all actions of the Food
Inspector under clause 10?

Mr. Chairman: The difficulty is this.
There are certain provisions, such as
section 103 of the Criminal Procedure
Code, which relate to entry and sei-
zure of articles, but there are certain
sections of the Criminal Procedure
Code, which will relate to other mar-
ters. There are no safeguarding pro-
visions in the Criminal Procedure
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Code, which will apply when a person
goes and takes possession of certain
articles, without making any entry or
search. .

Shri S. S. More: Take, for instance,
panchnama.

Mr, Chairman: Every panchnama
refers only to section 103 of the Cri-
minal Procedure Code. Therefore, we
want a provision which will be other
than the ones contained in the Crimi-
nal Procedure Code. because those
provisions do not cover the present
case.

Shri 8. S. More: I accept that for
correction. But my only intention is
that if you want to give some protec-
tion to the distributors who are com-
ing under the evil eye of the Food
Inspector, let there be a panchnama.
Of course, I am not very much ena-
moured of panchnamas, because I
know what has been the fate of panch-
namas in prohibition cases. Instead
of the man concerned being required
to corrupt some of the officers, he will
have the further task of corrupting
some of the panchs also, if he wants
to get out of the case. Therefore, the
corruption will be more widespread
and more equitably distributed. That
will be the only advantage, if we in-
troduce panchnamas. But whether we
should have it or not is a matter for
discussion and final decision by the
House. My hon, friend Shri M. S.
Gurupadaswamy’s amendment is de-
signed to bring in these elements of
panchnamas, because by saying that
two witnesses should be there, he is
practically saying that there should be
a panchnama.

Rajkumari Amrit Kaur: May I just
say one word? It is not always pos-
sible for the Food Inspector to have
two witnesses or to produce them; I
do not want the Food Inspector to be
burdened with that. The vendors
have enough protection and I am not
willing to agree that it should be ne-
cessary for the Food Inspector to have
two witnesses.
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Mr. Chairman: I take it that in re-
gard to matters which do not come
within the purview of amendment No.
137, the hon, Minister wants that the
Food Inspector may not be obliged to
bhave any number of witnesses, as
specified in the hon. Member ~Mr.
Gurupadaswamy's amendment,

Shri Raghavachari (Penukonda):
May I make a submission with your
permission? I am only trying to bring
to bear the attention of the Govern-
ment on the amendment which has
already been accepted. That amend-
ment, No. 137, is to be after line 31.
It is a proviso; so it will be the second
proviso to section 10(5), on page 7.
Therefore, the proviso:

“Provided further that the food
inspector shall in exercising the
powers of entry upon, and inspec-
tion of any place under this Sec-
tion...” ’

qualifies the whole section and not the
sub-section at all. Therefore, the very
scheme and the language would sug-
gest that it is meant to be a govern-
ing factor applicable to action under
sub-sections 1(a), (2), (4), (5) and
(6); the language used in amendment
No. 137 is search and . seizure. So it
requires a little more careful atten-
tion before the language is apt at the
appropriate place. I do not know if
I have made myself clear.

Mr, Chairman: But the Gordian
knot is cut when the hon, Minister
has said that she does not accept the
amendment,

Shri Raghavacharl: I just request
the hon. Minister to give further con-
sideration so that the purpose which
she says she is prepared to accept,
namely, that the action......

Mr. Chairman: That is being done
by the amendment of Shri Gurupada-
swamy. He has stressed the very
thing which the hon. Member has in
mind.

Shri Raghavacharl: 1 intended to
submit for your consideration that
what you want is regarding sub-sec-
tion (1).
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Certainly you have already said
that the matter may be confined only
to...

Mr. Chairman: 1 have withdrawn
that objection. Now it is a matter of
substance. If the hon. Minister had
agreed to it, then it would be relevant
under section 11, but when she does
not agree, it is a question of substan-
ce, whether it ought to be accepted

at all.

Shri Raghavachari: I am only try-
ing to impress upon the hon. Minister
that the provision which she has
made will in actual working and in-
terpretation lead to difficulties which
will defeat the purpose which she has

in view,

Shri M. S. Gurupadaswamy: As Mr.
More has said, my purpose is very
simple. It is to restrict the powers of
the Food Inspectors so that they may
not misuse their powers. If we make
a provision for witnesses, there is less
possibility of misuse on the part of
the Food Inspectors of their powers. In
case we do not make provision for
witnesses, there is greater possibility
of harassment to the manufacturers,
sellers or vendors. So there is no
harm in accepting my amendment.

You may look atitintwo ways. You
may take it as procedural or you may
take it as restrictive on the powersof
the food inspectors. Whether the
place here is the appropriate place for
this purpose, I am not sure. I am not
sure whether this provision should be
under section 10 or section 11, but I
am only concerned with the purpose
for which I have moved the amend-
ment. It is a simple purpose—to
restrict the powers of the Food Ins-
pectors and to give more safegu:irds
to the people.

Rajkumari Amrit Kaur: May I
make one point clear?

Mr. Chairman: Let me put the
amendment before the House, before
the hon. Minister is called upon to
answer.
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Amendment moved:
In page 7, after line 87, insert—

“(6A) Where any action is taken
under sub-sections (1) (a), (2),
(4), (5) and (6), the food inspec-
tor shall take, the signature of
not less than two witnesses”.

Shri Tek Chand (Ambala-Simla):
The amendment of Shrl Gurupada,
swamy appears to be more compre-
hensive and better intended to serve
the purpose than the amendment No.
187. The reasons are these. There
are three processes contemplated when
a Food Inspector visits. He has got to
enter upon the premises, then he must
inspect the wares and then he has to
take samples. So far as amendment
No. 137 is concerned, it confines itself
to two factors only, that is to say,
entry and inspection. But when it
comes to taking samples, even the
requirements of the Criminal Procedure
Code are given the go-bye. The great
protection provided by the Code of
Criminal Procedure is that the thing
should be done—the act of taking,
search etc.—in the presence of at least
two local respectables, not any two
people. Those who have had occasion
to practise in law courts are very well
aware that food insmectors exploit this
power of theirs to the detriment of
the people, in this sense that ordinari-
ly they are in league with the sellers
of these adulterated articles of food
and occasionally they keep on visiting
them. The whole thing is reduced to
a sort of farce. They keep on paying,
small tax-gathering goes on, and the
harvest is occasionally taken by the
Food Inspectors. Bu¢ the important

‘safeguard will be that if at the time

of taking of samples, there should be
present two local respectables...

Mr, Chairman: This amendment does
not speak of ‘two local respectables’; it
only refers to two witnesses. Under
section 103 of the Criminal Procedure
Code {t is provided that there should
be two respectable men of the locality
present, but here the amendment only
speaks of two witnesses.

Shri Hem Raj (Kangra): May I
submit that my amendment, No. 60,
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|Shri Hem Raj]

stipulates that there should be two
respectable citizens of the locality?

Mr. Chairman: In these circum-
stances, I would request the hon.
Member to move his amendment at
thig stage so that both may be dis-
cussed.

‘Shri Hém Raj: I beg to move:
In page 7, after line 87, insert—

‘“(6A) Whenever the food inspec-
tor takes any action under
sub-sections (1) (a), (2), (4),
(8) and (6). he shall do it in
the presence of two respect-
able citizens of the locality”.

Mr. Chairman: Amendment moved:
In page 7, after line 37, insert

““(6A) Whenever the food inspec-
tor takes any action under
sub-sections (1)(a), (2), (4),
(5) and (6), he shall do it in
the presence of two respect-
able citizens of the locality”.

Shri Tek Chand: When I was talk-
ing of the requirement of two respect-
able people of the locality, I had in
contemplation the relevant provisions
of the Code of Criminal Procedure
which have been incorporated yester-
day in amendment No. 137. That
again refers to the presence of two
respectable persons of the locality.
What 1 want to emphasise is that the
Government is willing to concede—and
it very rightly does in amendment
137—that if a food inspector is to
effect any entry or is to inspect the
place, at that time, the presence of
two local respectables is necessary. I
wish the words ‘as far as may be’ had
been avoided because, it leaves a
loophole for the food inspector either
to observe the provisions of the law or
simply ignore them saying that people
were not available or he may have
two usual police stooges or depart-
mental stooges. Now that it has been
passed, the question is that when-
ever there is going to be an entry or

an inspection the presence of two local
respectables is desirable and is pro-
vided for. But when he is about to
take the sample that safeguard is not
there. After all when these are three
ailied processes, it is desirable that not
only at the time of entry, not only
at the time of inspection but also at
the time of taking the samples that
safeguar@ ought to be provided.
Whatever is to be done which is going
to incriminate the adulteror of food,
that should be done in the presence of
two local respectables. I am saying so
not in order to provide any safeguards
for the vendors so much because very
often what is happening is that the
vendor and the foo@ inspector are
in league. The Food Inspector, in
order to show that he is doing good
work has to his credit occasional con-
victions and small flnes of persons
prosecuted at his instance. But, so
far as the process of adulteration of
food is concerned, that is going on.
The presence of two respectables
should be there in order to see that
this sort of improper conspiracy bet-
ween the Food Inspector and the
adulteror of food is not going on as
a matter of habit or as a matter of
regular practice. Therefore, it will
be very desirable to have that safe-
guard here also, that is, not only at
the time of entry and inspection but
also at the time of taking away of the
samples, witnesses be present.

Rajkumari Amrit Kaur: First, I
would like to clear one of the doubts
raised. My amendment No. 137
applies to the entire section. That
is a point which I wanted to make
clear.

Mr. Chairman: The words are abso-
lutely clear.

Rajkumari Amrit Kanr: As far as
the requirement of two witnesses is
concerned, in my opinion, it would
be very difficult and inconvenient for
the Food Inspector. People say that
Food Inspectors are persons who are
in league with the vendor. In any
case you protect the vendor but it is
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not enough protection tothe Food Ins-
pector. The Foog Inspector cannot be
asked to do things which might some-
times be absolutely impossible for
him to do. Witnesses will not ilways
be readily available.

Moreover, I would also like to tring
to the notice of the House that not
only in the oresent Bill but also in
Acts similar to the present Bill for
the prevention of adulteration and
things of that nature no such provi-
sions are to be found. Therefore, I
am not willing to accept it.

In addition to what has already
been stated about the witnesses, the
fact that a portion of the sample will
be left with the vendor is sufficient
safeguard for him. The Food Inspec-
tor has got to leave a portion with the
vendor, he has to send a portion to
the analyst and he has himself to
keep a portion. So, the vendor has
enough protection.

Shri S. S. More: Supposing the
Food Inspector instead of giving one-
third to the vendor somehow sends it
with a report that he has refused to
accept it. What is the evidence that
one-third of the sample was tried to
be deliveregd to the vendor concerned
and he was piggish enough not to
accept it?

Rajkumari Amrit XKaur: If you
doubt your people all the time &nd if
you are suspicious of them you can-
not make any Act fool-proof. To an
extent you have got to rely on the
bonesty of your officials and you
should try to make it as difficult as
possible for them to be dishonest.

1 say again that it will not always
be possible to get witnesses ang the
fact that he gives one-third to the
vendor, one-third to the analyst and
keeps one-third with himseif should
be sufficient protection.

Mr. Chairman: It is not for the
Chair to interfere in a matter of this
nature. But, as the subject is a very
important one, I would request the
hon. Minister to consider over again
because after all there is no want of
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confidence in the Food Inspector,
that when he makes an entry he s
asked to observe the rules of the Code
of Criminal Procedure. There is no
question of want of counfidence when
he is asked to take the sample in the
presence of two witnesses. After all,
the two witnesses who can be &vail-
able at the time of entry and at the
time of inspection can also be avail-
able at the time of taking the
samples. This is a safeguard and a
a very necessary safeguard. It might
be that the operation of the Bill
might be rather unsatisfactory, in the
absence of a provision like this.
There are other Acts in which such
provisions do exist. 1 can refer to
the Bengal Act in which the sample
has to be taken in the presence of
two witnesses and in the presence of
the person against whom action is
being taken. It might be that the
value #nvolved might be very great
and the vendor may object if it |is
not taken before witnesses. I would
ask the Minister to look into this

point.

Shri 8. S. More: May I sumbit
that the presence of (wo witnesses
will be a protection and safeguard to
the Food Inspector himself because it
would be very difficult for the vendor
to say that not only the Food Inspec-
for but the panches are falsely depos-
ing against him? We are providing
sufficient protection to the Food Ins-
pector but the Minister is interpret-
ing it as our distrust.

Rajkumari Amrit Kaur: I want to
give sufficient protection to the
vendor as well as the Food Inspector
as far as possible.  Supposing the
Food Inspector is not able to procure
two witnesses what is he to do?

Mr. Chairman: You have already
provided for that—‘as far as possible’.

Shri 8. S§. More: Even in amend-
ment No. 137 it is so.

Mr. Chairman: When samples are
taken, it is more than likely that the
witnesses are available. I will put
the amendment to the vote of the
House.
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Shri 8. 8. More: Please give some
time to the hon. Minister to make up
her mind.

Mr. Chairman: If the hon. Minister
wants to consult officials, I will give
her time to consult them.

Rajkumari Amrit Kanr: I would
like to consult my law officers.

Mr. Chairman: Then I will hold i
over.

We will proceed to amendment No.
27 in the list No. 2. Mr. Narayan Das
is not here. Shri Hem Raj’s amend-
ment (No. 80) has already been moved.

Rajkumari Amrit Kaur:* Mr. Chair-
man, {f the general sense of the
House is that there should be witnes-
ses, I will accept the amendment.

Mr. Chairman: I think the amend-
ment of Shri Hem Raj is one which is
in consonance with the principles
given in the Code of Criminal Pro-
cedure. That is, two respectable citi-
zens of the locality. ’

Rajkumari Amrit Kaur: I would
object to the language two ‘respect-
able’ witnesses. I do not understand
it.

Shri 8. 8. More: May I make a sug-
gestion? Mr. Gurupadaswamy's amend-
ment is better.

Mr. Chairman: The emphasis is not
on ‘responsible’ but on ‘Jocality’.

Shri 8. 8. More: May I point out
that even if it is made ‘locality’ in this
particular section, under section 103
of the Criminal Procedure Code it has
been held by the High Courts that it
is not very relevant?

Mr. Chairman: The High Court has
held that ‘locality’ does not mean that
they must be of the particular locality.
That is the interpretation of the High
Courts and it is helpful. Otherwise, it
is open to the accuseq to come forward
with the plea that the Food Inspectors
have their own henchmen and so on.
Therefore, the wor@ ‘locality’ is impor-
tant and not the word ‘respectable’.
Every person is respectable in India.

Rajkumari Amrit Kaur: Might 1
suggest that the amendment be recast
by me with the assistance of the Law
Officers?

Mr. Chairman: Yes, the amendment
may be recast by the hon. Minister
with the help of her department and
then 1 will put it to vote.

Let us take amendment No. 61.
Shri Hem Raj): I beg to move:

In page 7, line 42, after “food ins-
pector” insert ‘‘or public analyst”.
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make the Public Analyst, whose func-
tions are different from those of the
Food Inspector, to do the work of the
Food Inspector. I am sorry I cannot
accept this amendment.

Mr. Chairman: Do I understand that
the amendment is not pressed?
Shri Hem Raj: Not pressing, Sir.

Mr, Chairman: The next is amend-
ment No. 98 in List No. 4.

Shri Raghavachari: I beg to move:

In page 8, line 2, for “execution”
substitute ‘due discharge’.

1 am referring to page 8 of the Re-
port where you will find the words
“any other act to the injury of any
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person without having reason to be-
lieve that such act is necessary for
the execution of his duty..” Instead of
the word ‘execution’, I suggest the use
of the words ‘due discharge', which is
the language used in criminal proceed-
ings.

Rajkumari Amrit Kaur; I think
‘execution of his duty’ is also a correct
expression and there is no difference
between the two.

Mr. Chairman: May [ take that the
hon. Member does not wish to press his
amendment?

Shri Raghavachari:

Mr. Chairman: Amendment No. 28.
Shri Shree Narayan Das is not present
here. Amendment No. 62,

Shri Mulchand Dube (Farrukhabad
Distt.—North): I beg to move:

Not pressing.

In page 8. ajter line 5, insert—
“Explanation.—The taking of the
sample for analysis shall not
be deemed to be an act to the
! fnjury of any person.”

My submission is that clause (8)
should be altogether omitted. It reads
as follows:

“Any food inspector exercising
powers under this Act or
under the rules made there-
under who—

(a) vexatiously and without any

reasonable grounds of sus-
picion seizes any article of
food; or

(b) commits any other act to the
injury of any person without
having reason to believe that
such act is necessary for the
execution of his duty shall be
guilty of any offence under
this Act anq shall be punish-
able for such offence with fine
which may extend to five
hundred rupees.”:

Mr. Chairman: May I just request
the hon. Member to realise that the
taking of a sample is an act which is
provided by the Bill itself and it is a
very lawful act which is empowered by

320 L8SD

the Bill. How can it be taken as an
act of injury?

Shri Mulchand Dube: This sub-
clause should be deleted altogether. I
oppose it and in the alternative I sug-
gest this amendment.

Mr. Chairman: When the clause
comes. the hon. Member may or may
not oppose, but so far as this amend-
ment is concerned, 1 think it is toq
obvious that the taking of a sample
can never be regarded as an act of
injury because this act is provided for
by the Bill itself.

Shri Mulchand Dube: The question
is: how is the Food Inspector, who is
probably not an expert nor an analyst,
to know whether he should or should
not take a sample? My submission s
that even the best expert or analyst
cannot, by a mere look at the thing,
find out whether it is adulterated or
not. If you make this an offence, it
will be impossible for any Food Ins-
pector to execute his duties.

Mr. Chairman: This is not an
offence at all. On the contrary, it is
provided in the Bill as one of the
duties of the Food Inspector.

Shri Mulchand Dube: The question
is whether he is acting judiciously or
not, and in a reasonable and legal
manner or not.

Mr. Chairman: Perfectly legal.

8hri Muilchand Dube: That act of
Bis is subject to question, for it can be
said that he is acting in an unreason-
able manner.

Mr. Chairman: May I reauest the
hon. Member to kindly read section 10,
where it says “vexatiously and with-
out any reasonable grounds of suspi-
clon...” The mere taking of a sample
which is authorised by section 10, can,
in no circumstances, be regarded as
an act of injury to any person.

8Shri Mulchand Dube: The sub-clause
says “vexatiously and without any
reéasonable grounds of suspicion”.
Now the question is whether he is act-
ing vexatiously or not. The Food
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{Shri Mul Chand Dubel

Inspector is not an expert, and not
even an expert can find out by a mere
look at the thing whether it is adul-
terated or not. There are many things
tn which it is impossible for any Food
Inspector, for the matter of that, to
find out whether a thing is adulteratéd
or not. There must be reasondble
grounds for him to suspect. The
question is: how {s he to suspect? It
will be impossible for the ¥ood Ins-
pector to do any work whatsbever. 1
can understarid that the intention ik
to protect the ordinary shops-keeper
ang that is perfectly right, byt in re-

ird to the extensive prevalence of
the act of adulteration, I think we can
take some risks in the matter.

Mr. Chairmén: Amendment moved:
In page 8, after line 5, insert—

“Explanation.—The taking of the
sample for ahalysis shall not
be deemed to be an act to
the injury of any person.”

ghri ©. R, Narasimhan (Krishna-
girl): Vexatious acts of officers should
be guarded against and 1 think similar
expressions exist in the Excise Act.

Shri U. M. Trivedi (Chittor): I see
very great force in the suggest.ion
made in this amendment. Notwith-
standing the fact that now-a-days we
are making every effort to see that
lawyers should not be there to inter-
fere with any of the proceedings ©f
the executive, the lawyers do remain
part and parcel of the administration.
The matter that will arise is that a
man can . very easily suggest that
his reputation is affected by the fact
that a Food Inspector did reach his
place and obtain a sample in the pre-
sence of so many witnesses and that
s, publication was made in the Press
that a sample was seized at the shop of
such and such persod. That will affect
the reputation of the man and his sales
might be affected. So, it will cause
an injury to him. Therefore, it is
very reasonable and also in the inte-
résts of the Food Inspector that such
9 Yrovision must be made. As it is at

present, it will become increasingly
difficult for the Food Inspector to do
his work. There may be a reasonsble
suspicion, but then these are metely
acts of thé mind or mental acts, and a
bona fide inspector will be handicdp-
ped in the performance of his duties
which are laid uipon hith by section 10,
because he will always be &fraid that-
it will get him in the neck if by some
chance he finds that he ought not to
have taken the sample from such and
such or from the possession of such
and such. Under those circumstances.
the hon. Minister would agree that the
‘explanation’ which is desireq to be
put in by Mr. Mulchand Dube is very
innocuous and will be helpful to the
inspector as such, ang so it may be
accepted.

Shri Dabhi (Kaira North): I think
there is some misapprehension with
regard to the interpretation of sub-
clause (8) of clause 10. Sub-clause
(8) reads:

“Any food inspector exercisipg
powers under this Act or
under the rules made there-
under who—

(a) vexatiously and without any
reasonable grounds of suspi-
cion seizes any article of
food;”

“Seizing” of an article of food does
not mean taking of samples. The
House will see that the food inspectors
are authorised to seize certain articles
when they have suspicion. Ordinarily,
taking of samples would not mean
seizing of that articlte. Therefore, I
am of opinion that it is not necessary
to incorporate this amendment.

Pandit Munishwar Datt Upadhyay
(Pratapgarh Distt.—East): My hon,
friend, Shri Dabhi has misconceived
the issue under discussion. We are
discussing sub-clause (b) and 1 think
the apprehension of Mr. Dube is justi-
fied, because it can easily be said that
one of the duties of the inspector is to
take samples. When he takes such
samples e may be acting bona fide;
still, the suspicion in his mind may be
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incorrect and later on, on analysis, it
may be found that there was no adul-
teration. In that case it may be
¢laimed that he has vexatiously exer-
cised his duties.

Mr. Chairman: The words in the
clause are “without having reason to
believe”.

Pandit Munishwar Datt Upadhyay:
But how is it to be proved? What is
the harm in putting this explanation
bere. 1 think that explanation will in
fact make the position of the inspec-
tor safe. I feel that the apprehen-
sion which is in the mind of Mr. Dube
is justified and the explanation is
likely to serve a vuseful purpose.

Mr. Chairman: Is it the hon. Mem-
ber's contention that even if an ias-
pector had no reason whatever to
suspect anything, he may take a
sample?

Pandit Munishwar Datt Upadﬁyay:
No.

Rajkumari Amrit Kaur: Sir, I do
not think there is any need for this
amendment. We have in clause 22
made provision for protection of action
taken in good faith. The words
“vexatiously and without any reason-
able grounds of suspicion seizes any
article of food” in sub-clause (8) of
clause 10 provides adequate protection
to the public. If we do not allow the
Foog Inspectors to take samples of
articles of food, what are they there
for? How can it do any injury to any
person if the inspector takes samples.
I do not think there is any need for
this amendment and I am not willing
to accept it.

The amendment was, by leave,
withdrawn.

Shrli N. 8. Jaim (Bijnor
South): I beg to move:

In pages 7 and 8, omit lines 42 to 45
and lines 1 to 5 respectively.
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Mr. Chairman: Amendment moved:

In pages 7 and 8, omit lines 42
to 45 and lines 1 to 5 respectively.

Shri C. R. Narasimhan: ] strongly
oppose the move to delete the clause.
The fears are very vague. Similar
provisions exist in the Central Excise
Act and that Act is functioning quite,
well. Any prosecution that may be
launched, as he fears, against good
officers cannot be launched because
prosecutions under the Act have to be
done only after obtaining consent from
certain authorities and the prosecu-
tion can start when the State Govern-
ment or the local authority or other
specified people consent to it. There
are sections in this House which fear
that such vast authorities for inspec-
tors might lead to occasional haras-
sment and that this has to be guarded
against if the Act has to be worked
successfully. Similar provision exists
in the Madras Prohibition Act.

Shri Tek Chand: 1 wish to oppose
amendment No. 141 and I am for the
retention of sub-clause (8) to clause
10. If my hon. friend had taken the
trouble to examine the provisions of
clause 20, his purporse would have been
served. For instance, clause 20 says:
“No prosecution for an offence under
this Act shall be instituted except by,
or with the written consent of, the
State Government or a local authority
or a person authorised on this behalf by
the State Government or a local autho-
rity.” Now the position is this. ILet
us assume that a false al!egation is
made against the Food Inspector that
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he is in the habit of vexing people,
and without reasonable grounds of
suspicion he keeps on seizing articles
of food. But before he finds himself
on the wrong side of law, that is in
the dock, as if it were, there will be
a proper scrutiny on the part of the
State Government or on the part of
the local authority or even on the part
of the competent delegate of a local
authority or of the State Govern-
ment. That will, by itself, be more
than an adequate safeguard to ensure
that people do not lightly launch
prosecutions against innocent Foed
Inspectors against whom they may
have a grouse.

So far as provisions of clause 22 are
concerned it has, I must submit with
deference, nothing whatever to do
with the matter. It merely protects a
person who has taken action in good
faith but so far as sub-clause (8) is
concerned, it is providing a substan-
tive offence. That is to say, it says to
the Food Inspector: if you keep on
vexing or harassing innocent people
ang if you have no reasons or grounds
of suspicion when you are seizing the
articles this is the consequence and
that point is being endorsed when
sanction is being granteqd by the State
or local authority. It is important to
remember that the citizen very often
can be harassed by a person who
wields considerable power to do mis-
chief, to harass and to cause vexa-
tion. It is not that Foog Inspectors.
when they see this particular clause
would say: “All right; no persecution
because we may be confronted with a
prosecution”. That is not the point.
It is likely that they are not going to
be prosecuted. It is only when they
start vexing people and the prima
facie proof of vexation will be only
after he habitually starts harassing &
particular individual. Under these
circumstances, I submit that the
retention of the provisions of sub-
clause (8) is absolutely imperative.

Rajkumari Amrit Kaur: [ oppuse
this amendment because I must try to
Protect innocent people.

Mr. Chairman: Does the hon. Mem-
ber desire this to be put to the vote
of the House?

Shri N. S. Jain: I beg to withdraw it.

The amendment was, by leave,
withdrawn.

Mr. Chairman: I have got notice of
another amendment by the hon. Minis-
ter which reads thus:

In page 7, after line 37, insert—

“6(a). Where a food inspector
takes any action under Sub-
section (1), Sub-section (2),
Sub-section (4). Sub-section
(5) or Sub-section (6), he
shall, as far as may be possi-
ble, take the signature of not
less than two witnesses.”

On this point there are three amend-
ments before the House: one by Shri
Gurupadaswamy, the second by Shri
Hem Raj and the third by the hen.
Minister. I put all of them, one by
one, to the vote of the House.

Shri N. 8. Jain: On a point of clari-
fication, what do we mean by taking
signatures? The signatures can be
taken afterwards or they can be taken
before, though it might mean that
action must be taken in the presence
of two witnesses. But, ‘take the signa-
ture’ of some witnesses—these are
words which carry no meaning what-
soever.

Shri Dabhi: On a point of explana-
tion, is it intended that ordinarily
signatures of more than two witnesses
should be taken? It is state@ here that
‘not less than two’ shall be taken but
ordinarily signatureg of only two wit-
nesses are taken.

Mr. Chairman: The intention per-
haps is that the two persons must be
present at the time when the who'»
thing is done and they affix their
signatures in order to show that it was
done in their presence. So far as the
words go, they are capable of this in-
terpretation. But, as has been just
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[Mr. Chairman]

pointed out, these signatures may be
taken subsequent to the occurrence.

Shri C. R. Narasimhan: They are
witnesses.

Mr. Chairman: The word does not
mean ‘eye-witnesses’. They want to
know whether they should be present
or they should be witnesses in the
sense that their sigonatures may be
taken.

Rajkumar: Amrit Kaur: I have
no objection to accept in the ‘presence
af 1 had actually taken the words of
8hri Gurupadaswamy’'s amendment.

Mr. Chairman: This Shri Gurupada-
swamy's amendment is not the
last wor@ on the subject. It may be
put in such a way that, so far as the
interpretation is concerned, it could
not be interpreted differently.

8hri 8. 8. More: May I bring to your
notice that instead of copying Mr.
Gurupadaswamy'’s amendment, it
would be much better to copy the
Criminal Procedure Code, section 103
which reads: ‘Before making a search
under this chapter, the officer or other
person about to make it, shall call
upon two or mare respectable inhabi-
tants of the locality in which the place
to be searched is situate to attend and
witness and may issue an order in
wr’ltinx to them or any of them to do
80.

Mr. Chairman: The intention is that
they must -be present; there is no
doubt about it. I would request the
hon. Minister to kindly recast it. I
ehall proceed to the next clause and
when the amendment is available, we
can consider it.

§hri 8. 8. More: I am prepared to
80 to the extent that the Food Inspec-
tor should be authorised to command
the presence of two witnesses if they
vafuse; then, “as far as possible” can
be knocked out.

Rajkumari Amrit Kaur: I should
leave “as far as possible”.

Mr. Chairman: The provisions of
tie Criminal Procedure Code are
there; if the hon. Minister had chosen
not to utilise them it is for good rea-
sons; as they have chosen to insert the
words ‘as far as possible’......

Shri 8. 8. More: We will have to
give reasons as to why a particular
provision prescribed by law is not
applied; the officers should give
reasons.

Mr. Chairman: Unfortunately, it is
not for me to just advise the Ministry
to accept particular words. I am here
only to see that the will of the House
is effectuated. If an smendment is
proposed, I will allow the amendment.
We will revert to clause 19 sub-
sequently.

Ciagse 11.—(Procedure to be fol-
lowed by food inspectors).

Mr. Chairman: We will now go to
clause 11.

Shri 8. V. Ramaswamy: [ beg to
move:

In page 8, line 13, after ‘permits”
insert “in the presence of the owner”,

I am moving this amendment only
for the purpose of making it clear.
You will be pleased to see that clause
11 provides that when a food inspector
takes a sample of food for analysis, he
shall “except in special cases provided
by rules under this Act separate the
sample then and there into three parts
and mark and seal or fasten up each
part in such a manner as its nature
permits”. I seek to add there “in the
presence of the owner”, so that it may
be ensured that the whole thing is
done in his presence.

Mr. Chairman: Suppose the owner
is not present? I am only pointing
out this difficulty. Suppose a shop is
run by a representative of the owner.
It the word “owner” is there, the
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man must first of all find out the
owner and then call him and do what
he wants to do. But if you make it
all inclusive, then in the absence of
the owner any person representing
him will also be included.

Shri 8. V. Ramaswamy: Owner or
his representative.

Mr, Chairman: You cannot assume
in law what is not there. This
amendment will be of no use because
if the owner is not there, what is to be
done? The man has to stay his hands
and go back. If the provision is to be
complied with, the owmner must be
found. In order to make the provi-
slon reasonable, 1 would request the
hon. Member to add some words to
the amendment, Because, in the
absence of the owmer, difficulty may
arise.

§hri §. V. Ramaswamy: I think ]
shall add after the worq “owner” ser-
vant or agent. There must be some-
body who must be there.

Mr. Chairman: (f the owner is
there, then *“somebody’ is not in-
cluded. '

Shri 8. V. Ramaswamy: Cannot the
Food Inspector go there and himself
separate it into three? What is the
guarantee that the offender knows §t?

Mr. Chairman: It is only to show
that there must be somebody there
who is responsxble on behalt of the
owner. But if you put the word
“owner” then it means that only the
proprietor should be there.

Shri S. V. Ramaswamy: Sir, this is
my dnt‘ﬂculty You may put it in
whatever manner you think best.

Rajkumari Amrif Kaur: Under. sub-
clause (c) the Food Inspector has to
deliver one of the parts to the per-
son from whom the sample has been
taken. Whether it is the owner, or
the agent, or the servant, it is includ-
ed there. I do not understand the
idea of putting these words.

Shri §. V. Ramaswamy:
press my amendment.

I do not

Mr. Chairman: Then we proceed
to the next amendment, No. 63.

Shri Hem Raj:

In page 8, line 13, after “permits”
insert “and get the seal of the vendor
and the signatures of two respectable
witnesses of the locality on such
samples”.

I beg to move:

The arguments which were advanc-
ed in respect of clause 10 apply on
the same basis to this clause also. It
is very essentinl, for the purpose of
checking corruption, that these words
should also be inserted re r
clause 11. It will certai?ﬁy l;ggpek
most of the corruption that is preva-
lent in the Food Department. This
amendment will be of the same
ngture as is proposed fo be made
under clause 10.

Olause 10.— (Powers of food
inspectors) .—contd.
11 amMm.
ote 1 ocged

Mr. cha :
further, I cons;der it desxrable
the amendment to clause 10 ﬂrst be-
cause there are certain other amand-
ments coming subsequently which
deal with the same matter as the pro-
posed amendment to clause 1Q.

This has been modified again and it
reads thus:
In page 7, after line 37, insert:

‘“(6A) Where the food inspector
takes any action under clause

(a) of sub-section = (1), sub-
section (2), sub-section (4)
or sub-section (6), he shall,

as far as may be possible,
take the signatures of not
less than two persons pre-
sent at the time when such
action is taken.”

This is open to one objection. It
says “take the signatures of not less
than two persons present at the time
when such action is taken”. Suppose
none is present? What was exactly
wanteqd was that at least two persons
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[Mr. Chairman]

should be present. But this amend-
nient will mean that if no person is
present, no signature need be taken.

Rajkumarli Amrit Kaur: I do not

Mr. Chairman: There is no ques-
tion of thinking. I would request the
hon. Minister to consider the import
of these words. If these words ccn-
vey a different import, 1 will be very
happy. But I am afraid what we are
aiming to seare by this clause we are
taking away by these words.

Rajkumari Amrit Kaur: You want-
ed it to be taken in the presence of
two witnesses.

Mr. Chairman: I would suggest for
the consideration of the hon., Minister
that the provisions of section 103 etc.
of the Criminal Procedure Code re-
quire that persons must be calleq if
they are not present. It is abso-
lutely necessary that these two per-
sons must be present.

Rajgumari Amrit Kaur: We can
say “who shall be called'.

Mr. Chairman: Therefore 1 say
that use of the words of section 103
of the Criminal Procedure Code,
which is our basic law, is very neces-
sary. Because this will be quite im-
mune from all the defects which it
will  attract otherwise. The hon.
Minister may consider the view of the
House that two persons must be
present,.

Rajkumari Amrit Kaur: I have
accepted two witnesses. If it is not
clear, you can change it—"two wit-
nesses called for the purpose”.

Shri M. 8. Gurupadaswamy: “In the
presence of” will be better.

Shri 8. S. More: And whose signa-
tures shall be taken.

Mr. Chairman: I woulg
change it thus:

like to

“...he shall call not less than two
persons to be present at the

time when such action is
taken and take their signa-
tures”.

Now, there are three amendments.
I will put one by one to the House.
The first is by Shri M. S. Gurupada-
swamy.

Shri M. S. Gurupadaswamy: In
view of the amendment brought by
the hon. Minister I wish to withdraw
my amendment.

The amendment was, by leave, with-
drawn.

Mr. Chairman: The next is ‘the
Government amendment whieh will
read thus:

In page 7, after line 37, insert—

*“(6A) Where the food inspector
takes  any action under
clause (a) of sub-section (1),
sub-section (2), sub-section
(4) or sub-section (8), he
shall call not less than two
persons to be present at the
time when such action is
taken and take their signa-
tures.”

Shri M. S. Gurupadaswamy: Is it an
amendment to my amendment?

Mr. Chairman: This s a new
amendment. I shall put it to the
vote of the House.

Rajkumari Amrit Kaur: ] suppose
the words ‘“as far as possible” are
there.

Mr. Chairman: When you insist that
two persons must be called, how can
you say “as far as possible”?

Rajkumari Amrit Kaur: Suppose
they are not available. & think the
words *“as far as possible” should be
there.

Mr. Chairman: Then, “as far as
possible” will go with the word
“call”,

Rajkumari Amrit Kaur: “As far &as
possible, call two  witnesses” or
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“secure two witnesses”; I do mnot

mind.

Shri Tek Chand: If you retain the
words “as far as possible”, the safe-
guard wiil disappear. Where articles
of food are sold, are two persons not
available at all? That will be the case
only if the food inspector chooses to
inspect at 3 A.M. The words “as far
as possible” will take away the safe-
guard.

Shri C. R. Narasimhan: They may
decline to come.

Rajkumari Amrit Kaaur: I feel
that the words ‘“as far as possible” are
very necessary.

Mr. Chairman: I put the amend-
ment to the vote of the House as
framed by the hon. Minister with the
addition of the words ‘“as far as
possible”.

The question is:

In page 7, after line 37, insert—

“6(A) Where the food inspector
takes any action under
clause (a) of sub-section
(1), sub-section (2), sub-
section (4) or sub-section
(6), he shall, as far as pos-
sible, call not less than two
persons to be present at the
time when such action s
taken and take their signa-
tures.”

The motion was adopted.
Mr. Chairman: The question is:

“That clause 10, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 10, as amended, was added
to the Bill.

Clause 11.—(Procedure to be followed
by food inspectors.—contd.)

Mr. Chairman: We were on amend-
ment No. 68. These words: “and the
signatures of two respectable witnesses
of the locality on such samples”

will go away because they are al-
ready there in clause 10. Amend-
ment 63 will be revised as under:—

In page 8, line 13, after “permits"
insert “and get the seal ol the ven-
dor”.
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Mr. Chairman: Amendment moved:

In page 8, line 13, after ‘“permits"
insert “and get the seal of the vendor
and the signatures of two respectable
witnesses of the locality on such. sam-
ples”.

Shri 8. §. More: May | bring to the
notice of the House that there are two
processes—taking up the sample is one
process and inspection for that pur-
pose is another process, which are
covered by clause 10? Further taking
the samples is one thing and then
separating - them into three bundles is
another process as covered by clause
11 and it requires amendment by
Government. It is not covered by thig
clause. I do not want to speak in
instalments and hence regarding this
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[Shri S. S. More]

amendment 63. Let us remove this
‘and’ between “ang get the seal of the
vendor” and “the signatures of two
respectable witnesses of the locality
on such samples”.

If the vendor's seal is there, then fur-
ther signatures of the witnesses will
et be necessgary.

Mr. Chairman: I understan@ that
the hon. Member wants that the
amendment adopted in clause 10
should also be adopted in clause 11.

Bajkumari Amrit Ksur: Supposing

the vendor refuses to give his seal, the
thing is unworkable.  Every vendor
has not got a seal and the owner may
not have a seal. You want the signa-
tures of two respectable witnesses. In
any case the owner may have no seal
and may refuse to give it if he lLas
any and theretore I am not willing fo
accept the amendment.

Shri 8. §. More: There are two
points which we should consider. So
far as clayse 10 is concerned the
words under item (1) are:

“A food inspector shall have
POWEr...... " ang then in sec-
tion (¢) item (ii) of clause 11
you find that:

“send another part for analysis
to the public analyst”.

Here in clause 11 the words are:

“When a fooq inspector takes a
sample of food for analysis

so that the words are not the same.

Mr. Chairman: The sample may not
be taken specifically for analysis.
Therefore, so far as the amendment
that has already been passed in re-
garg to clause 10 is concerned, the
same will not apply to clause 11, un-
fess you specifically enact another
amendment to that effect.

Rajkumari Amrit Kaur: There is no
need either for the seal of the vendor

or for his signature as these are un-
necessary in view of the fact that &
portion of the sample is going to be
given to the vendor. Why do you
want to seal anything or get the
signature of witness?

Mr. Chairman: There are other
grounds also.

Rajkumari Amrit Kaur: You cannot
always provide for everything.

Shri Tek Chand: Now there are two
aspects to this point and I fing that
I am in the unhappy position of find-
ing that neither the amendment of my
hon. friend is acceptable to me nor
ls the expression of opinion given by
the hon. Minister. So far as the
presence of two respectable witnes-
ses is concerned, it is necessary for
purposes of clause 10 as much ag for
purposes of clause 11 because the
proceedings that take place are a sort
of links in the chain of causation,
that is to say, the inspector goes, he
inspects the place, he takes the
sample and then he divides that
sample into three parts. Therefore, it
is very necessary that, when these
proceedings are going on and when
one out of the three samples is to
be given back to the vendor, at that
time of the process, which can be
very vital, the presence of two wit-
nesses ought to be insisted upon. The
Food Inspector cannot say to the wit-
nesses, “very good, you have seen me
enterding, you have seen me taking
possession, now you can go0o away
when I am going to divide the article
into three parts and seal it”. Their
presence is necessary at this time also.

Coming to my friend’s amendment,
I submit that it does not serve the
purpose. If you read the amendment
carefully, you will find that in cer-
tain cases, it is incapable of operation.
He says, get the seal of the vendor and
the signatures of two respectable wit-
nesses of the locality, where? On
such samples. If the sample is a
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liquid, you cannot take their signa-
tures on the sample. If it is butter,
you cannot have the signatures on the
sample. If he had said, signatures on
the recovery memo, that is under-
standable. Signatures are going to be
on paper and not on the samples. If
the sample is bottled, you could have
the signatures on the bottle if possi-
ble. If you want to retain the langu-
age of my learned friend, you cannot
have the signatures on the sample.
That, 1 submit, is physically impossi-
ble. By all means have the signa-
tures of the witnesses, but, have them
on the recovery memo to be prepared
by the Inspector at that time.

Mr. Chairman: I take it that the
hon. Member. is opposed to this
amendment and wants something else
to be done, of which he has not given
any notice.

Sbri Tek Chand: I am opposed to
the second portion of the amendment.
1 say, get the seal of the vendor. That
is understandable; but not signatures
on the samples.

Mr. Chairman: I do not want to
suggest anything. I am agreeable to
give time if any time is needed. If
the hon. Minister does not want to
change it, no time is to be given.

Rajkumari Amrit Kaur: I want to
impress upon the House that clause 11
is quite different. If you read clause
11, you will find that the food inspec-
tor has first to give notice of his in-
tention to have the food analysed and
then it ig actually divided into three
parts and one given to the vendor and
s0 on. A question was raised as to
what happens if the man refuses to
receive it. There is provision for that
in sub-clause (2). I do not see why
we should require witnesses here. I
think it would be very difficult and
impracticable if, at every stage, the
food inspector has to produce witnes-
ses. I think you are going to nullify
the powers of the food inspector by
that. I am not willing to accept this
amendment.

Mr. Chairman: The question is:

In page 8, line 13, after “permits”
insert “and get the seal of the vendor
and the signatures of two respectable
witnesses of the locality on such
sample”.

The motion was negatived.

Shri S. V. Ramaswamy: I am not
moving my amendment in view of the
official amendment.

Mr. Chairman: Then, there is the
hon. Minister's amendment.

Rajkumari Amrit Kaur: I beg to
mene:

In page 8, line 22, after “one of the
parts” insert—

“the food jnspector shall send
intimation to the public
analyst of such declination
and thereupon”.

8hri 8. 8. Mere: Could we not sub-
gtitute the word ‘declination’ by the
word ‘refusal’?

Rajkumari Amrit Kaur:
mind; I accept ‘refusal’.

Mr. Chaimman: The question is:
In page 8, line 22, after “one of the
parts”, insert—

“the food inspector shall send
intimation to the public
analyst of such refusal and
thereupon”.

I do not

VThe motion was adopted.

Shel RBaghavachari: My amendment
has become now unnecessary,

Mr. Chairman: Shri S. N. Das is not
present,

Shri 8. V. Ramaswamy:
moving my amendment.

I am not

Rajkumari Amrit Kaur: There is a
consequential amendment.

Amendment made:

In page 8, line 43, for “(5)" substi-
tute ‘“(4)".

—[Rajkumari Amrit Kaur)
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Mr. Chairman:
dra: not moving.

Shri Krishna Chan-

Shri M, L. Agrawal (Pilibhit Distt.
cum Bareilly Distl.-~East): I have a
verbal amendment. The worq of
bas to be omitted.
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“Where any sample is taken under
clause (a) of sub-section (1)
or sub-section (2), its cost
calculated at the rate at which
the article is usually solg@ to
the public shall be paid to the
person from whom it s
taken.”
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Amendment made:

In page 8, line 45 for “the owner
of” substitute ‘“‘the owner”.

—[Shri M. L. Agrawal]

Mr. Chairman: The question is:

“That Clause 11, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 11, as amended, was added to
the Bill,

Clause 12.-(Purchaser may have food
analysed).

Dr. Rama Rao (Kakinada): I beg to
move:

In page 9, line 16, for “shall” substi-~
tute ‘‘may’’.

Here, the intention of the clause is
to allow any private individual to get
food analysed by a public analyst on
payment of the prescribeq fee. I want
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the citizens to have freedom to get it
done without any fear of the vendors.
I want the hon. Members to read this
very closely. I will read the clause:

“Nothing contained in this Act
shall be held to prevent a
purchaser of any ,'\rticle of
food other than a foeod ins-
pector from having such
article analysed by the public
analyst on payment of such
fees as may be prescribed
and from receiving from the
_public analyst a report of his
analysis.”

i.e.. any citizen can pay for it and get
the sample analysed. Now comes the
trouble.

“Provided that such purchaser
shall inform the vendor at
the time of purchase of his
intention to have such article
so analysed:”

Here comes the rub. It is too much
to expect citizens to have so rmuch of
civic sense as to risk thelr life and
means in getting this food analysed. 1
shall be satisfied if a few citizens take
so much responsibility as to inform
the authorities concerned that they
have reasons to suspect that such and
such food is adulterated, but here you
make it obligatory upon the purchaser
to inform the vendor that he is going
to send it for analysis. Well, I doubt
if any hon. Member goes to one of
the busy markets in old Delnhi and
buys a sample of ghee and informs the
vendor: “Look here, I am going to send
this for analysis”—and of course, the
vendor knows that it is adulterated—
I do not think we will see that hon.
Member the next day here in the
House with his limbs intact. So, it
is a very serious matter. So, unless
you do not want any citizen to get the
food analysed, you should accept thig
amendment. Of course, there are
other amendments which ask for
omission. My amendment s that in-
stead of “shall” we may have “may”.
i.e., if the purchaser wants, he may in-
form the vendor. Therefore, I request
the hon. Member to accept my amend-
ment and the other hon. Members to

consider the reasonableness of ny

amendment.
Mr. Chairman:

In page 9, line 16, for “shall” subs-
titute “may’”.

Amendment moved:

Shri Dabhi: I oppose the amend-
ment moved by my friend, Dr. Rama
Rao, because if anybody wants that
the particular article of food which he
has purchased should be analysed,
then it is absolutely necessary that he
must inform the vendor. If he is not
able to take the risk, he should not
venture to get the food analysed.

But, then, my difficulty is this. Sup-
pose a man wants to buy an article of
food because he suspects that it is
adulterated, if he informs the person
who sells the article that he wants to
take the sample for the purpose of
analysing it, then nobody would be
prepared to sell. Therefore. my Sug-
gestion is that the words “at the
time of purchase” are not necessary.
They may be deleted. The purchaser
may inform the vendor afterwards also
in writing. If you say “at the time of
purchase”. then this clause itself
would be practically of no use because
no man in his senses, it he is selling
adulterated food, would be prepared
to sell it to the man who wants to get
it analysed. Therefore, the hon. Minis-
ter may think of dropping these
words.

Rajkumari Amrit Kaur: Would he
suggest that instead of ‘“at the time of
purchase” ‘“such purchaser shall in-
form the vendor immediately after the
purchase of his intention to have such
article so analysed™?

Shri Dabhi: I want fo drop the words
“at the time of purchase”.

Mr. Chairman: We are not on the
amendment of “at the time of pur-
chase”. There is no amendment to
that effect. We are on the amend-
ment of Dr. Rama Rao.

Rajkumari Amrit Kaar: As far as
the word “shall” is concerned, I am.
afraid. I am not willing to substitute it
by ‘“may” because if it is substituted,
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[Rajkumari Amrit Kaur]

it may lead to blackmail. H the in-
formation is optional, where is the
neéd for a proviso? I think he must
inform.

Shri Dabbi:
gestion?

M¥. Chairman: There is no amend-
mént.

"8hri Dabhi: The Governrent can
move an amendment,

What about my sug-

Mr. Chairman: The Government can.
The hon. Member has made the sug-
gestion. It is for the hon. Minister to
accept it or not. If they want, they
can move an amendment of their own.
But the hon. Member cannot insist
that his suggestion must be considered
and some action must be taken.

Dr. Rama Rao;: May I ask for a
clarification? Is it the intention of the
Government to compel every citizen
who wants tn get a sample of food
analysed to inform the vendor, ie.,
unless he does it, Government will not
allow the sample to be analysed? Sup-
pose, I want to send a sample of food
for examination without any idea of
prosecution or anything, is it impos-
sible for him to get it analysed by the
public analyst? That is what the
proviso comes to.

Rajkumarl Amrit Kautr: I do not
think that that arlses out of this
clause, berause this clause reads:

“Nothing contained in this Act
ghall be held to vprevent a
purchaser of any article of
food other than a food ins-
pector from having such
article analysed by the public
analyst on payment of such
fees as may be prescribed and
from receiving from the publiz
analyst a réport of his ana-
lysis;”.

May I also say that 1 am really de-
fending what the Select Committee
bave sitd. ‘In ‘the otimihial Bffl this
was not thére. The Select Committee
inaisted on: putting it in. They were
véry sdamant about it.

Mr. Chairman: The question is:

In page 9, line 16, for “shall” substi-
tute “may”.

The motion was negatived.

Mr. Cdimiith: Now, I proteed to
amendment No. 111, I understand
there is another amendment No. 140.
Am I to understang that the Govern-
ment propose to move both?

Rajktinarl At Kaur: I move
140.

Mr. Chairman: Not 111?

Hajknivari Awirit Kaur: The latest

one.
Amendment made:

In page 9. after line 17, insert—

“Provided further that the provi-
sions of sub-section (1), sub-
section (2) and sub-section
(3) of section 11, shall ag far
as may be, apply to a pur-
chaser of article of food who
intends to have such article so
analysed, as they apply to a
food inspector who takes a
sample of food for analysis.”

-—|Rajkumari Amrit Kaurl
Mr. Chairman: The question is:

“That clause 12, as amended,
stand part of the Bill.”

The motion was adopted.
Clause 12, us amended, was added to
the Bill.

Clause 13.—(Report of public analyst).
Shri Raghavachari: 1 beg to move:

In page 9, lines 28 and 29, for “a
certificate” substitute “analysis”.

Rajkuhati Awrit Ksar: May 1 say
I aim substitutihg the word “also” for
“further” In page 9, line 18.

Mr. Chuirtaam: Thete Gre two
amendments, Nos. 111 and 140, This



277 FUOQ AAULLETULIVIL DUl &0 AUWIUDL 1Y% FOOd Adulteration Bill 278

forms part (ii) of amendment No. 111.
'} asked the hon. Minister whether
#ishe wénted to move No. 111 also, but
{she said she would prefer amendment

;, 0. 140.

?Wﬂ Amfit Kadr: This is
ith regard to the secon@ proviso to

lause 13.

Mr. Chairman: But I have not got
the amendment here.

Rajkomeri Amrit Xaur: 1t should
have beén there.

{

Mr. Chairman: What is the number
of the amendment? There was one
amendment, i.e., part (ii) of amend-
ment No. 111. This amendment may
now be moved in the third reading.

Rajkumari Amiit Kaur: This was
only to substitute the word ‘also in
place of ‘further’ in page 9, line 18.

Mr. Chairman: This was included
in amendment No, 111.

Rajkumari Amri¢ Kaur: I am very
sorry it was missed. But it does not
matter,

Mr. Chai;‘man: The hon. Minister
may remember it, and move it at the
third reading.

Now, we are in clause 13. Amend-
ment No. 112 has been moved by Shri
Raghavachari. I shall place it before
the House.

Amendment moved:
In page 9, lines 28 and 29, for “a
certificate” substitute ‘“‘analysis”,

Shri Raghavachari: The point is this.
Clause 13 (2) reads:

“After the institution of a pro-
secution under this Act the
accused vendor or the com-
plainant may, on payment of
the prescribeq fee, inake an
application to the court for
sending the part of the sample
mentioned {n sub-clause (i) or
sub-clause (iif) of clause (¢)
of sub-section (1) of sectioh
11 to the Director of the Cen-
tral Food Laboratory for a

certificate; and on receipt of
the application the court shall
first ascertain that the mark
ang seal or fastening as pro-
vided in clause (b) of sub-
section (1) of section 11 are
intact and may then despatch
the part of the sample under
its own seal to the Director of
the Central Food Laboratory
who shall thereupon send
a certificate t6 the cdurt in
the prescribed form Within
one onth from the date of
receipt of the sample, speci-
fying the result of His analy-
sis.”

So, first, it is analysis, and then only
a certificate is &iven. The ~accused
vendor or the complainant is not send-
ing it for a certificate in the first in-
stance; he is sending it only for ana-
lysis. So, 1 want the word ‘certifi-
cate’ to be substituted by the word
‘analysis’. Later, the certificate will
follow. We do not send a thing for a
certificate, we send it only for an-
alysis in the first instance.

Rajkumari Amrit Kaur: May I ex-
plain the position? The certificate is
given by the Director of the Central
Food Laboratory, whereas a report of

the analysis is given by the public
analyst. This distinctive nomencla-
ture has been maintained throughout

the Bill, so that it is perfectly clear as
to what is intended.

Shri Raghavachari: Even the other
gentleman gives a certificate only after
analysis. The article must be sent for
analysis first.

Mr. Chafrman: It is more or less a
formal thing, Because ‘the subsequent
portions of this clause say that {t
shall first be analysis, and ‘then a
certificate shall be given. So, it can-
not be said that it is being sent for
analysis or for a certificate only, be-
cause the analysis must be performed
first, before a certificate can be given.

Shri Raghavachari: My submission i3
that sub-clause (2) of clause 13 itself
clearly states that the certificate will
follow. So, what is sent i$ for n:slysis
only; later comes the certificate.
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Mr. Chairman: Does the hon. Mem-
ber want his amendment to be put to
the vote of the House?

Shri Raghavachari: Yes.
Mr. Chairman: The question is:
In page Y, lines 28 and 29, for “a
certificate” substitute ‘“‘analysis”.
The motion was negatived.
__Mr. Chalrman: There is amendment
No. 113 in the name of Shri Krishna

«Chandra. The hon. Member is absent.

8o, I shall put clause 13 to the vote
0f the House.

The question {s:

“That clause 13 stand part of
the Bill.”

The motion was adopted.
Clause 13 was added to the Bill.
Clauses 14 and 15 were also added to

the Bill,
Clause 16.— (Penalties).

Shri Raghavachari: 1 beg to move:
In page 10, line 28, omit “other”.

I submit that the word ‘other’ may
‘be omitted in page 10, line 28, be-
cause it has no purpose. The word-
ing in the clause is as follows:

“If any person, whether by him-

self or by any person on his be-
half...”

If the word ‘other’ is omitted. it
will read:

“If any person, whether by him-
self or by any person vn his be-
half....... W

Mr. ‘Chairman: Amendment moved:

In page 10, line 28, omit “other”.

If somebody acts on behalf of
some person, then he must necessarily
be somebody other than that per-
son. That is quite clear. So, the
word ‘other’ may be eliminated.

Rajkumari Amrit Kaur: I have no
objection if it is eliminated.

280

Mr. Chairman: The question is:
In page 10, line 28, omit ‘“‘other”.

The motion was adopted.
Shri M. L. Agrawal: I beg to
move :

In page 10, omit lines 42 to 45.

Sub-clause 1(f) of clause 16 reads:

“If any person....uses any re-
port or certificate of a test or
analysis made by the Director
of the Central Food Laboratory,
or by a public analyst or any ex-
tract thereof for the purpose of
advertising any article of ~ food,
or”,

By my amendment, I wish to delete
this portion, because I do not see any
reason why a vendor who gets such
a certificate of not having adulterat-
ed food should be penalised in case
he wants to use that certificate. On
the other hand, 1 think that if this
sub-clause is removed, it will give
an incentive to vendors generally to
sell unadulterated articles, and pro-
cure certificates for their merchan-
dise which are taken samples of and
sent to the analyst. But if this sub-
clause remains, it will have a harm-
ful effect.

At the same time, I do not consi-
der that using a certificate or a re-
port should be considered such a
serious offence as to warrant the
high penalties that have been provi-
ded for in this clause.

For these reasons, I want that sub-
clause 1(f) of clause 16 should be
removed.

. Rajkumari Amrit Kaur: This sub-
clause was introduced by the Select
Committee with the intention of
punishing persons who use such re-
ports or certificates of analysis for
the purposes of advertisement, or in
other words, to boost their trade in
an unfair manner. I think this is a
wholesome check, and I would, there-
fore, like this sub-clause to remain.
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Mr. Chairman: Does the hon.
Member want his amendment to be
put before the House?

Shri M. L. Agrawal: I am not pres-
sing it.
Shri Dabhi: I beg to move:

In page 10, line 44, after “thereof”
ingert “or any other official report
or declaration”.

Sub-clause 1(f) of clause 16 reads:

“If any person...uses any re-
port or certificate of a test or
analysis made by the Director
of the Central Food Laboratory,
or by a public analyst or any ex-
tract thereof for the purpose ' of
advertising any article of food,
or”, '

The intention of this sub-clause is
to prohibit the use of certain certi-
ficates of analysis given by the
Director of the Central Food Labora-
tory, etc.

You will see that it is desirable
that not only should these people
not use such certificates, but they
should not use certain officials an-
nouncements by Ministers etc. I
shall give you one instance. I am
reading from the Vanaspati Manu-
facturers’ Association of India’s ad-
vertisement. The heading is: “Vanas-
pati a healthy food”, ‘Food Minister's
Declaration’, ‘Experiments establish
Vanaspati’s merits’. Then it conti-
nues :

“...On 8th December 1849, the
hon. Shri Jairamdas Daulatram,
Minister for Food and Agricul-
ture, read out the report before
Parliament. The salient fea-
tures of this report are....that
results proved conclusively that
vanaspati is nutritive and whole-
some....... »

In fact in the report itself and in
the announcement that the hon.
Minister made on the floor of the
House, it was never said that ‘vanas-
pati was wholesome’. He merely
stated that ‘vanaspati of melting
point 37 degrees Centigrade has no

320 LSD .

harmful effect as compared with-the
raw groundnut oif’,

Then again another advertisement
says: “Vanaspati is healthful—Bom-
bay Health Minister’s Assurance....”

So my submission is that if these
people should not be allowed to
make use of certificates mentioned
in (f), they should also, for greater
reasons, not be allowed to use for
their advertisement purposes any
official declarations of Ministers and
other officials. So the intention of
my amendment No. 35 is clear and I
hope there would be no difficulty in
accepting it.

Mr. Chairman: Amendment moved:

In page 10, line 44, after “thereof”
insert “or any other official report or
declaration”.

Rajkumari Amrit Kaur: If you
would look into sub-clause (f) of
clause 16, it refers only to any re-
port or certificate of a test or analy-
sis. It was not our intention to pre-
vent bona fide use of official reports
which are public property, or decla-
rations by producers or manufac-
turers. Therefore, the amendment is
really beyond the scope. If the
mover of the amendment would like
me to include in sub-clause (f) ‘offi-
cial reports and declarations’ re-
lating to such test or analysis, I
would accept that—if he wants to
make it wider—but not just ‘official
reports or declarations’ because that
would be far too inclusive.

Mr. Chairman: That is not the inten-
tion of the amendment. The words
are ‘or any other official report or
declaration’. So it is not with re-
gard to analysis.

Rajkumari Amrit Kaur: Therefore
I must relate it to the test or analy-
sis; otherwise, it would not be suita-
ble to have it.

Mr. Chairman: I take it that the
hon. Member wants to press it.

Shri Dabhi: Yes.
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Mr. Chairman: The question is:

In page 10, line 44, after “thereof”
insert “or any other official report or
declaration”.

The motion was negatived.

Mr. Chairman: Now we proceed
to amendment No. 36 in list No. 2.

Shri Dabhi: I beg to move:
In page 11, line 2, omit “in writing”.

This refers to sub-clause (g) of
clause 16. It says:
“If any person whether by

himself or by any person on his

behalf gives to the purchaser a

false warranty in writing in res-

pect of any article of food sold

by him, he shall...be punishable
”

......

Now, 1 do not understand why it is
necessary to put in the words “in
writing”.  Ordinarily, such false
warranties are given orally. They
say: “Oh, this is an excellent arti-
cle. This is pure ghee. You must
buy”. There may be certain wit-
nesses at that time; so it can be
proved afterwards. So in such cases,
when such adulterated articles are
sold by merely saying “I assure you
that this is an excellent article”, I
do not know why it should be ne-
cessary to say “in writing”; I think
it is not at all necessary.

Rajkumari Amrit Kaur: I think
the word ‘punishable’ is the right
legal phraseology, and it means that
he can be punished. So I suggest
that we leave it as it is.

Mr. Chairman: Do I take it that
the hon. Member does not want to
press it?

Shri Dabhi: I do not know why
the words “in writing” should be
there....

Mr.," Chairman: I only want to
know from him whether he wants it
to be put to the House.

Shri Dabhi: Yes.

Shri A. M. Thomas (Ernakulam):
The hon. Minister answered with re-
gard to amendment No. 87, whereas-
the amendment moved was No. 36.

Mr. Chairman: Excuse me; she has
answered amendment No. 36. The
words are ‘in writing’....

Rajkumari Amrit Kaur: I thought
it was amendment No. 37.

Mr. Chairman: Amendment No. 37
reads like this......

Shri A. M. Thomas: But it was not
moved.

Mr. Chairman: © Amendment No.
86 in List No. 2 runs thus: In
page 11, line 2, omit, “in writing”.

Rajkumari Amrit Kaur: I want
that it must be in writing.

Mr. Chairman: This is exactly
what the hon. Minjster said. I do
not know how Mr. Thomas inter-
fered in this.

Shri A. M. Thomas: Amendment
No. 37 was never moved, and amend-
ment No. 36 was not replied to.

Mr. Chairman: It was replied to.
The question is:

In page 11, line 2, omit “in writing”.
The motion was negatived.
Shri Dabhi: I beg to move:,

In page 11, line 5—for “punishable”
substitute “punished”.

I want to explain my reasons why
I want the word ‘punished’ for the
word ‘punishable’’ By comparison
of the original Bill with the Bill as
it has emerged from the Select Com-
mittee, it is clear that the intention
of the Select Committee is that the
man who commits second and fur-
ther offences should be heavily
punished, not only punished with
fine or imprisonment but punished
both with fine and with imprison-
ment. Not only that but a minimum
punishment 1is also provided in
clause 16.
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Now, the reason why I want this
amendment is this. There was a
similar provision in a Bombay Act.
Exactly the same; I would read it
for the information of the House.

Mr. Chairman: On a previous oc-
casion also the hon. Member brought
to the notice of the House those
rulings in which the word ‘punished’
has been considered better than
‘punishable’. Are they the same
rulings which the hon. Member is
now referring to?

Shri Dabhi: I am bringing it to
the notice of the hon. Members so
that they may be convinced. 1 quote
authorities, not my own words.

Mr. Chairman: Authority was
quoted then also.

Shri Dabhi: Section 43 of the
Bombay Abkari Act of 1878, as
amended by Bombay Act 39 of
1947, reads as under:—

“Whoever...does any particu-
lar act shall on conviction be
punishable for the first offence
with imprisonment for a term
which may extend to six months
and with fine which may extend
to Rs. 1,000.

Provided that in the absence
of special reasons to the con-
trary to be mentioned in the
judgment of the court, such im-
prisonment shall not be less
than three months and fine shall
not be less than Rs. 500.”

If you compare this with the pre-
sent clause which I want to amend,
You will see that practically the
same wording is borrowed from the
Abkari Act.

Mr. Chairman: In the present
clause the words are not the same.
The words are:—

_ "for the first offence, with
Imprisonment for a term which
Mmay extend to one year or with
fine which may extend to two
thousand rupees;”

Shri Dabhi: For the first offence
there is a different thing. I have
read that for comparison of the
word ‘punishable’. Here it is said:

“for a second offence with im-
prisonment for a term which
may extend to two years and
with fine:

Provided that in the absence
of special and adequate reasons
to the contrary to be mentioned
in the judgment of the court,
such imprisonment shall not be
less than one year and such
fine shall not be less than two
thousand rupees.”

Unless there are certain special
reasons the minimum punishment
should be inflicted both with fine and
imprisonment. The only difference
is that in the Abkari Act, for the
first offence also there was the mini-
mum punishment provided. But the
interpretation would be the same.

In a particular case, one magis-
trate, in spite of the provision for
minimum punishment with both fine
and imprisonment inflicted only the
punishment of fine. It came to the
High Court of Bombay. I will read
from the decision of the High Court
which is quoted in the All India Re-
porter 1949 Bombay 41. It was a
Full Bench decision and this is how
their  Lordships interpreted the
word ‘punishable’.

They say :

“The word ‘punishable’ im-
ports discretion and it is left to
the discretion of the court, to im-
pose a sentence of imprisonment
or a sentence of fine or both and
the words ‘such imprisonment
and fine’ occurring in the proviso
also indicate that the sentence is
left to the discretion of the
court. It is not, therefore, obli-
gatory upon the court to impose
upon the accused both the sen-
tence of imprisonment and the
sentence of fine.”
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[Shri Dabhi}

Now, it is clear from the report of
the Select Committee that the inten-
tion is that for the second and sub-
sequent offences the punishment
should be both with fine and impri-
sonment. But, as their Lordships of
the Bombay High Court have held,
the word ‘punishable’ itself connotes
that in spite of the fact that the
words ‘fine and imprisonment’ are
used, the court has discretion to im-
pose merely a fine or merély a sen-
tence of imprisonment or both. Under
these circumstances, I think the
Government would accept my amend-
ment. There is nothing wrong in
substituting the word ‘punishable’
with the word ‘punished’, because
the intention is clear. It is not ne-
cessary that it should again go to
the Court. This is the interpretation
given by a Full Bench of the Bom-
bay High Court.

Mr. Chairman: Amendment moved:

In page 11, line 5, for “punishable”
substitute “punished”.

Shri Dhulekar (Jhansi Distt.—
South): I beg to oppose this amend-
ment. The words used in the pro-
viso arc that in the absence of spe-
cial and adequate reasons to the con-
trary to be mentioned in the judg-
ment of the court the punishment
should be inflicted. It has been men-
tioned that if the court thinks that
it is proper that discretion should be
used and it should be exercised in
favour of the accused then the lower
punishment can be given. There-
fore I would say that the word
‘punishable’ is the proper word here.
My learned friend says that if the
word ‘punished’ is there, it will en-
tail a heavier punishment. In the
case he has cited, it is not mentioned
that there was a proviso like this.

12 Noon

Shri Dabhi: I have already read
the proviso; it was there.

Shri Dhulekar: It is said that the
punishment should be deterrent. 1

beg to differ from him and say that
the word ‘punishable’ is the proper
word here.

Rajkumari Amrit Kaur: If you
put in the word ‘punished’ the mini-
mum punishment will have to be in-
flicted and the discretion that is left
to the magistrate would completely
go. I may also say that ‘punishable’
is the legislative language used
everywhere. I am told that ‘punish-
ed’ was used in 1860 in the LP.C.
and we do not want to limit the dis-
cretion and therefore ‘punishable’ is
the correct word.

Mr. Chairman: The question is:

In page 11, line 5, for “punishable”
substitute “punished”.

The motion was negatived.

Shri S. V. Ramaswamy: I beg to
move :

In page 11, for line 6 to 20, substi-
tute—

“(a) for the first offence, with
imprisonment for a term which
may extend to six months or with
fine which may extend to two
hundred rupees or with both;
and

(b) for the second or subse-
quent offences with imprison-
ment for a term which may ex-
tend to two years or with fine
which may extend to one
thousand rupees or with both.”

This amendment may be taken in
conjunction with amendment No.
145; but I will now confine myself to
this.

The reason why I am moving this
amendment is this. You will see
that in the original Bill, which was
submitted to the Select Committee,
it started with a punishment of three
months and also provided that the
case should be instituted in the
court of a’magistrate of the second
class. The Select Committee was
seized with a desire to punish the
adulterant and it was thirsting for
his blood. They thought that not
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only should the punishment be
severe but that instead of instituting
the proceedings before a magistrate
pf the second class they should be
Instituted before a magistrate of the
frst class. In actual practice, this
will lead to great difficulties.

You will see that while the inten-
tion of the original Bill itself was not
to take very serious notice but you
will also be pleased to see that not
in all the existing State Acts there
'is provision for imprisonment. In
some cases there is only a fine of
Rs. 100 to Rs. 500. There must be
some elasticity. There must be
some provision for adjustability.

Shri A. M. Thomas: For adultera-
tion !

Shri S. V. Ramaswamy: Adultera-
‘tion is not of a single type; there
are types and gradations. I am put-

ting a simple case. A milkman.

pours water into milk and that is
‘adulteration. For that simple act
‘“are you going to place him before a
émagxstrate of the first class? It
l’wwould be preposterous. There are
hcases and cases and unless you have
%a gradation of these offences, unless
iyou categorize them and place them
teach before a certain type of magis-
jtrate who will give the
'punishment for cacl: offence it will
be very harsh. You cannot have a
dead uniformity for all cases. The
whole thing is inelastic and in actual
work it will create difficulties. If
you want adulteration to be put
down, you must make the Act work-
able. This naturally impinges upon
the other clause, namely, clause 20.
In clause 20, it is stated that “no
court inferior to that of a Presiden-
- ¢¥ magistrate or a magistrate of the
first class shall try any offence under
this Act”. I am now seeking to go
back to the original Bill before its
emergence from the Select Commit-
tee. This Bill, as it has emerged
from the Select Committee, is doing
violence to the provisions of section
32 of the Criminal Procedure Code.
am, therefore, seeking to go back
“" the original Bill to provide for
F““"‘l!y and adjustability to varying

suitable

types of offences so that every case
may not be brought to the magistrate
of the first class. I am providing
in my amendment that the first
offence may be dealt with by a se-
cond class magistrate, and if it is a
second or subsequent offence, the case
may be launched in a higher court,
the punishment naturally being
higher. This gives a choice to those
who are in charge of prosecution to
choose their forum. Instead of that,
you have made the whole thing
rigid here. Every case will ne-
cessarily go before the first class
magistrate and I told you the diffi-
culties that are involved there. For
instance, in Assam, one may have
to go a distance of at least 50 miles
before he comes across a first class
magistrate. I am told it is even 100
miles sometimes, but if it is a magis-
trate of the second class, he is easl-
ly available. I find in the Madras
Act, certain offences can be ftried
even by a magistrate of the third
class. The provisions are adjustable
there, but unfortunately, we have
made them rigid in this. Bill. I do
hope that my amendment will be
accepted if the Act is sought to be
worked in actual practice.

Shri S§. S. More: Does the hon.
Member suggest that even the third
class magistrate might impose the
higher punishment or does he want
to scale down according to section
82 of the Criminal Procedure Code?

Shri S. V. Ramaswamy: If you
kindly read my amendment No. 148,
you will see the scheme. It says:

“(2) Prosecutions under this Act
shall ordinarily be instituted
in the court of a magistrate
of the second class for the
first offence:

Provided that it shall be compe-
tent to State Governments
to prescribe the class or
classes of offences that may
be initiated before a magis-
trate of the third class spe-
cially so empowered.

(3) Prosecutions for the second
or subsequent offences shall
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[Shri S. V. Ramaswamy]

be instituted in the court of
a magistrate of the first class.
(4) No prosecution shall be in-

stituted after six months of.

the commission of offence.”
If you accept amendments 145 and
142, the scheme is entirely different
from what is contemplated in the
Bill as it has emerged from the
Select Committee. In brief, I am
adopting the spirit of the original
Bill and trying to provide for the
gradation of offences and giving a
choice to those in charge of the pro-
secution in the matter of the forum.
It it is a lesser offence, it will go
to & lesser forum and if it is a bigger
offence, it will be placed before a
higher court, which can impose a
higher punishment. Unless this is ac-
cepted, I am afraid—I want this to
go on record—this Act will be a dead
letter; it will not be worked, it will
be placing a premium upon corrup-
tion and it will give rise to a very
tempting .situation. If anybody can
be prosecuted for the first offence
before the first class magistrate, then
it will be placing the officer in a
tempting situation. He will say to

anyone “I am going to prosecute
you and you know the consequen-
ces. The warrant  procedure

will drug on for months”, and if
such a threat is held out, woe to this
Bill because it will not be workable.
I have no doubt in my mind that two
years hence the hon. Minister for
Health will come back to this House
and seek an amendment to this Act
on the lines I have suggested.

Shri 8. 8. More: Shall we be there
then? \

Shri 8. V. Ramaswamy: I, there-
fore, forewarn, if it is to be worked
and enforced, that the scheme of

things suggested in my amendment
must be accepted.

Mr. Chairman: Amendment moved:

.In page 11, for lines 6 to 20, sub-
stitute—

“(a) for the first offence, with
imprisonment for a term which
may extend to six months or with
fine which may extend to two

hundred rupees or
and

(b) for the second or subse-
quent offences with imprison-
ment for a term which may ex-
tend to two years or with filne
which may extend to one
thousand rupees or with both.”
Shri R. K. Chaudhuri (Gauhati):

I would not have for a moment
looked at this amendment moved by
my esteemed friend unless it be for
the very drastic provision of fixing
a minimum sentence for any offence.
I think it is against all canons of
law and justice that the discretion of
a trying court should be fettered in
a matter like this. My hon. friend,
the Minister, will always have the
satisfaction of finding in this Bill
that there is only one note of dis-
sent and that note was with regard
to the penalty. I should llke to
sound a note of warning to the pre-
sent-day legislators, who are eager
to impose heavier and heavier sen-
tences and who labour under an ob-
session that the heavier the senten-
ce, the lesser will be the crime, that
theirs is a mistaken notion. In days
of yore, in England for the offence
of pick-pocketing, there was the
punishment of death—not only death,
but also hanging which usually took
place in the presence of sight-seers
and crowds. The House will be sur-
prised to learn that while death sen-
tences were being executed, pick-
pockets were busy in pick-pocketing
the crowd, so that it is clear that
the deterrence of the sentence will
not really help in the prevention of
the offence.

If my hon. friend, the Minister,
would “agree to the deletion of sub-
clauses (b) and (c¢), then I would
submit that the Bill would be the
best piece of legislation that we have
up till now. I do not know of any
country—there may be some—which
has prescribed a minimum senten-
ce. It is just toying with the whole
idea of justice. You might as well
say that whenever an offender is
brought before a court. charged with
an offence of this kind, he shall be
punished. Why not say so? In a

with both;
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majority of the cases, there is absolu-
tely no doubt that the offenders are
really guilty of the offence of adul-
teration of food. On that score, why
not make a provision that anybody
who is brought before a court,
shall be punished? What will
be the effect of such a pro-
vision? The effect will be that the
sympathy will go towards the ac-
cused. When the court finds that its
hands are fettered,—in the case of a
second offence, the punishment is
imprisonment upto two years—and
it feels that the imprisonment will
not be justified, it will find out a
means of acquitting the accused alto-
gether.

I support the amendment which
has been moved by hon. friend over
here on this ground. The sentence
which has been prescribed here is
rather excessive, unless you give
the discretion to the magistrate to
impose such sentences as he consi-
ders reasonable under the circum-
stances. Supposing a hawker has
been selling adulterated food-stuffs and
he had been prosecuted once pre-
viously and left off with a warning.
He is caught selling adulterated stuff
on the second occasion. He may not
know that the food that he has been
selling is adulterated. There is no
question of mens rea in this  Bill.
The court is bound to sentence him
for the second offence with a punish-
ment of imprisonment—there is no
other alternative. So, if the hon.
Minister would not agree to the de-
letion of those two clauses in the pro-
visds, then there is no option for a
reasonable man but to
amendment which has been moved
by my hon. friend Mr. Ramaswamy.
I would not mind raising the maxi-
mum punishment; but there
should not be a minimum sentence.
If that is allowed to stand, then the
amendment suggested by my hon.
friend is reasonable. I would there-
fore, earnestly request the hon. Min-
ister to review the whole situation in
the light of what I have stated.

She has rightly received the ;ap-
plause of this House and also out-
side for this important measure

accept the.

which she has introduced. This is
going to be the first practical step
throughout India to prevent adulte-
ration of food. S8ir, some people eat
to live, while some others live to eat.
I belong to the second category. For
the last thirty years I have been prac-
tically using adulterated ghee. 1 want
to live to eat pure food now as a
result of this prevention legislation.

Excessive penalties do not heli)
the situation at all. In fact capital
punishment has not helped preven-
tion of crime in any country, where-
as in those countries where capital
sentence has been abolished there
has been lesser number of murders
than in other countries. I, there-
fore, submit that unless the provisions
of this clause are altered, I have no
other option but to accept the amend-
ment.

Mr. Chairman: I would respect-
fully ask hon. Members who take
part in the debate, to concentrate on
the actual amendment before the
House. 8Shri Rohini Kumar Chau-
dhuri has been good enough to speak
on the general principles: I would
ask hon. members to concentrate on .
the amendment. I would also re-.
quest them to be brief.

Shri Tek Chand: Sir, I rise to en-
dorse what has fallen from the .-lips
of the preceding speakers. I feel
that the provisions laying down a
minimum punishment are absolutely
monstrous and outrage the feelings
of all just-minded people. I want
you and the Government to examine
the provisions of clause 16, sub-
clauses (1) (b), (¢) and.(d) and to
examine the nature of the penalties
provided.

A man prevents a Food Inspector
from taking a sample as authorised
by the Act. Let us assume that the
Food Inspector comes at the wrong
time of the day, being in a' very
nasty mood and being very rude.
There is exchange of rude words be-
tween the offender and the Food
Inspector. An offence has been com-
mitted. If there Is repetition of
this, he must get the minimum dose
—just for using rude words,—of not.
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less than one yesr imprisonment. It
may be represented by the pompous
gentleman, the food Inspector: “I
wanted to inspect the premises, I
wanted to enter; but there were
obstacles placed.” It may be that
obstacles were presented because of
the Food Inspector’'s own provoca-
tive conduct. Maybe that the man
has committed an offence: maybe the
offence is in all likelihood of a tech-
nical nature. Let us even assume
that it is of a substantial character.
But is this citizen of our country,
even if he may be an offender, going
to be deprived of his liberty for
twelve long months? Is he going to
live in that human sepulchre, called
the Indian jail, for that offence?

Then, kindly see sub-clause (a).
1t reads:

“whether by himself or by any
other person on his behalf, im-
ports into India or manufac-
tures for sale, etc.”

I have no sympathy for him. But
take the case of a person who stores
goods through another man, perhaps
through his servant. For repetition
of that offence he will get imprison-
ment of one year. He may be ab-
solutely innocent, unaware of the
contents, or of their nature, or of
their deleterious effects. But he
will be punished simply because he
happens to store them through a ser-
vant, He may be a warehouseman,
his only job being to keep a godown.
Somebody approaches him and says:
“I have stock of some goods, I want
to store it in your godown for a fort-
night, or a week.” He may say,
“Yes”. If it transpires that the goods
entrusted to him for storing contain
some adulterated stuff, of which he
may not be aware, because he had

. had no occasion to examine it, he
is liable to be punished. It sup-
possing on two occasions it trans-
pires that somebody had dumped ar-
ticles in his godown which happen
to contain adulterated food, the ma-
gistrate will turn round and say:
“All right, you may not have been
mere; you may know nothing about

it; you may be absolutely ignorant,
because all this is the work of your
servant; nevertheless, the law of this
country, the law of criminal justice,
requires that you should have at
least one year, or in the case of re-
petition of the offence, two years,
though for no fault of yours.”

Then again, please see sub-clause
(c):

“prevents a food inspector
from exercising any other power
conferred on him by or under this
Act.”

It is left beautifully vague. What
are those other powers? They have
not been disclosed. So far as the
accused is concerned he must mug
up the law; he must know all the
specified powers. If by error, or
through stupidity or clumsiness he
prevents him, not knowing that undéer
this Act he is armed with certain
powers, which are perhaps obscure,
which are not known, not easily
knowable, and the offence is repeat-
ed, for twelve months he must re-
main in jail, and be deprived of his
liberty. That is why I preface my
submission with the remark that this
law is Draconic in its severity. Such
a thing is not known. Human con-
science will be outraged when peo-
ple guilty of the only crime of ignor-
ance are going to be punished like
this. Those who have expressed the
sentiments that 1 have—two of my
learned colleagues who have preced-
ed me have done so,—not because
they want that there should be any
adulterated food in this country;
their object is that, in order that the
law should be effective and in order
that the law should serve the under-
lying intention, that law should not
impose such unheard of sentences,
such cruel sentences on people who
may be absolutely innocent, who may
have no knowledge at all. You
punish the guilty mind every time.
But there has been a serious depar-
ture from that cardinal canon of
criminal justice; it is not the guilty
mind which we propose to punish;
it is ¢he ignorant mind that we in-
tend to punish and yet propose to
punish him most severely.
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Mr. Chairman: May I just request
the hon. Member to resume his seat?
He has been transgressing. The
amendment relates to the punishment
for the first offence; there ‘is no
amendment relating to the question
of what should be the ingredients
of an offence though clause 16 re-
lates to that. Nobody has given an
amendment to that. The only amend-
ment is this: what should be the
punishment fer the first offence;
what should be the punishment for
the zecond offence? 1 think that
we are really transgressing and I
would request him to kindly speak
on the amendment alone.

Shri Tek Chand: I submit to the
guidance I have received from the
Chair. I was really concentrating
upon the amendment and my referen-
ce to clause 17 was only in order to
reinforce my arguments in respect of
this amendment by giving an illus-
tration. ...

Mr. Chairman: The offence was
one which need not be made an
offence. The question of offence—the
ingredients of an offence—arises
whereas this amendment relates only
to punishment.

Shri Tek Chand: All that I was
saying was that you proposed to
impose a minimum sentence upon
certain offenders. In the category of
those offenders, are people who have
got innocent minds, ignorant minds.
By way of illustration, I wanted to
pick up a case: in the case of a large
manufacturing company some of the
employees may not, conceivably, be
aware of what constitutes an offen-
ce. In their case, to impose a mini-
mum penalty, I wanted to submit,
would be, according to all canons of
interpretation of rules of penalty and
rules of criminal jurisprudence, un-
just; it will be harsh; it will defeat
the very purpose for which the
framers intend the law ought to be.

Shrimati Nla Palchoudhury (Nabad-
wip): May I submit that I fully en-
dorse the suggestion made by my
hon. friend, Mr. Ramaswamy? 1
cannot go into the ramifications of
the law as learned lawyers do but

having gone round the villages I
realise that any Bill like this, if it
is to be properly worked, must be
within the scope of the honorary
magistrates and panchayats. The
punishment of offences must be
much less to enable the working of
this Bill really effective. The term
of punishment and the amount of
fine must be reduced. 1 fully en-
dorse the amendment.

Shri Dabhi: I am of the opinion
that the provisions regarding the
minimum punishment must remain
as they are. I do not quite understand
the sympathy for the habitual
offenders in this"anti-social act which
was denounced by almost every
hon. Member of this House. It is
absolutely necessary that these peo-
ple must be punished heavily, es-
pecially when they commit offences
one after another. This must be in
the case of the first offence also. For
the first offence, less punishment is
provided, but we know that in such
a case only his act has been brought
to our notice because he has been
prosecuted. Generally, what hap-
pens is, a man is prosecuted after he
has committed several offences. Even
with regard to the first act, I might
submit that there should be some
minimum punishment provided. Any-
how for the second and subsequent
offences, minimum punishments must
be provided. In case such minimum
punishment is not provided, it is like-
ly that some magistrates might take it
into their head and sometimes, in cer-
tain cases even where the magistrate
has found the offence proved and con-

victs the accused, the punishment
awarded is nil.
I would give you one interesting

example of a case, viz. Sitaram Kunbi
versus Emperor, 29 Criminal Law
Journal, page 506 where their Lord-
ships said thus: “There is no law
that says that a penalty must always
follow a conviction. The maximum
penalty for each breach of the law
is fixed but there is no minimum
except in a few cases.... Therefore,
“the conviction of Sitaram Patil is
maintained and the sentence passed
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on him is altered to one of nothing.”
In this case, he was convicted but
he was sentenced to nothing. So,
some magistrates and judges have
also got certain ideas about punish-
ing offenders............

An Hon. Member: What did the

High Court do?

Shri Dabhi: This is the decision of
the High Court—vide ALR. 1828.
Nagpur, 188. There was no mini-
mum punishment and therefore they
sentenced him to nothing. Under
the circumstances, I submit that the
provision for minimum:' punishments
should be there.

Shri §. S. More: As a member of
the Select Committee, I must stand
by what has been reported; but if
on second thoughts one gets a better
say, that say should not be knocked
out. My submission is that there
must be some distinction between
the offences. Take, for instance,
“prevention of a Food Inspector from
taking a sample as authorised by this
Act”. To speak in the language
of the Penal Code, it becomes a sort
of obstruction to a public servant in
the discharge of his duties. Let us
look to the offence described in section
186 of the Indian Penal Code. Obstruc-
tion of a public servant in the dis-
charge of public functions shall be
tried by a first class magistrate or a
second class magistrate’ and the
punishment that has been provided
is imprisonment of either description
for three months or a fine of Rs. 500
or both. The Food Inspectors hap-
pen to be public servants who are
likely to be obstructed in the dis-
charge of their duties on an entire-
ly different plane from the other
category of public servants. Take,
for instance, a police official who is
pursuing a thief and the thief is as
bad a person as one who indulges in
adulteration. Is there any reason
for this sort of distinction? If a
man has committed this offence of
adulteration, punish him-—hang him,
1 would not care for him. But some

innocent persons who happen to be
in the employ of the manufacturers,
the big companies, distributors etc.
simply because they are employees
working for their bosses, are likely
to be victimised. In their case,
possibly, there will be no saving
clause and the magistrate possibly
may have to give higher punish-
ment. The innocent guy, coming
from a lower strata, will be the first
victim of such a provision while the
rich men who are real offenders will
by some contrivance try to protect
themselves. I know that I nave not
tabled any amendment. All the
same, I rely more on the good sense
and the sense of compromise which
the Minister has been exhibiting all
along. I would say that she has also
the interests of the poor in her heart
and I believe that she is out to have
this particular statute for doing some
public good but let the public good
be unadulterated good. If adulterat-
ed by such things, she will be guilty
of adulteration, though not of food.
I appeal to the good sense of the
hon. Minister. There is some reason
to distinguish between one offence
and another offence and prescribe
different levels of punishment accord-
ing to the nature of the guilt or the
character of the offence,
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Mr. Chairman: No hon. Member
has given any amendment to  this
effect. that there should be summary
trial.

Shri S. V. Ramaswamy: Sir, I have.

Mr. Chairman: Probably with res-
pect to a further clause.

Mr. Chairman: The punishment is
the same for all kinds of offences. All
the offences are included in the same
category and one punishment is pro-
vided.

Rajkumari Amrit Keur: This ques-
thon was discussed completely, I do
not know for how many hours, in
the Select Committee, and it was the
opinion of all the Members that we
must have such punishment for the
com.missio?x of such acts, which were
a crime against bumanity, as would
be deterrent. There can be no two
questions about it that unless ytu do
put a fairly heavy penalty, the rich
vendors in particular will not fear;
and there should be fairly heavy
punishment, imprisonment for  that
matter. as fines do not matter to
them. A first class magistrate will
use his discretion and he is expected
to dispense justice properly. Further
it is not correct to say that mini-
mum punishment is repugnant to
criminal  jurisprudence. After all,
even in murder, there may be a
sentence of death or there may be a
sentence of transportation. And

what is more, I do not think we
should show very much pity for the
people who have been engaged by the
rich vendors. In the end the rich
vendor will also suffer. Even the
most illiterate person knows that
when he is mixing water with milk
and #o on, it is an offence. I think
it is time there was a sufficiently de-
terrent punishment.

Again, I would also like to point
out this difference, that except where
a minimum punishment has been pro-
vided, as for example in the second
and subsequent offences, the upper
limit of punishment is not the mini-
mum. It is only the maximum, and I
would put it to the House that we
are doing nothing that is mot already
in other Acts. These clauses have
been taken from the Bombay Act.
And when I argued at that time—
because in the original Bill I had
put a lesser punishment—that the
States might object. all the Members
from Bombay said “it already exists
in Bombay; why should it mot exist
elsewhere?” Therefore I personally
do not feel that I should go back.

I would of course like the House
to accept my amendment to (a) to
the effect that for the first offence
the person shall be punishable “with
imprisonment for a term which may
extend to one year or with flne
which may extend to two thousand
rupees or with both”.

Mr. Chairman: I shall now put the
amendment to the vote of the House.
The question is:

In page 11, for lines 6 to 20, substi-
tute—

“(a) for the first offence, with
imprisonment for a term which
may extend to six months . or
with fine which may extend to two
hundred rupees or with both;
and

(b) for the second or  sub-
sequent offences with  imprison-
ment for a term which may ex-
tend to two years or with fine
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which may extend to one thou-
sand rupees or with both.”

The motion was negatived.

Mr. Chairman! The next is the
Government amendment which is a
formal one, No. 121.

Amendment made:
In page 11—

(i) line 6, for ‘‘(a)” substitute
“(i)'?;

(ii) line 9, for “(b)” substitute
“@i)”; and

(iii) line 15, for *‘(c¢)” substitute
'“(iii)".
—[Rajkumari Amrit Kaur]

Mr. Chairman: Is amendment No.
40, by Shri Dabhi, being moved?

Shri Dabhi: Do I understand that
the Government is proposing to
amend it as ‘“with imprisonment or
with fine or with both”?

Rajkumari Amrit Kaur: Yes.

Shri Dabhi: Then I do not want to
‘move it.
Fuarther amendment made:

In page 11, line 8, after “rupees” add
“or with both”.

—[Rajkumari Amrit Kaur]
Dr. Ramg Rao: I beg to move:
(i) In page 11, omit lines 11 to 14.

(ii) In page 11, omit lines 17 to 20.

Fortunately I have received
‘support for my amendment in
advance.  Distinguished advocates

like Shri R, K. Chaudhuri and Shri
"Tek Chand (An Hon. Member: Bad
company!) have expressed their strong
support to this. Clause (b) pro-
vides punishment, for the second
Mlence, with imprisonment for a

term which may extend to two years
and with fine, provided that in the
absence of special ‘and adequate
reasons to the contrary to be mention-
ed in the judgment of the court, such
imprisonment shall not be less than
one year and such fine shall not be
less than two thousand rupees.

The same arguments apply to the
next amendment. which relates to
third and subsequent offences.

As Shri Tek Chand put it, it is
monstrous to compel a magistrate to
give a minimum punishment. We
must believe in the good sense of the
rmagistrate and fix the maximum and
leave the actual sentence to the
magistrate according to the local con-
ditions, the nature of the offence etc.,,
instead of asking him ‘“give a punish-
ment of imprisonment for one or two
years or a fine of two thousand or
three thousand rupees for every milk-
seller”. Not that I want to be lenient
to any one who adulterates. But it
is an in:ult to the magistracy to
compel them to give minimum punish-
ment. The . magistrate will use |Tis
good sense and sense of justice and
give the necessary punishment. That
thiz has been found in the Bombay
Act is no excuse to commit the same
mistake here.

Mr. Chairman: May I know whether
the hon. Minister sticks to the opinion
she has already expressed or wants te
give a reply? 1[I think this has been
suﬂici‘cmly discussed.

Rajkumari Amrit Kaur: I feel that

this will not it into the general
picture of the provisions already
accepted. The Select Committee

thought over both these provisos
and insisted on their insertion. There-
fore I am not at liberty to accept
the amendments.

Mr. Chairman: The question is:

In page 11, omit lines 11 to 14.

The motion was negatived.
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Mr. Chairman: The question .is

In page 11, omit lines 17 to 20.

The motion was negatived.
Mr. Chairman: The question is:

“That clause 16 as
stand part of the Bill.”

amended

The motion was adopted.

Clause 16, as umended. was added to
the Bill.

Clause 11.— (Offences by
Companies) .

Shri M. L. Agrawal: [ object to the
words in clause ‘17, viz.,, “as well as
the Company” contained in  sub-
clause 1. This Bill does not provide
for any special procedure for the trial
of offences for which penalty has been
provided under clause 16. Therefore
trial of all contraventions must needs
be governed as provided for offences
against other laws at the eund of
schedule II of the Criminal Procedura
Code. But in the Criminal Procedure
there is no provision for placing in
the dock a company as defined in the
Bill. Obviously making a company
accused will militate against a
number of provisions of the Criminal
Procedure Code, for example those
relating to custody of accused, appear-
ance of accused before Courts, fram-
ing of charges and reading and ex-

plaining the same to the accused.
Moreover the retenticn of these
words is redundant for the persons

mentioned in sub-clauses (1) and (2)
include almost all the persons whom
it may be necessary or desirable to
prosecute. I fail to appreciate who
else is contemplated to be proceeded
against by the addition of these words.
The only argument that can be urged
in favour of the retention of the
words is that there are some pre-
vious enactments where this phraseo-
logy has been adopted. I can give
examples of other Acts where this
phraseology has not been adopted.
Therefore. 1 would submit all these
words should be taken out of clause

17 and it is quite sufficieat to pro-
secute any person found guilty of an
offence.

Rajkumari Amrit Kaur: The inten-
tion of the Bill is obviously to make
the persons jointly and severally res-
ponsible and hence this suggestion
cannot be agreed to. After all. we do
not want the person who is responsi-
ble for adulteration to g0 scot-free
and it is a well established law of
British criminal jurisprudence also.
I .do no: think you can alow large
companies to get away.

Mr. Chairman: The question is:

“That clause 17 stand part of
the Bill"”

The motion was adopted.
Clause 17 was added to the Bill.

New Clause 17A—(Offences by @
Government Department).

Shri N. B. Chowdhury (Ghatal): I
beg to move:
In page 11, after line 49 insert—

“17A—Offences by a Govern-
ment Department—Where an
offence under this Act has been
committed by any Department of
the State or Union Government,
every person who at the time the
offence was committed was in
charge of, and was responsible to
the Government concerned for
the conduct of the business shall
be deemed to be guilty of the
offence and shall be liable to be
proceeded against and punished
accordingly”.

I want that a new clause be added
after 17, I want to make a pro-
vision in the Bill about the responsi-
bility of the Government of India
or the State Governments for the
supply of unadulterated food, milk,
etc. where any Department is engaged
in such undertakings. @ We have al-
ready heard complaints about the
supply of adulterated milk by the
Indian Agricultural Research In-
stitute and by others and there have
been complaints also about the supply
of rotten rice by the ration shops and
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s0 there must be proviszion for punish-
ment for supply of such stuff. Al-
though provision has been made for
punishment of companies’ directors,
etc., I do not find anything in  this
Bill to punish people, who are acting
on behalf of the Government and who
are responsible for ;upply of adulterat-
ed food. Already complaints have
been made of catering rotten food
by Railways. . So, unless we remove
the glaring lacuna there cannot be
any certainty that the Government
themselves would not take the res-
ponsibility of preventing adulteration
in their own departments. Seo, Sir, I
want the hon. Minister to give careful
thought to this amendment and accept
it and unles: Government accept it,
they cannot give proof of their bona
Jides.

Rajkumari Amrit Kaur: Govern-
ment commit no offence o! any sort
but individuals, who commit such
offences, whatever may be the
position they occupy in Government,
are, of course, and will be punishable
and, therefore. this amendment is
unnece:sary.

Shri N. B. Chowdhury: 1 want to
have one clarification. Am I to under-
stand that the persons who are res-
ponsible for adulteration of food in
Government concerns  would  be
punishable under clause 16 or is it
under any other provision of the
Bill?

Rajkumari Amrit Kaur: The law is
there. We must leave it to the court.

Mr. Chairman: The question is:
In page 11, after line 49, insert—

“17A. Offences by a Govern-
ment  Department.—Where an
offence under this Act has been
committed by any Department of
the State or Union Government,
every peérson who at the time the
offence was committed was in
charge of, and was responsible to
the Government concerned for
the conduct of the business shall
be deemed to be guilty of the

offence and shall be liable to be
proceeded against and  punished
accordingly.”

The motion was negatived.
Clause 18.— (Forfeiture of property).

Shri S§. V. Ramaswamy: My amend-
ment is No. 143. I only seek to im-
prove the wording of clause 18.

Shri K. K. Basu (Diamond Harbour):
Is it a Government amendment?

Shri 8. V. Ramaswamy: It is my
amendment. Government may accept
it. Clause 18 says:

“Where any person has been
convicted under this Act for the
contravention of any of the pro-
visions of this Act or any rule
thereunder, the article of food in
respect of which the contravention
has been committed may be for-
feited to the Government.”

) This i8 very unsatisfactory. My
amendment reads like this:

“it shall be open to the magis-
trate to order confiscation to Gov-
ernment, in addition to the punish-
ment imposed under section 16, of
the article of food in respect of
which the contravention has been
committed or the stock of such
food.”

Suppose you seize only one pound of
the food which is adulterated. He
has got a stock of some bags. That is
also adulterated food. When an
offence is proved, are you going to
confiscate only one pound seized by
the Food Inspector? You must have
the power to conflscate the entire
stock. This is another measure by
which we can enforce the purpose of
this Bill so that.....

« Mr. Chairman: I do not want to
interrupt. May I call. the attention of
the hon. Member to clause 11 where
there is a provision like this, that
if a certain kind of food is found to
be unwholesome, it could be taken
possession of and disposed away.



309

Shri 5. V. Ramaswamy: That is for
unwholesome food.

Mr. Chairman: So far as stocks are
concerned. they are articles in respect
of which an offence can be deemed to
have been committed under section 11.

Shri S. V. Ramaswamy: There is no
provision for confilscation as such, in
that clause.

- Mr. Chairman: The word ‘“confis-
cation” is not used. But, the article
can be disposed of in such a manner
that it could never be used for human
consumption. I did not want to inter-
rupt the hon. Member. He can carry
on his argument. I only wanted to
draw his attention to this provision so
far as stocks are concerned.

Shri 8. V. Ramaswamy: Then, I with-
draw.

Mr. Chairman: I did not at all
want to interrupt the hon. Member. I
only wanted him to consider this
aspect of the case in relation to his
amendment.

Shri §. V. Ramaswamy: I leave it.

Mr. Chairman: Is the amendment
moved or not?

Shri 8, V. Ramaswamy: Not moved.
8hri Dabhi: I beg to move:

In page 12, line 4, for “may” sub-
stitute “shall”.

Under clause 18, when any person
commits any offence with regard to
any article of food. that article of
food may be forfeited to the Govern-
ment. I do not understand why a
discretion is left there. When an
offence is committed with regard to
any particular article of food, it
means that that article of food is
adulterated. It it is adulterated, why
should it be allowed to remain with
the offender? It must be forfeited to
the Government. Therefore, instead
of “may” 1 suggest that it should be
“shall”.

1 pMm.

Shri Tek Chand: It appears that
clause 18 has not received the careful
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scrutiny that it deserves and some
of hidden dangers that are in this
clause have not received the scrutiny
of the Government. There are two
aspects of clause 18, One of them is,
where any person has been convicted
under this Act for the contravention
of any of the provisions of this Act,
the article of food in respect of which
contravention has been committed
may be forfeited. I wish to clarify my
point by an illustration. So far as
contravention is concerned, it is of any
one of the provisions of the Act.
I take an illustration at random
that the contravention is that the
food inspector has been prevented
from entering the premises. Sup-
pose I have a large stock and for
some reason. the Food Inspector' wants
to come; suppose 1 say, my child is
ill, or it is too late, or I have got a
pressing engagement and I cannot let
you enter now, come two hours later,
and it transpires that the stock of mine
contains pure food. I want the
hon. Minister to examine and then
apply the provisions of clause 18.

, There is good clean food in my stock.

My offence is that because the man
was rude or he came at a time when
my child was ill or ] had some press-
ing engagement. I said, I won't let
you enter now, come two hours
later or come tomorrow. The stock
is good and may be worth a lakh
of rupees. According to clause 18 and
according to my colleague over there,
the entire stock must be forfeited,
even if it is good clean food. You
will kindly examine it. Similarly,
there may be so many other offences
under this Act, unconnected with the
purity of the food, offences purely of
an administrative character which
do not disclose that the article of food
has been adulterated. The food s
good and clean. The offence is only
of an administrative character. The
result will be, the entire thing is going
to be forfeited. My learned friend
objects to ‘may’ and says, it  shall
be forfeited.  Therefore, I suggest
that clause 18 is extremely drastic.
One can understand that the stock
th-* is possessed by the foffender, if
it is unfit for hwman consumption,
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[Shri Tek Chand]

should be, not only forfeited, but
destroyed. Why do you want to
forfeit it? To utilise it and sell jt
to somebody else?

Mr. Chairman: It can be used for
industrial purposes.

Shri Tek Chand: My submission is
that if the stock is unfit for use, des-
troy it; don’t forfeit it. Forfeiture
should be permitted only where the
article is found adulterated and is
unfit for human consumption. You
may destroy it or do whatever you
like. So long as the stock is good
and then, simply because some
technical offence is committed, say,
the entry of the Food Inspector has
been barred—he says, it has been
barred because I have not been able
to grease his palm-—the result of this
provision will be, I will be at his
mercy and my goods worth lakhs of
rupees may be forfeited or conflscat-
ed. Kindly examine this aspect. Do
not be in a hurry to impose a bur-
den that, later on, may be found to
be emimently unjust.

Shri S. 8. More: ] have got some
doubts which 1 want to be clarified
by the hon. Minister. This particular
clause says that the article of food
in respect of which contravention has
been committed may be forfeited.
WNow, what do they mean by “article
of food”? Do they mean the entire
stock of food?

Mr, Chairman: There are two con-
traventions here. One is of the pro-
visions of the law, and for the other
the words are “food in re:pect of
which the contravention has been
committed”.

Shri 8. S. More: I have not follow-
ed you,

Mr. Chairman: If the hon. Member
will kindly examine clause 18, there
are two  places in which the word
“contravention” is used. First of all,
it 18 used in respect of contravention
of any orqpisions of this Act, as
pointed out by Shri Tek Chand; and

secondly, it says: “the article of food
in respect of which the contravention
has been committed”.

Shri 8. §. More: [ am concentrat-
ing vour attention on the words
“article of food”. Let us take wheat.
The baniya who is selling the grain
has about 20 maunds of wheat. Now,
a sample was taken from ome bag

- of wheat. They cannot take samples

from all. That sample was found to
be coming under the penal provisions.
Now, would the “article of food"
mean’ all the wheat in the shop of
that man, either in his constructive
pussession or actual possession? They
should specify it clearly. Can the
man lay his hands on the whole lot
of wheat? That will have to be
clarified. There is no specific ment-
ion that it means either the sample,
or a particular quantity or store or
anything else. And it will be very
difficult for those who will try +to
operate it if we only say that the
article of food has to be forfeited. I
think I have made myself clear,

Mr. Chairman: Quite clear.

Rajkumari Amrit Kaur: I think
“article of food” is wide enough to
include stock of food. What is
more.. .

Mr. Chairman: He wants to know
whether the idea is that the entire
stock of one lakh of maunds, out
of which from one bag a sample has
been taken. should be regarded as
one in which forfeiture can take
place, or only that particular bag.
This is his question.

" Rajkumari Amrit Kaur: First of all
“article of food” is wide enough ‘o
include the stock of food which is
adulterated. Now, you leave it to
the discretion of the magistrate
whether, if one .:ack is adulterated,
he is golng to say the entire stock is
adulterated. Surely, the magistrate
will be fair-minded enough not to
do that. Secondly, I think, the word
“may” ‘has been used for the purpose
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f allowing the magistrate himself to
judge whether the food should or
should not be forfeited. And lastly,
the contravention has to be in res-
pect of the article of food which has
to be forfeited and not in respect of
any other contravention,

Shri Dabhi;
gmendment.

1 do not press my

Mr. Chairman: The question is:

“That clause 18 stand part of
the Bill"”.

The mation was adopted.
Clause 18 was added to the Bill.

Clause 19.—(Defences which may or
may not be allowed in prosecutions
under this Act).

Shri N. S. Jain: I beg to move:

(i) In page 12, after line 30, insert—

“Provided further that all
manufacturers of food contained
in tins or packages shall  put
their seal on such tins and pack-
ages, and that such seal shall be
presumed to be the warranty re-
ferred to in sub-clause @)."

(ii) In page 12, for lines 31 to 88
substitute—

*“(8) Any person by whom a
warranty as is referred to in
sub-section (2), is alleged to have
been given shall, on the applica-
tion of the vendor, be summoned
by the court as an accused in the
case, and if the court upholds the
plea of warranty set up by the
vendor the person giving the
warranty shall be convicted of
the offence charged and the
vendor shall be acquitted.”
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Rajkumari Amrit Kaur: The ques-

-tion of seals was actually discussed in
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the Select Committee, and some
people did suggest it there. But we
came to the conclusion that there
are several small manufacturers who
will not have seals, and who will not
be able to have them. Therefore,
this amendment in regard to seals
is, in a way, outside the scope of the
Bill, but it is unworkable in practice,
and the seal cannot be presumed to
"be a written warranty. In regard to
the warrantors, it will be quite im-
proper to make a warrantor an accus-
ed along with the person who has
been accused of the offence under
the Act.

Shri Tek Chand: He is an accom-
plice.

Rajkumari Amrit Kaur: If the
offence is proved, and the warranty
is proved to be false, then action can
be taken against him under the
general criminal law. I do not think
that I would like to have these
amendments embodied in the law.

Mr. Chairman: Does the hon. Mem-
ber want his amendments to be put
to the vote of the House?

Shri N. 8. Jain: Yes. Let them be
put. I know their fate.

Mr. Chairman: The question is
In page 12, after line 30, insert—

“Provided further that all
manufacturers of food contained
in tins or packages shall put
their seal on such tins and pack-
ages, and that such seal shall be
presumed to be the warranty re-
ferred to in sub-clause (2)".

The motion was negatived.

Mr. Chairman: The question is:

In page 12, for lines 31 to 33, sub-
stitute—

“(3) Any person by whom a
warranty as is referred to in sub-
section (2), is alleged to have
been given shall, on the applica-

tion of the vendor, be summoned
by the court as an accused in the
case, and if the court upholds the
plea of warranty set up by the
vendor the person giving the
warranty shall be convicted of
the offence charged and the ven-
dor shall be acquitted”.

The motion was negatived.

Mr. Chairman: There are no fur-
ther amendments to clause 19. So, I
shall put clause 19 to the vote of the
House.

Shri Tek Chand: There are certain
other features of the clause. Though
there is no amendment, 1 suppose
you will permit that those features
at least may be discussed. My sub-
mission is that there are certain
features of clause 19, which deserve
to be omitted.

I want to know whether in the
absence of amendments you will be
pleased to permit discussion or not.

Mr. Chairman: I would not put
the clause to the vote of the House
now. All discussions are perfectly
relevant and they can be made. If
the hon. Member wants, I will certain-
ly permit discussion of clause 19.
After all, when the question is put,
every Member is entitled to say why
he does not want to vote in favour
of the clause; so even the fact that
there is no amendment to a parti-
cular effect does not disentitle any
Member from offering such observa-
tions as he likes. After all, the vote
is to be influenced by the discussion.
So if the hon. Member wants to dis-
cuss it, I will request him to do it
tomorrow.

Shri Tek Chand: Very good, Sir.

Mr. Chairman: The House now
stands adjourned till 8.15 am. to-
MOrrow.

The Lok Sabha then adjourned till
a Quarter Past Eight of the Clock on
Thursday, the 26th August, 1054.
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